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Datral Act 59

Thé following Act of the Tamil Nad Legisl t ‘ i '
of the President Nadu Leglslative Assembly received the assent
gonoral nfors al;i onorn—- the  4th May 1999 and is hereby published - for

ACT No. 9 OF 1999,

An Act to amend and consolidate the laws relatin PSPINE TS .
\ ; ; g to Municipalities and Municipal
Corporations in the State of Tamil Nadu and for mattars ‘congectedv therewith a&?

. incidental thereto.

BE it _enacted by the Legislative Assembly of the State of Taxﬁil Nadu i A th’
Forty-ninth Year of the Republic of Iudiay as follows :— .

'CHAPTER-L,
PRELIMINARY. |
1. (1) This Act may be called the Tamil Nadu Urban Local Bodies Act, 1998.

(2) It extends to the whole of the State of Tamil Nadu.
(3) It shall come iato force on such date as the Government may, by
notification, appoint.
2. In this Act, unless the context otherwise requires,—

(1) “appoint” includes to appoint temporarily or in an o fficiating canacity
and ‘““appointment’ shall be construed accordingly ;

(2) “ building ” includes—

(a) a house, out-house, stable, latrine, godown, shed, hut, wall and any
other structure whether of masonry, bricks, mud, wood, metal or any other materials
whatsosver ; : '

(b) a structure on wheels or simply resting on the ground without founda-
tions ; and

. (o) aship, vessel, boat, tent, van and any other structure used for human
habitation or used for keeping or storing any article or goods ;

(3) “building line ” means a line which is in rear of the street-alignment
and to which the main wall of a building abutting on a street may lawfully extend and
beyond which no portion of the building may extend except as prescribed in the
building rules ; .

(4) “carriage” means any wheeled vehicle with springs or other appliances

acting as springs and includes any kind of bicycle, tricycle and cycle-rickshaw but
does not include any motor vehicle within the meaning of th: Motor Vehicles Act,

1988 ;
(5) “casual vacancy” means a vacancy occurring otherwise than by efflux
of time and “ mid-term election ” means an election held on the occurrence of a

casual vacancy ;
6) “Chairperson” and “ Deputy Chairperson” means;—

\a) in relation to a municipal corporation, the Mayor and the Deputy
Mayor, respectively :

(b) in relation to a municipality, the Chairperson and Vice-Chairperson,
respectively ; and

(c) in relation to a town panchayat , the Chairperson and Vice-Chairpersor..
respectively ;

{7 “ Commissioner =’ means—
(a) in relation to a municipal corporation ana mumeipality, the Com-

esissioner of the municipal corporation or municipality, as tue case may bs: and

(A Group) 1V-2 Es.[338)--2
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the Tamil NaduPublic Health A ct, 1839 ;

|

(b) in relation to a town panchayat, the Executive Officer of the town pap-
chayat; o S : R AR
(8) wcommittee” means the Standiné' Committee, Wards. Coxifitittee  of any

.

other committec constitutea under this Act ;

.o A9) Scompany” mEANS .t a Y i)

R R A e

T T S R S i AT e .
‘i (a) Any company as defined in the Companies Act, 1936; including any Centsal
comnany within the meaning of section 591 of thot Act » :

Yb) any body é(g‘xp,ofa}te 3 '.,01', '

(c) any firm or association, whether incorporated or not, carrying on
business in the State of Tamil Nadu whether or'not its principal place of business 1s
situated in the said State ;

(10) “council” means the council of the municipal corporetion, municipality
or town panchayat, as the case may. be; ‘ ‘ '

(11) “councillor” means the councillor elected to a municipal corporation,
" municipality or 1. - panchayat, as the case may be. ;. ‘ '

(12) “date of the commencement of this Act’” means the date appointed
‘under sub-section (3) of section 1 ;

(13).% Director * means,— I

(a) in relation to & municipal corporation, the Director appointed by the
Government for the corporatinns and if there is no Director for any Corporation,
the Government;

) in relation to a municipality, the Director of Municipal Ad miristration
appointed by the Government : and .

~ (c}in relation to a town panchayat, the Director of Town Panchayats
appointed by the Government ;

) (14) “Finance Commission”’ means the Finance Commission referred to in
section 72 ¢
(15) “food” includes,— :

(8) every article (other than drugs and water) used as food or drink for
human  consumption ;

' (b) all materials used or admixed in the composition or preparation of
such articles ; and : : ' L

(¢} flavouring or colouring matter, confectionery, spices and condiments;

¥

(16) “Government” means the State Government;

(17) *«infectious dissase” shall have the Asame"meaning as in section 52 of *{gﬁli] Nadu
o ‘Ac*t 171 of 1939

(18) ““latrine” means a place set apart {for defecating or urinating or both;

( {9). “municipalit_y’_’ with its grammatical variation means the municipal
corporation or the municipality or the town panchayat constituted or Geemed to
have been constituted uncer this Act ;

(20> “municipal area’> mearns the territorial area of tre municipality as jt
notified by the Goverror under ciause (d) of Article 243-F of the Constitutior. ;
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o (gl) * municipal office ” means the principal office of the municipality ;
A (221)“ nuisance ”  includes any act, omission, Flace or thing which causes
or. i3 likely ,tg cause injury, danger, annoyance or offence to thc sense of sight,
stiell or hearing or disturbance to rest or sleep or wh'ch is or may be dangérous to
life or injurious to the healin or property of the public or the people in general
who dwell or occupy property in the vicinity, or persons who may have occasion to
use public place as a right ; : '

o '(23) * occupier " includes,~ :

_ (a) any person for the time being paying or liable to pay to the owner the
«ent or any portion of the rent of the land or building or part of the same in respect
: -of which the word is used or damaged on account of the occupation of such land,
N ‘building or part; and )

(b) a rent--free occupant ;

(24) “‘open space” means any land whether enclosed or not belonging to
'the Government or any local authority, on which there are no buildings or of
which not more than one-twentieth part is covered with buildings and the whole
or the remainder of which is used for purpose of recreation, air or light ;

~ (25) ‘¢ ordinary vacancy ” means a vacancy cccurring by efflux of time and

*¢ General election ” ‘means an election held on the occurrence of an ordinary

-vacancy ; :

(26) ¢ owner ” includes— ‘ :

(a) the person for the time being receiving or entitled to receive whether
-on his own account or as agent, trustee, guardian, manager or receiver for another
person, or for any religious or charitable purpose the rent or profits of the property
in connection with which the word is used, and

(b) the person for the time being in charge of the animal or vehicle, in
connection with which the word is used ;

(27) “‘park” means a piece of land on which there are no buildings or of
whi¢h not more than one-twentieth part is covered with buildings and the whole or
the remainder of which is laid out as a garden with trees, plantSor flower-beds or

~asalawnor as a meadow and maintained asa place for the resort of the public
for recreation, air or light ;

_ (28) “play-field” means a place of land aaapted for the purpose of
- play, game or sport and used by Schools or colleges or “clubs,
(29) “ private street” means any street, road, square, court, alley, passage
-or riding-path which is not a “ public street  but does not include a pathway made
'ty the owner of premises on his own land to secure, access to or the convenient use
of such premises ; ,
* (30) * public street ™ means any street, road, square, court, alley, passage
-or riding-path over which the public have a right of way, whether a thoroughfare or
not, and includes—

(a) the roadway over any public bridge or causeway

(b) the footway attached to any such street, public bridge or causeway 4
-apd -

(¢) the drains attached to any such street, public bridge or causeway
: and the land, whether covered or not by any pavement, verandah or other structure,
- 5 which lies on either side of the roadway up to the boundaries of the adjacent
property whether that property is private property or property belonging to the
Central or any State Government or Public undertaking:;

(31) “ public water—courss, sp ing, well and ‘ank ” include those used_by
the public to such an extent a3 to give a prescriptive right to such use - :

(32) “reconstruction®™ of a building includes~

(2) the re-erection wholly or partially of any building after more than one:
nalf of its cubical contents has been taken down or burut down, or has fallen down
whether at one time or not;

£b) the re-erecti>n wholly or partially of any building of whicn an cuter
wall has been taken down or burnt down or has fallen down ... or within three
metres of, the ground adjoining the lowest storey of the building, and ot any frame
building which has so far been taken down or burnt down or has fallen down a* v
leave cnly the frame work ot the lowest storey:

~ ¥y - - -~
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.. (c) the conversion into a dwelling-house or a place of public worship ef any
building not originally constructed for human habitation or for public worship, as the
€ase may be, or the conversion into mere than one dwelling-heuse of a building
-originally constructed as one dwelling-house only or the conversion of dwelling-house

into a fastery 3 e - , _

. '
SoE

" (d) the re-conversion iato abdw"rell\ing-hogse"gr a place of public worship or 8
factory of any building which has been discontinued as, or app_ropnated for any
puTrpose other than a dwellina-house or 2 place of public worship or 2 factory, as
the case may be ;

(33) “Regional Director ” means,—

~ (@) in relation to municipality, the Reg@o_nal_Director of Municipal
Administration having jurisdiction over the municipality and appointed by the
Government ; and S

(b) in relation to town panchayat, the Assistant Director or Zonal Director
of Town Panchayat having jurisdiction over the town panchayat and appointed
by the Government ; .

(34) “ residence ”—* reside "—a person is deemed to have his «residence ”
or to “reside ” in any house or hut if he sometimes uses any portion thereof as a
sleeping apartment, and a person is not deemed to Cease to reside in any such house
or hut merely because he is absent from it or has elsewhere another dwelling in which
he resides, if he is at liberty to return to such house or hut at any time and has not
abandoned his intention of returning ;

(35) “rubbish ” means dust, ashes, broken bricks, mortar, broken glass and
refuse of any kind which is not  solidwaste ” ;

(36) “salary "’ means pay and acting pay or payment by way of commission
and includes exchange compensation allowances, but not allowances for house-rent,
carriage-hire or travelling expenses ;

(37) “sanitary-worker ’ means a person employed in collecting or removing

rubbish or solidwaste or in cleansing drains, latrines, or slaughter-houses or in
driving carts used for the removal of rubbish or solidwaste ;

(38) ““ Scheduied Castes” shall have the same n.ezning as dofined in the
Constitution ;

(39) ““Scheduled Tribc»> ™ shall have the same meaning as defined in the
Constitution ;

(40) “solid waste ”’ means—

(a) nightsoil and oth:.r contents of latrines, cesspools and drains ;

(b) dung and refuse or useless or offensive material thrown otit in conse- -
quence of any process of manufacture, industry or trede ;

(c) putrid and putrefying substances ;
; (&) the solid waste discharged from the hospitals ; and

fe} stch other solid waste Which are detrimental to public health ;

~ {41) “Standing Committee ” means the Standing Committee referred to in
section 36 ;

~ (42) “street-alignment ” means a line dividing the land comprised in and
forming part of a street from the adjoining land ;

(43) “Tamil Nadu State Election Commissioner ” means the Tamil Nadu .
State Election Commissioner referred to in section 5 ;

N (44) “Tamii Nadu State Election Commission ” means the Tamil Nadu
State Election Commission referrea to in section 5 3
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(45) “urban local body”™ or “local authority” means the municipal
corporation or muaicipality or town paschayat, as the case may be:

‘ (46) “ ward ” means the ward of a municipal corporation or' municipality
or town panchayat as may te notified under section 8; ‘

.(47) “ward office” means an office esteblished in relation to a wards
committee ; .

€ ” b4
(48) word cm:-.«- manne nn ~Afone appau-ﬁ\d hv tha ovarnmeant far the

ward office of the municipal corporation or municipaﬁ't;' H

36 : (49) “wards commuttee ~ meaLs the wards committee referred to in section
4

_$30) ““ water-course ” includes any :iver, stream or channel whether natural
or artificial ;

(51) “year ” means the financial year.

CHAPTER 11,
CONSTITUTION AND RECONSTITUTION OF MUNICIPALITY.

3. (1) The Governor may, by notification, having regard to the population of
the area, the density of the population therein the percentage of employment in
non-agricultural activities, the revenue generated for local administration, the
economic importance or such other factors as he deems fit, constitute any local
area as,—

(a) a ““ town panchayat ”’ where the population is estimated at not less than
twenty thousand and the annual income of such area is not less than thirty
lakhs of rupees ; .

) (b) a ““ municipality ” where the population is estimated at not less than
thirty thousand and the annual income of such area is not less than fifty lakhs of
rupees ;

(c) a ‘‘ rgunicipal corporation” where the population is estimated at not
less than five lakhs and the annual income of such area is not less than thirty crores
of rupees,

Explanation. I—For the purpose of this section and sections 7, 37, 38 and
39, “population”  means the population 2> ascertained at the last pre-
ceding census of which the relevant figures have been published by the Central
or the State Government.

oo

il Nadu Explanation II.—For the purpose of this section “annual income” means rhe
1 of average income of a panchayat constituted under ihe Tarnil Nadw  Panochayat

Act, 1294 or of a ipunicipality for the last three cousecutive years.

(2) (a) The Governor m:ay, by netification, d:clare his intention,—

(i) to inchde within the municipality any local area contiguous thereto
and defined in such notification; or

(ii) to exclude from the municipality any local area comprisea therein
and dJdefined in such notification:

Provided that no cantonment shall be included within the municipality,

{b) On the publication of the notification under sub-section (1), any person
residing within the local area concerned in relation to which any such notification
has been published or any municipal council affected by any such notification may
sabinit objections, in writing, to any officer authorised in this behalf within forty-
five days from the date of publication of such notification.

{c) The officer 2uthorised under clause (b) sha!! considar all such objection?

a3 therzar tn the

A s

and foreord 2ll such ohisctinns tmgsther with hiz riunm

i
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" (& The Governor may, after considering the objections and recommenda-
tions receivgd .under clause () declare; by notification, the inclusion within, or
exclusion from, the municipality, any local area.

(e) On publication of the notification under clause (d), this Act shall come
into force in, or cease to apply to, any such local area or any portion thereof, as the
case may be, on such date as may be specified in the notification under clause (d).

(f) The inclusion of any village panchayat in any municipality shall not )

affect the previous operation of the Tamil Nadu Panchayats Act, 1994, in respect Tamil Nadu

of that area and any penalty, forfeiture or punishment incurred, in respect of any Act 21 of 1994,

offence committed against the said Act, or any investigation, legal proceedings or

' remedy in respe.* of the said penalty, forfeiture or punishment and any such penalty,
forferture or punishment may be imposed as if this Act had not been passed.

(&) Airy person aggrieved against the notification published by the Governor
under clause (&; may prefer an appeal to the High Court within thirty days from the
date of publication of such notification.

(h) If any local area in which the Tamil Nadu Panchayats Act, 1994 is in Tamil Nadu
force, is constituted as or included in a municipality, the Government may pass Act 21 of 19%4,
such orders as they may deem fit as to the transfer to the municipality or disposal
otherwise of the assets, or institutions of any panchayat in the local area and as to the
discharge of the liabilities if any, of such panchayat relating to such assets or institu-

tions, and as to the transfer or reteation of the officers and servants warking in
the local area as the case may be.

(3) Every municipality constituted or deemed to have been constituted
under this Act shall be a body corporate and shall have perpetual succession and a
common seal and subject to any restrictions or qualifications imposed by or under
this Act or any other law shall be vested with the capacity of suing or being sued in its
corporate name, of acquiring, holding and transferring property, movable or im-
movable, or entering into contracts and of doing all things necessary, proper =~ or
expedient for the purposes for which it is constituted.

(4) The Government may, by notification, classify municipalities into various.
grades for the purpose of effective administration of the said municipalities in
accordance with such norms as may be prescribed. ‘ :

Reconstitution of 4, (1) On and from the ‘date of the commencement of this Act,~—
fown Panchayats,

Municipalities ‘ i

and Municipal (3) the Town Panchayats and Municipalities constituted under the Tamil

Corporations. Nadu District Municipalities Act, 1920 shall be deemed to have been constituted Tamil Nais
and incorporated under this Act and are hereby declared to be the Town Pancha- Act '

yats and Municipalities as the case may be by their respective names and in 1920,
their respective areas;

_ (b) (i) the Municipal Corporation of Chennai constituted under the Chennai =~ Tamil Nad
City Municipal Corporation Act, 1919 ; ' ‘

Act 1V of
1919,
i (ii) the Mumcipa_l Corporatibn of Madurar constituted under the Madurai Tamil
City Municipal Corporation Act, 1971 ; Act 15 of
1971,
) (iii) the Municipal Corporation of Coimbatore censtituted vnder the Tamil Nu
Coimbatore GCity Mucicipal Corporation Act, 1981 : Act 2%
1981,
) ~ (iv) the Municipal Corporation of Tiruchirappelli constituted under t il N
Tiruchirappalli City Municipal Corporation Act, 1994 3 knder the Ta/ﬂi ;‘ll
1994
(V) the Muricipal Corporstion of Tirunelveli constitnted  upder 1 amil
Tironetveli Gty Mypicipel Corporetion Act, 1994 y 2n3 ] Tothe T,ﬂl
1504,
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) (vi) nc niunicipal Corporation of Salem coﬁstituted under }the" Qalen
City Municipal Corporation Act, 1994 ; S

shall be deemed to have been constituted and incorporated under this Act and
are haggpy ._Qeg_]__e’v,;;gdﬂ,go_ b,e,t,l;q Municipal Corporations by the'aforésaitd’ ‘names an
in their.’ respectivé,  municipal . .area... &gz @ .0 onite 0 D T

B

R rels
RS S 3]

. (2) Any appointment, notificztion, notice, tax, order, scheme, licence,
permission, rule, by-law or form made.or issued or imposed ‘under “‘the " Acts
referred to " in sub-section (1) in respect of such municipality which were inforee ™ "
as applicabls imimcdiatoly. bofurp il daie of the eunin eneement of this- Act shall>*
continue'to be in force and be deemed to have been made, 'issued or imposed urider =
the provisions of this Act unless and until it is superseded by any appointment,

3 notification, . notice, tax, order, scheme, licence, perm’ssion, rule, by-lew or‘form.
: made or issued or imposed under thus Act. : : B

il
[RNR O ST

ty
[

. | CHAPTER I1I.
'~ CONDUCT OF ELECTIONS.

5. The supenntendence, direction and control of the preparation of electoral Electionto
o4, I Py rells for, and the conduct of, 211 elections to the municipality, shall be vested in the Municipali(y.
‘ Tamil Nadu State Flection Commission consisting of a Tamil Nadu State Election - -
Commissioner to bz appointed by the Governor under Article 243-K of the
Constitution.

6. (1). Where in connection with the tendering of any opinion to the Governor, Powers of
the Tamil Nadu State Election Commission considersit necessary for proper to make” Tamil Nadg
an inquiry and the Commission is satisfied that on the basis of the affldavits filed = State
and the documents produced in such inquiry by the parties concerned of their own ' Rliection
accord, it cannot come to a decisive opinion on the matter which is being inquired -~ Commission.
into, the Commission shall have for the purposes of such inquiry, the powsrs of a
civil court, while trying a suit under the Code of Civil Procedure, 1908 in respect

ot the following matters, namely & ‘

(2) summoning and enforcing the attendance of dny person and examining .
him on cath ; :

(b) requiring the ciscovery and produetion of any do-ument or other
material object produceable as evidence ; T

' ;v(c) receiving evidence on atfidavits 5

‘(d) réq-dzsmomng'any public record or a copy thereof from any court or
office 3

aju,‘f; 3 ' (e) issuing commissions for the examination of witnesses or documents

- (2) The Commission shall also have the power to require any person,

subject to any privilege which may be claimed by that person under any law for

the time being in force to furnish information on such points or matters as in the ' -
opinion of the Commission may bz useful for, or relevant to, the subject matter of

the inquiry.

‘adu :
"of

‘1~adli§'
of

(3) The Comraission shall be deemed to be a civil court and when any such

offence, as is described in section 175, section 178, section 179, section 180 or

tral Act section 228 of the Tndian Penal Code is committed in-the view or presence of the

XLV of 1860, Commission, The Commission may after recording the facts constit: ting the offence

[Central Act  and the statement of the accused ag provided for in the Code of Criminal Procedure

2¢£1974. 1973, farward the case to a magistrate having jurisdiction to try the same and the

magistrate to whom any such case is forwarded shall proceed to hear the complaint

tral Act against the accused as if the case had heen forwardeG to him under section 346 of
of 1974, the Code of Criminal Procedure, 1973.

Nadu?
5 of,

E\]ad 3 (4) Any proceeding before the Commission shall be deamed to be a juSivias

17 ol il Act proceeding within the meaning of section 193 and cectinn 228 ~f the Indian Penad
LY ~f 1940 ede.

Nadg QLY f 1960, Oade

8 o '
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z-?i;;t'igh of | | .7.‘ 1) The total num>3r of councillors of the municipality exclusive of its v
total pumber ChairpngOn shall be fixed by the Director in accordance with the norms prescribed
of councillors  and based on the population in relation to such municipality of the last preccding
ofmunfcipality. census of whioch the rolevant figures have becn published. _

(2) The total number of oouncillors of the municipallty so fixed under sub-
ssation (1) shall not be altered till next succeeding consus figures are published either
by the Central or the State Government. , o
.:elimitation 3. (1) .For the purposs of the eleation of the councillors, the commisgioner of
of wards . the municipality shall in consultation with the Counil prepare a draft propesal
for-the delimitation of the wards of the municipality and publish the same in such
manner as may be prescribed. '

(2) On such publication, any person or association of persons residing or
situated within the local area of the:municipality concerned may prefer his or its
objeotions to such proposal within thirty days from the date of publication ot the
draft proposal. ‘ 3

(3) On the expity of the timelimit referred toin sub-section (2), the
Commissioner shall consider all the objections received, prepare a summary and
place the same betore the Cowncil for consideration.

‘ (4) ‘rne Counoil shall within a cfmriocl of thirty days from such placement
censider at a meeting specially convened, the proposal along with the summary of
objections and make its recommendation.

(5) On the expiry of the time limit reterred to  in  sub-section (4), the
Commissioner shall forward the proposal to the Director, who shall onsider the
same and either confirm the proposal or where any modification is required he shall
moJdify the proposal in accordance with the rules prescribed and direct the Commis-
sioner for publishing the proposal as approved by him.

.(6) Any modification or revision to the desimiwation of wards shall be made
once in five years before the general election to the municipality.

reparation - 9. (1) The electozal roll of the municipality shall be the same as the electoral
« electoral  roll of the Tamil Nadu Legislative Assembly prepared and revised in accordance
oll. with the provisions of law for the time being in force, in so far as it relates to such
municipality and it shall be deemed to be the electoral roll of such municipality for
the purposes of this Act and any amendment, by way of inclusion for the purposes
of correction of any entry in the electoral roll of the Tamil Nadu Legislative Assembly
made after the date ot publication of the election notification by the Tamil Nadu
State Election Commission and before the declaration of the result of such election,
shall not form part of the electoral roll for such municipal election.

(2) The Tamil Nadu State Election Commission may, in special circum-

stances, direct the Commissioner for preparation of a new municipal electoral roll
‘ for the purpose of conducting municipal election to all or one or more munici-' at;
palities in accordance with the rules. ‘ A

'eneral and 10. (1) Any general or mid-term election to the Council shall be conducted
mid-term by the Returning Officer appointed by the Tamil Nadu State Election Commis-
-lection. sion in accordance with the rules. :

(2) Unless the Tamil Nadu State Election Commission otherwise directs,
no casual vacancy of a councillor or Chairperson shall be filled in cases where

the general election for the councillor or Chairperson under sub-section ¢))
is due within six months. ‘

. (3) Notwithstanding anything contained in this Act but subject to the pro-
visions of sub-section (2), the Tamil Nadu State Election Commission may for any | 4
valid reason direct the postponement or alteration of the date of general or mid-
term election or may stop the proceedings of any election.

(4) A coun..”~* or Chairperson clecied at a mid-term ciection shall entes
upon off -~ forthwith but shall hold office so long only as the councillor or Chair -
person in whose place he is elected would have been entitled to hold office if the
vacancy had not occured.
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., S,

"11. Only one counillor shall -be elested. for eact. ward in the municipality, Restriction tc

No person shall stand for election as a councillor for more than one ward in the contest in
_municipality : ' more than
\ T B L : one ward,

. Provided that a person who stands for election as Chairperson shall not]be
‘eligiblé to' stand for election as a councillor. :

Provided furthar that a parson who stands for election as a councillor shall
not be ‘eligible - to stand for election as Chairperson :

_Provided also that no councillor shall ba eligibls to stand ]ifor Jelection as
“hairperson,

12. (1) No person 'shall ybe ' qualified tor being glected asj#a  councillor or Qualification
o : and disquali-
fication for
being elected
as councilloz
or Chairperson

k. .
+

Chairperson—

!

(a) unless his name is included in the clectoral roll in any, one of the
wards of the municipality ;

(b) unless he has eompleted twenty-one years of age on the date of notifi- -
cation ot election . notice , 5

[ TR . Dot i B . )

(c) it he is an officer or employee either whole time or part time of the
Central or State Government or any local authority, or body corporate owned or
controlled byithe Central or State Government, temunerated by cither salary or
fees ot honoraria.

R ) (2) A person standing for election as a councillor or Chairperson shall have
- av share or interest, in any contract or employment with, by or on behalf of ihe
municipality. . v A '

(3) A:person standing for election as a councillor or Chairperson must have
paid all amount due to the municipality.

.- (4). A person who has been sentenced by a criminal court to imprisonment
for life or to.imprisonment for a period of more than six months for any offence
other than an offence of a political character or an offence not involving moral
delinquency (such sentence not having been reversed or the offence pardoned) shall
be disqualified for being elected as a councillor or Chairperson while undergoing

. “the sentence :and for a further period of five years from the date of the expiration of
-the seatence. ... - ., e
(5) A person convicted of an offence punishable under the Protection of |
Central Act Civil Rights Act, 1955 shall be disqualified for being elected as a councillor or ,
22 of 1933, Chairperson for a period of five years from the date of such convicticn. :

AT e IR ERY

o :F(G). A @evrscv)nf Sﬁéllf bcdxsquahflfed for being clected as a councillor or Char.
person if such. person is, on the date of filing the nomination,—

L R ETRT IS TR RS (T B S B BRI i
¢ (a) of unsound,mind and isadeclared so by the: competent court having
jurisdiction ;
' (b) ant undischarged insolvent: or -an. applicant to be adjudicated as an
N et o ¥ !

't ) directly’ of indirectly, by himself or through his partner or through
his family member interested iu a subsisting contract made with or anay¥
i work. being done for the, municipalitv except as a shareholder (other than a director)
in 1@:¢Q@P%“)‘fimw,w,am;‘,';\,',,-,.‘ , ‘ L '

R o vcn

AR S IS . . e s

+‘Bxplanation.<Fot the purpose. ,cf, | this clause, the expression *‘family” in
k: relatiod to a'person m3ans a pewdum,«the;wife or husband, as the Case may be,
g of such person and 1he sons, daughters in law, unmarried daughtets, ‘brothers,
‘ uamarried sisiers, father and® mether:

—~ DR AT I A T, Y5 -
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Provided that a person shall not be deemed to have any interest in such
contract or work by reason only of his having a share or interest in—

(i) any lease, sale or purchase of immovable property or any agree-
(ii) aﬁy agreement for the loan of money or any security for the pay-

(ili) any newspaper in which any advertisement relating to the affairs

(iv) any company or association, whether .ir:corporated or not, which
contracts with the municipality for lighting or supplying water to any part of the
municipality or insuring agains* fire or any property of the municipality :

Provided further that where any contract has been fully performed by the
person by whom it has been entered into with the municipality then such contract

shall be deemed not to subsist by reason of the fact that the municipality has not
performed its part of the contract either wholly or in  part ;

( " employed as paid legal practitioner on behalf of the municipality

(e) a representative or office bearer of any associati_or_x or union re-
presenting or purporting to represent, any section of the municipal establishment

(/) already a councillor whosc texm ot office as such will not expire

before the conduct of fresh election or has already been clected as a councillor ]

(g) in arrears of any kind due by him (otherwise than in a fiduciary
capacity) to the municipality up to and inclusive of the previous year;

(k) disqualified to stand tor being elected cither as a member of the

(t) a person who having held an office under the Central or State Govern-

ment or local body has been dismissed from such office for corruption or for

(7) A person convicted of an oftence punishable under any of the provisions
of sections 13 te 26 of this Act or under Chapter IX-A of the Indian Penal Code Centrai act
shall be disqualifted for being elected as a counciflor or Chairperson. ‘ XLV of 1860..

ELECTION OFFPENCES.

13, Every officer, clerk,  agent or other person performing any duty in -
conaection with the recordir g or counting of votes at an election who, except for -
some purpose authorised by law, communicates to any person, any information
showing directly or indirectly for which candidate any voter has voted, and every
person who by any improper means, procures any such information, shall be
l;;unl.lishe.d with imprisonment which may extend to six months or with fine, or with

oth. :

{*
' ment for the same ;

ment of money only ;
of the municipality is inserted :
or as legal practitioner against the municipality ;
or any class of employees of the municipality;
whose term of office has not yet commenced,
Legislative Assembly or as a member ot Parliament ;
disloyalty to the State.

Infringettic...

of secrecy of

slection.

Minimum

penalty for
personation at
an election.

.1omoting

14. Notwithsténding anything contained in section1 71-Fof the Indjan Penal Central At

Code any person who in connection withan election under this Act commits = XLV of 18 ;
an offence of personation punichable under that section, shall be punished with 4

imprisonment for a term which shall not be less than six months and not more than
two yedrs and with flne, ’ ,

15. Any person who in gonnection with an election under this Act promotes

comitybetween  or attempts to promote on groundsof religion, race, caste, community or language,

classesin
connection
with election.

teelings of enmity or hatred between different classes of the citizens of India shall
be_ punished with imprisonment for a term which may extend to three years, oq
with fine or with both, ,

e R Sl

B
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16, (1) No person shall convane, hold or attend any public meeting in any
ward during the period of forty eight hours ending with the hour fixed for the
conclusion of the poll for any election in that ward.

_ (2) Any person who contravenes the provision of sub~section (1) shall be
punished with fine which may extend to two hundred and fifty rupees.

_17. (1) Any person who at a public meeting to which this section applies, acts,
or incites others to act, in a disorderly manner for the purpose of preventing the trans-
action of ihe business for which the meeting was called shall be punished with
imprisonment for a term which may extend to thrée months or with fine which
may extend to one thousand rupees or with both.

(2) This section applies to any public meeting of a political character held in
any ward between the earliest date for making nomination of candidates for an
- election and the date on which such election is held. :

(3) If any police officer reasonably suspects any person of committing an

. offence under sub-section (1), he may, if requested so to do by the Chairperson of the

meeting require that person to declare to him immediately his name and address

.and, if that person refuszs or fails so to declare his name and address, or if the

police officer reasorabiv <.spects him of giving a false name or address, the police
officer may arrest Lin without warrant. .

18. (1) No person shall print or publish, or cause to be printed or publishec
any election pamphlet or poster, which does not bear on its face the names and
-address of thc printer and the publisher thereof.

(2) No person shall print or cause to be printed any election pamphlet or
poster,—~

(a) unless ~ declaration as to the identity of the publisher thereof signed
by him and attested by two persens to whom he is personally known, is delivered by,
him to the printer in duplicate; and

(5) unless, within a reasonable time after the printing of the document, one
copy of thedeclaration is sent by the printer together with one copy of the d ocument
-to the Commissioner. | :

Explanation.—For the purpose of this section—

‘ - (2) any process. for multiplying copies of a document 'other'_‘than’c‘:opying
it by hand, shall be deemed to be printing and the expressiofi printer shall be
-construed accordingly;  and T ‘ R A
(b) “election pamphlet or poster”” means any printed pamphlet, hand-bill
o other document distributed for the purpose > promoting or prejudicing the
election of a candidate or group of candidates or any placard or poster having
reference to an election, but does not include any nand-bill, placard or poster merely
announcing the date, time, place and other particulars of an election meeting or
-routine instructions to election agents or workers. N
_(3) Any person who contravenes any of the provisions of- §ub_-s‘e¢ﬂon(;l) of
sub-section (2) shall be punished with imprisonment for a term which may extead to
‘six months, or with fire which may extend to two thousand rupees or with both.

19. (1) No person 'whd,is;a teturnitg officer, or an ussistant returning officer,
or a presiding or pelling officer’at an election, oran otficer or'glerk appointed by the
renuring officer or the presiding officer to perform any duty in connection with an
election shall in the conduct orthe management of the election do any act (other
than'the giving of vote) fop the furtherence of the ‘prosnects .of . the: 2lection of
candidate. 0 0 TP iEeesndde . T ,

R Al ~ 4

Prohibitio:
of public
meetings o'
the day
preeceding
1 election da
-and on th
election da

Disturbane
at electi.
meeting

Restrictio:
printin-
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posters

Officer:
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not to
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to inf'
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rohibition of
:anvassing in
-r near polling
:tations.

‘enalty for
.isorderly
;onduct in or
near polling
tations.

e — e

(2) No such person as aforesaid, and no z;}c:mb‘cr'of‘ a pol‘icg force, shail
end eavour— T , :
(a) to pursuade any person to give his vote at an election, or'"'
(b) todissuade any person from giving his vote at an election, or

() to influence the voting of any person at an election in any manner.

(3) Any person who contravenes the provisions of ‘sub.;scction (1) or 'sub--
section (2) shall be punished with imprisonment for 2 term which may extend to six
months or with fine or with both. L

20. (1) No person shall, on the date or Gates on which « poll is taken at any -

polling station, commit any of the following acts, within the polling station or in any
public or private place within a distance of one hundrec¢ metres of the polling station,.

namely i—
(a) canvassing for votes ; or e
(b) soliciting the vote of any elector;or = . .
(c) persuading any elector not to votefor any particalar ca:xvldidat’c, ; or
(¢) persuacing any elector not to vote the election ; or . -

(e) exhibiting any notice or sigﬁ (other than official rotice relating to the:
election), : . ' -

(2) Any person who contravenes the provisions of sub-scction (1) shall be
punished with fine whick may extenc totwo hundrec anc fifty rupces.

(3) An offence punishable under this section shall be cognizable.

21. (1) No person shall, on the cate or dates on which a poll is taken at any
polling station,— ,

(a) use o1 operate ‘vithin or at the ertrance of. the polliﬁg station, or in

. any publicor privaterlace ir the neighbourhood there, of anyapparatus for amplifying:

or reproducing the human voice, such as megaphone or a loudspeaker; ox

(b) shout or otherwise act in a d1sorderly manner, within or at the entrance
of the polling station in any public or private place in the neighbourhood thereof,
s0 as to cause annoyance to any person visiting the polling station, for the poll. or so
:t; :9 interfere with the work of the officers and other persons on duty at the polling

ion.

(2) Any person who contravenes or wilfully aids or abets the contravention.
of the provisions of sub-section (1) shall be punished with imprisonment for a term.
which may extend to three months or with fine or with both.

oame

(3) If the polling officer of a polling station has reason to believe that any
person is committing or has committed an offence punishable under this section,.
5& rlx;ag' d ;:tcclt any police officer to arrest such person and thereupon the police officer

IT h\im, ;

(4) Any police officer may take such ste A
) ps, and use such force as may be:
?l:ason;blynecstaryforpreVentmgany contravention of the provisions of sub-section:
J and may seize any apparatus used for such contravention.

Explanation,~—In this sectior zrd in section 22, the i “polli »
mears the pelling officer of & - r I 2<, expression polling ofﬁce;
rolling station, sfch '\.cgf(-.ilfyz Fc%]'{'“(g station or ff there is a presiding officer &t the

A A A d L A R 2 1
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. 22. (1) Any person who during the hours fixed for the pollatany polling station Penaltyfor
misconducts himself or fails to obey.the lawful directions of the polling officer may miscond uct at
be removed from the pofling station by the polling officer or by any police officer polling station.
on duty or by any person authoriscc. in this behalf by such polling officer.

. {2) The powers cqnferrcd unc.er sub-section (1* shall not be exercised so as to
prevent any elector who is otherwise entitled to vote at a polling station from having
an opportunity of voting at that polling statior. ,

. (3) If any person who has'be.en so removed from a polling station re-enters the
olling station without the permission of the polling offic:r he shall be punishea with
imprisonmert for a term which may extenc to three months, or with fine

or with both. .
(4) An offence punishable under sub-section (3) shall be cognizable.

23, (1) No candidate or his agent or any other person with the consent of a Penalty for hiring
candicate or his agent shall hire or procure whether on payment or otherwise or procuring of

F any vehicle or vessel forthe conveyance of any elector (otherthan the cardidate vehicles for
4 himself, the membersof hisfamily or his agent)to or from any polling station: conveyarce
, of voter at

“ . . election.
Provided that nothing in this sub-section shall apply to—

(2) the hiring of a vehicle or vessel by an elector or several electorsat their
joint costs for the purpose of conveying him or them to or from the polling station,
1f the vehicle or vessel so hired isa vehicle or vesselnot propelled by mechanicalpower;

and
(b} the use of any public transport vehicle or vessel or any railway carriage

by any elector at his own cost for the purpose of going to or coming from the polling
station.

| Explaration.—In this sub-section, the expression ‘vehicle’ means any vehicle
k4 used or capable of being usec for the purpose of road transport whether propelled by
mechanical power or otherwise and whether uscd for crawing other vehicles or

otherwise:

(2) Any person who contravenes the provisions of sub-section (1) at or ir
connection with an election shall be punished with fine which may exfend to

two hundred and fifty rupees.

24, (1) If any person to whom this section applies is without reasonable canse  Breach of
guilty of any act or omission in breach of his official duty, he shall be punished with official duty in -
with

fine which may extend to five hundred rupees. connection
election.

(2) No suit or other legal proceeding shall lie against any such person for
damage in respect of any such act or omission as aforesaic.

(3) Thepersonsto whom this section appliesare the returning officers, assistant
| returning officers, presiding officers, polling officers and any other person appointed
- to perform any duty in connection with the receipt of nominations or withdrawal of

candidsture or the recording or counting of votes at an election, afid the expres-

ssion “official duty” shall, for the purpose of this section, bc  construed accord-

ingly, but shall not include duties imposed otherwise than by or under this Act.

Removal of
25. (1) Any person who at any election fraudulently takes, or attempts to take, ballot papers

a hallot paper out of a polling station, or wilfully aids or abets the doing of any such from 'polling
act, shall be punished with imprisonment for a term which may extend to one yearor station to be
with fine which may extend to five hundred rupees or with both. an offence,

(2) If the presiding officer of a polling statior has reason to believe that any
rerson is committing or has committed an offence punishable under sub-section (1,
such officer mey. before such person leaves the polling station. arrest ordirecta police
off.cer to arrest such person and mav search such person or cause himto besearched

by a police officer @

;¢ Provided that when it is necessary to.cause a woman to ba searchei! the search
;kall be mad e by another woman with strict regard to decency.
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(3) Any ballot paper found upon the person arrested on search shall be handed
over for safe custody to a police officer by the presiding officer by, or when the search is
made by a police officr shall be kept by such officer in safe custody.

(4) An offence punishable under sub-section (1) shall be cognizable-
Other " offence 26. (1) No person at an election shall-
and penalties,
(a) fraudulently deface or destroy any nomination paper,; or

l (b) fraudulently deface, destroy or remove any list, notice or other document

- affixed by or under the authority of a returning officer; or,

(¢) fraudulently deface or destroy any ballot paper or the official mark oan
any ballot paper ; or

(d) without due authority supply any baliot paper to any person or receive
any ballot paper from any person or be in possession of any ballot paper; or

o (¢) fraudulently put into any ballot box anything other than the bellot paper
v_vhxch he is authorised by law to put in ; or

(f) without due authority destroy, take, open or otherwise interfere with
any ballot box or ballot papers then in use for the purposes of the election ; or

_(g) L~duleatly or without due authority, as the case may be, attempt to do
a.., of the foregoing acts or wilfully aid or abet the doing of any such acts.

- (2) Any person who contravenes the provisions of sub-section (1) shall—

(a) if he is a returning officer or an assistant returning officer or a presiding
officer at a polling station or any other officer or clerk employed on official duty in
connection with the election, be punished with imprisonment for a term which may
extend to two years or with fine or with both ;

) (b) if he is any other person, be punished with imprisonment for a term
which may extend to six months or with fine or with both. :

(3) For the purposes of this section, a person shall be deemed to be on official
duty if his duty is to take part in the conduct of an election or part of an election
including the counting of votes or to be responsible after an election for the used ballot
papers and other documents in connection with such election, but the expression
:‘\%i;ﬁcial duty” shall not include any duty imposed otherwise than by or under this

(4} An offence punishable under clause (b) of sub—sectioﬁ (2) shall be cognizable,

"Prosecation """ " 27."No court shall take cognizance of any offence punishable under section 19

regarding or under section 2% or under clause (a) of sub-section (2) of section 26 except on a

ceﬂr_tain election complaint in writing, by order of or under authority from the Government. -
offences. . e R

Requisitioning ' 28. The Tamil Nadu State Election Commission o¢ any officer duly -authorised
of buildings, by the Tamil Nadu State Election Commission in this behalf may, in  addition
vehicles, etc,  to the building belongingto the Central or State Government or the local
forclection ' bodies or educational institutions, -requisition on such buildings or vehicles at such
purposes, _ rates asit deems fit for the ‘purposes of conductirg the olections..
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29. The following shall be deemed to be corrupt practices in relation to an election Corrupt
to a municipality for the purposes of this Act ;— practices.

(1) “bribery” as defined in cluase (1) of section 123 of the Representation of
the People Act, 1951.

(2) “undue influence” as defined in clause (2) of the said section.

(3) The systematic appeal by a candidate or his agent or by any other person to vote
or refrain from voting on grounds of caste, race, commurity or religion or the use of
or appeal, to religious symbols or the use of or appeal to national symbols such as the
national flag or the national emblem, for the furtherance of the prospects of that
candidate’s election.

(4) The publication by a candidate or his agent or by any other person of any
statement of fact which is false and which he either believes to be false or does not .
believe to be true, in relation to the personal character or conduct of any candidate,
or in relation to the candidature, or withdrawal from contest of any
candidate  being a statement reasonably calculated to prejudice the prospects of
that candidate’s election.

(5) The hiring or procuring whether on payment or otherwise ot any vehicle
or vessel by a candidate or his agent or by any other person for the conveyance of any
elector (other than the candidate himself and the members of his family or his agent)
to or from any polling station provided in accordance with the rules made under this
Act : :

Provided that the hiring of a vehicle or vessel by an elec.or or by several electors _
at their costs for the purpose of conveying him or them to or from any such polling
station shall not be deemed to be a corrupt practice under this clause if the vehicle
or vessel %o hired is a vehic'c »r vessel not propelled by -nechanical power:

Provided further that the use of any public transport vehicle or vessel or railway
carriage by an elector at his own cost for the purpose of going to or coming from any
such polling station shall not be deemed to be a corrupt practice under this clause.

Explanation.—In this clause, the expression ‘‘vehicle” means any vehicle used or
capable of being used for the purpose of road transport  whether propelled by
mechanical power or otherwise and whether used for drawing other vehicles or

otherwise.

(6) The holding of any election meeting in which intoxicating liquors are
served,

(7) The issuing of any circular, placard or poster having a reference to electior
which does not bear the name and address of the printer and publisher thereof.

. . . . L . dar.
8) The action of the candidate in having incurred the election expen:
t:ugc) moTe than the ceiling prescribed by the Tamil Nadn State Election

Commission. | .
(9) Any other practice which the Government may, by rules, specify
to. be a corrupt practice.

DISPUTES REGARDING ELECTIONS.

30. (1) No election of Chairperson or a councillor shall be callgd u} Electlon petition s,
question except by an election petition presented to the Principal District gu ge 1(1)
the district in which the municipality is situated within forty-five days from the
date of the publication of the result of the election under this Act.

. . o0 - N - - . m

(2) An election petition calling in question ¢ny such election may
resented( )as “specified in sub-section (4) by any candidate at such c_lgchgn
y any elector of the ward conceraed or by amy returned candidate ind ividuatlv

ar jointly

EE R ¥ ¥ Tl - 1-.,_.-.,‘-.4.*.3..53;:
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3) A petitioner  under sub-section (2) shall implead all the candidates
at the election as respondent to his petition.

(4) An election petition,—

(a) shall contain a concise statement of the material facts on which :
the petitioner relies: :

(b) shall, with sufficient particulars, setforth the ground or grounds
on which the election in question is challenged; and

(c) shall be signed by the petitioner and verified in the manner laid down in Ceatral ‘A'ct "
the Code of Civil Procedure, 1908 for the verification of pleadings. : o of 1903,

31, (1) Subjeci to the provisions of sub-section (2), if the Principal
District Judge after hearing the contesting parties is of opinion:— :

(@) that on the date of his election a returned candidate was not quali-
fied or was disqualified to be chosen as councillor or Chairperson under this Act, or

(b)  that any coriupt practice has been committed by a returned
candidate or his agent or by any other person with the consent or connivance .of a
returned candidate or his agent, or o

(c) that any nomination paper has been improperly rejected, or

(d) that the result of the election, in so far as it concerns a returned
candidate has been materially affected —

(i) by the improper acceptance of any nomination, or

(ii) by any corrupt practice committed in the interest of the returned
candidate by a person other than the candidate or by hisagentor a person acting
with the consent of such candidate, or agent, or

(iii) by the improper acceptance or refusal of any vote or reception
of any vote which is void, or

(iv) by the noncomnliance with the nrovisions of this Act or of any
rules or oraers made thereunder,

the Principal Dijstrict Judge shall declare the election of the returned candidate to
be void-

¥ If in the opmion of the Principal Disirict  Judge a  returned
caqdnqate has been  guilty by an agent of any corrupt piactice, but the
Principal District Judge is satjsfied—

{(a) that no such corrugt practice was committe! at the election by
the cundidate and every ruch corrupt pracuce was comnutted contrary to the
orders and without the consent of the candidate;

, _ (b) that the candicate took ali reasonable means for preveniing the B |
commission of corrunt practice at the election; ad |

. (c) that in all other respects the election was free from any corrupt
practice on the pari of the candidate or anmy of his agents,

then the Principal District Judge may decide that the election of the returned candidate
is not void.

~32. (1) Subject to the provisions of section 35, a councillor or a Chairperson
shall cease to hold office as such, if he;—

(a) is sentenced by a criminal court to such punishment and for such

P Qﬁ’?}ice 2:_as“s‘pt‘:ciﬁed in sub-section (4) of section 12;

" “{b) "~ is convicted of an oifenée puvuishable under the Protggtidq f’b’f Central Act]
' of 1956,

Civil Rigats Act, 1953,
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(¢) becomes a uasound mind; o _
(d).  is an insolvent or applies to be adjudicated as an -insolvent; |
(e)  subject to the proviso to glause (c) of sub-section (6) of section

{2,  acquires any interest dl’xjgctly or indirectly, by himself or his partner,
in any subsisting contract made with, or work being done for, the municipaity ; |

. (f) is beingemployed as paid legal practitioner on behalf of the mutiici-
;;;_a.;xpy or accepts employment as legal practitioner against the municipality;

... (8) .. becomes a representative or-oifice bearer of any.association or union
eepresentivig or purporting to reprosent any section of the municipal _establishmenit
or any class of employees Gf the municipality; o eraieimen

- (h) ‘is. disqualified undersection 12 ;

(i) ceases to reside in the mxinic,‘ibaiity‘; o REEEEE
(j) .. fails to pay arrears of any kind due by him . (other wise than in a

fiduciary capacity) to the municipality withid three’'months after a bill,  nofice or
directioh | has been servéd” updn him " utdér thisAct or whére in'ths case
of ~any ‘arrear under this ' Act, doés” ‘not” ‘require’ the "service' of “any
bill, n tice Or .diqec(igg_wit_hip,.,xh;ge ‘months after.a notice requiring payment
ofthe arrear (which notice it shall be thg'duty of the Commiissioner ~ to serve.at.
the earligst possible date) has been_ duly served ‘upon him by the Commissioriers or

(k)  ceases to be a voter.in the municipality in which the councitlor
or the Chaijrperson was elected to such office provided that the del:tion of his
name from the eleccoral roll is on his own volrion. 4

(). fails to attend the meetings of the council for a period of three
consecutive meetings beginning from the date of the commencement of his term
of office or of the last meeting, he attended as the case may be,

(2)  Notwithstanding anything contdirned -in clause (a) or clause (b) of sub-
section (1), the Tamil Naudu State Election Commissioner may direct that such convie
ction or séntence shall not operate as a disqualification. - -
(3) Wherea person coases to ba a councillor or Chairperson under clause
{a) or -olause (b) of sub-section (1), heshall be restored to office for such I
portion’ of the period for which he was elected as may remain unexpired at the Cate
date of such restoration if and when the conviction, sentence or order 'is annuiled
on appeal or revision or the disqualification caused by the conviction or sentence
or incurrred under section 12 is removed by an order of Taml Nadu State
Election Commissioner, and any person elected to fill the vacancy .in’the-interim
period shall on Ssuch restoration vacate o ffice. S

(4) Inthecase of a person who ceased tobe a councillor or Chairperson in
consequence of failure to attend meetings, the matter shali be reported by the Commis-
sioner at the next ordinary meeting and the council may atihat meeting restore such
person to office

" Provided that the council may consider the restoration of o ffice of such

person on the application made by him in this'behalf and such restoratior <"all

- not be made for more than twice ducing his tenUre of office.

atral Act 44 33. Notwithstanding anything contained in the Oaths Act, 1969, every Oath or affir-
person whois slected to bea Chairperson of a Souncillor shall before taking his office mation ta.be
or-seat, make at a meeting of the council an Oath or affirmation in accordance with nade by Chair-

the manner prescribed. : person’a
' councillors.

34. (1) The Chairperson may resign his office by giving natice in parson and in- Resignation of
writing to the Conmissionsr. The Comnissions: shall, after verifying ‘the” bona- Chairperson,
fide of Such potice, coavens a sr2zial masting - of the council ‘within - seven days councillor
from the date of. receipt of such notice and place.it before the Council and such  and member
special msating shall be prasided over by the Depyty Chairpersog or in. his absence: and
by any one of the councillors present at that meetingand elected by the councillors Chairperson
present at that meeting. Such resignation shall take effect from the date on  of Committee,
whichit is plaged before the special meeting of she council. SRR

(2) The Depufy Chairperson or any councillor other than'the ‘Chatrperson or
any member or Chaiiperson_of -any Committes may . resign. his office by giving !
notice in person anl "fu writing to th: "Chaitpatson. "Tog. Chairporsgn ishall, .
after verifying the bonafide of such notice, within a petiod ‘of fiv: ddys tiom ..
the date of receipt of notice, acept such resignation. Such resignation shafl
take effect from the date on which it is acczpted by th: Chairparson.

o~ ~— R A
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Decision on 35. (1) Whenever itis alloged that any person who has been clected as @

’#miop of coupsihr 1y € 'h;»iJ)a;mn ix dyapunlihcdl ungdgs sonrm 12, o1 wbion 20 (1 wition
wkliflsglion 3/ aid suok po14ut dess not ademil the arlegation or whenaver any councillor or chais-

4 dounvitlor person is himself in doubt whether or not he has become so disqualified for office,

r Chairperson. such  councillor or Chairpesson or any other councillor may and the
Commissionsr, a1 the request of the ¢ouncil or Chaisperson or & direction from
the Clovernment, shall upply to the  Principas issuiee Jud ge of the District in
which the municipality is situated,

, (2) The - said Principal District Judye after “making suqb
inquiry as he deems necessary shall determine whcther or not such person is
" disqualifled under section 12, section 31 or sectnon 32. .

3) Pending the decision under sub-section (2), the councillor or Chair-
person shall be entitled to act as if he was not disqualified.

= ' (4) (@) Any councillor or Chairperson may and the Commissioner, at the
" request of the council, or on a direction from the Government shall, appeal to
the High Court against any decision under sub-section (2). '

, ‘ b) ‘No_such appeal shall bo entertained after the expiry of thirty
' days from the date of the decision appealed from, unless the High Court is
! satisfied that the appellant had sufficient cause for not prefeiring the appeal within

those days.

.o e . . ..

CHAPTER 1v.

COUNCIL, COMMITTEE, CHAIRPERSON, CO'UNCILLOR. COMMIE-.
SIONER AND CONSTITUTION OF MUNICIPAL SERVICE.

unicipal 36, For the efficiert performance of the functiors of a muricipality there -
athorities. sl all be the following municipal autnorities in the municioality, namely :—

(a) a Council,

(b) a Chair person,

(c) Standing Committee,

(d) Wards Committee, and

(¢} a Commissioner,

nstitution 37. (1) Subject to the provisions of this Act, the municipal a¢ ministration sha
counci) . vestin the counciland the councilshall corsist of the folluwing members. namely: =

(i) electe ' courcillors, i-clucirg Chairperson

(i mexﬁbers of taec Huuse of the People and the membersﬂ of the State.
. - Legislative Assembly representing the constituency comprising the whele or any
i ..o part of the municipality; end . ’ o

_ (iii) the members of the council of States, who are egistered as elector ‘
‘within the ‘afea of the ‘municipality : o o o
L Provided that the member referred to in clauses (ii) and (iii) shall be
e o entitled to take part in the proceedings of the council but shall not Lave the right t¢: -
" vote in any proceedings of the council: - : ' : ':

At Provided further that the members referred to in clauses (i1) -and (iii)
shall ccase to be members of the council on the cessation - of the = offlce -
as members of the Legislative Assembly or the members -of the Parliament. .

(2) The term of office of the councillor shall be five years on and from the
o‘nced::c d%%nﬁcd bythe Tamil Nadu State Election Commission for assumption of ' suck

AU\
i
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ey _(3) Seats shall be reserved for the persons belonging to the Scheduled Castes
ana the Scheduled Tribes in everv municipality and the number of seats so reserved
"shall bear, ds nearly as may be, the same proportion to the total pumber of sedts
to be filled by direct election in that municipality as the population of t»» Scheduled
Castes in that municipal area or of the Scheduled Tribes in that municipal area
bears to the total population of that area.

! (4) Seats shall be reserved for wemen belonging to the Scheduled Castes
~ and the Scheduled Tribes, from among the seats reserved for the persons belonging
to the Schedvled Castes.and the Scheduled Tribes, which shall not be less thar ~ne
third of the total number of seats reserved for the persons belongingto the Scheduled
. Castes and the Scheduled Tribes. RPN

v:; ... . .(5) Seats shall be reserved for women in the municipality and the number of
E ..seats.reserved for women shall be not less than one third (including the number of

! . seats reserved for women belonging to the Scheduled Castes and the Scheduled
1 TTribes) of the total number of seats in the municipality. ) o

T i(6) The seats reserved for the persons bélonging to thé Scheduled Castes and
the Scheduied Tribes under sub-section (3) and for women under sub-séction (5)
shall be aliotted by rotation to different wards in the municipality in such manner
4s ‘may be prescribed. o S '
it (7) The reservation of seats under sub-sections (3)and (4) shall cease to have

éffect on the expiration of the period specified in Article 334 of the Constitution.

38. (1) (a) The offices of the Mayor of the corporations in this State shall be Reservation
reseived for the persons belonging to the Scheduled Castes or the Scheduled Tribes  offices of
-4nd thé number of ‘officés so reserved shall bear -as neatly as mav -be; theé same Mayor in
proportior 16 the total number of offices in all the corporations in-the State as Municipal
‘the population of the Scheduled Castesin all the -corporations in the-State.or the Corporation
Scheduled Tribesin all the corporations in the State bears to the total population for members

of all the Corporations in the State: of Scheduled
ISR Castes or

w- - Provided that where no office ot Mayor can be-reserved for.the persons  Scheduled
pelonging to .he Scheduled Castes or the Scheduled Iripes based on the total per-  Tribes and
centage of population ¢f th: Scheduled Castes and. the Scheduled Tribes in all the for womea.
‘Corporations, one office of Mayor of a Corporation having tie highest percentage
of population of the Scheduled Castes and the Scheduled Tribes shail be reserved
" for women belonging to the Scheduled Castes or the Scheduled Tribes cut of the
total number of offices of Mayor reserved for women under clause (b) .
(b) The offices of the Mayor in the State shall be reserved for women and
the number of offices so- reserved for women shall not be less than.one third of the
total number of offices of the Mayors in the State:- .- -« - . .-

o

S Provided that the offices of the Mayor reserved under this section shall be
allotted by rotation to different- municipal corporationsin the State in-such manner as
may be prescribed before the general electicns to the municipal corporation in. tho
State,

(2) The reservation of offices of Mayor under this section shall cease to have
effect .on the >xpiration of the period. specified in Article 334 of the. Constitution.

: -39, (1) (a) The offices ot the Chairperson of the municipalities shall be reserved Reservation -

‘. for the perons belonging to the Scheduled Castes and the Scheduled Tribes and  offices of

] the number of offices so reserved shall bear, as nearly as may be, the same proportion  Chairperson ::

; tc the total number of offices, in all municipalities in the ‘State as the population  municipaliti.

E of the Scheduled Castes in all the municipalities in the State or the Sche- and tow:

¥ duled Tribes in o1l the municipali*ies in the State; bears to the - total‘.population of  pancbayats. .
‘ - all the municipalities in the State, ST T ST

(b) The offices of the Chairperson of the municipalities §h‘a11 be reserved
for woraen belonging to the Scheduled, Castes and the Scheduled Tribes from amo ng
the oftices reserved for the person belonging to the ~Scheduled “Castes ‘apg the
Scheduled Tribe: which-shall not-be less than one thicd of the total. numperof offices
reserved for the Scheduled Castes and the Scheduled Tribes. '

-t N ~ND 4
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(2) The offices of the Chairperson of the municipalities shall be rcserved for
women .and the number of cffices reserved for women shall not be less than one
thira (incleding the number of offlces reserved for womes belonging to the
Schéduled Gastes and the Scheduled Tribes), of the total number cf offices.
of the Chairperson of the municipalities in the State:

Provided thau the cffices of the Chairperson of the municipalities reserved
under this section shall be allotted by rotation to different municipalities i
such mamner as may. be prescribed.

(3) The reservation of offices of the Chairperson under sub-section (1) shalk
cease to have effect on the expiration of the period specified in Atticle 334 of the
Cc nstitution. S o
© (4) (a) The offices of the chdifperson ofthe town panchayats shall bé feserved
for the persons Kelosgant 16 (e Scabauled Casies anl the Schedvle THbes afl the
i mbér b‘fdf?‘fcéé So fesérved shall Bear 4§ nearly 8§ mdy be tife:,-égpi_b‘ pigpariion 1o the
total number of offices inl the State as thé population of the Schédilled Castes in dil
the town panchayats in the State or the Scheduled Tribes in all the fown pancbayats
in the S?‘a(e, béars o tHe total population of all the town parichayats in thé State..

- (b) The offices of the Chairperson of the town panchayats shall be reserved
for women belonging to the Scheduled Castes and the Scheduled Tribes from among
the pffices reserved for the rersons belonging to the Scheduled Castes and the Scheduled
Tribes which shall not be less than one-third of the total number of offices resérved for
the Scheduled Castes and the Schedvled Tribes. . ‘

.. (5) The offices of the Chairperson of the town panchayats shall be reseryed
for women and the nember of offices reserved fer women shall not be. less than
one-third (including the number of offices reserved for women belonging. t?tgc
Scheduled Castes and tne, Scheduled Tribes); of the total member of cffices of the
town panchayats in the Stfate: ‘ :

Provided that the offices reserved under sub-sections (4) and (5) shall be allote
t:d by rotatichl to different town panchayats ifi such mafiner as thay be Prescribed.
B (6] The reservation of off s of the  Chairpessons under Siib-iEciion (’a‘i;
il gese 10 Hole offect of (16 Sxpiration of the Poriod sotcifed in Kiticle S of
¢ Constitutioh. o o

40. (1) The following shall be the functions of the council,—

(i) cbnstruction and mainténance o roads, culverts and drians Which aré
under the mupicipality and those transfeired by the Governmerit fo the munfcipality:

(ii) execution and mainteriance of Water supply Schenies fequired for domestic,

tadustrial of comnercial F\'i!rp‘ds_cs; except in the manicipality whire theré is a Se¢pafateé
guthotity to whichi such functions are assigned; :
(iii) protection of public ponds and fountains;

(iv) maintenance of sewerage and drai nage schemes except in the municipality
where there is a separate authority to which such functions are assigned;

 (v) destruction of stray dogs;
(vi) mosgquito coitroly

.. ;vii) regulation of sele of meat; fish and other perishable footl items and
ale of other conusmeritems; .

(viii) regulation of dangerous trades or trade practices,
(it ticening of eating siublishibnr; |

(k) @iposal of unclaifiied ebrpses of coicassés of difinals;




i, { P W, .-Iumn-u-nm-‘_.._._.————-——_—_-.

TAMIL NADU GOVERNMENT GAZETTE EXTRAORDINARY 59

(xi) establishment of public comfort stations, latrine and bathing places,;

(i) constritction and maintenance of parks, gardens, pla grounds, traffic
fslands in the urban areas; ' & » Play 8 » traffic

(xiii) opening and maintenance of public burial and burning grourds and.
electric crematoria; S .

(xiv) registration of births and deaths;
(xv) installation of street lights and their maihtenance}

i) providiﬁg parking places for Vehicles including taxies and autorickshaws;
‘(xvii) public health matters including vaccination and innoculation;

" (xviii) mainteénance of public matkets, shoppifig complexés, bus stends; rest
ouses; N ) - ST R

(xix) solid waste management;

| (xx) prevention or rémoval of obstructions and Projections in of upOh streets,
‘bridges and other public places;

-(xxi) numbering and naming of streets;

(xxii) regulation ofhéardings and advertisements put up for public view on

public or private land ;-
| (xxiii) civil reception to persons of distinction; and
(irxi!)-'organisation of fairs and exhibitions:
(2) The council may carry out any work or perform any of the functions or
implement the schemes, delegated to the council, by notification, by the Govérnment,

subject to such conditions specified therein in relation to all or any of the-tollowing
matters,— : , A

fo § - (i) urban _planning including town planning;
(ii) regulation of land use and construction of buildings;
(iii) regulation of slaughter house and tanneries;
(iv) planning for economic and social development;
(v)- fire services; ' |

(vi) urban forestry, protection of the environment and promotion of ecological
aspects; .

(vii) safegnarding the interests of weaker sections of society, including the -
handicapped and mentally retarded;

(viii)'. slum improi'ement and upgradation;

(ix) urban poverty aileviation; ‘ A

(%) promotion of cultural, educational and aesthetic aspects; and
(xi) cattle pounds, prevention of cruelty to animals: '

Provided that no such notification shall be issued without consulting the adminis-
trative department concerned with the subject. :

(3) The council shall also have power—

- (i) to-carty ot thé :{z_oWers_ajmi furictions vested in the councilin é@cﬁdg@g&l‘
with ihé‘;":@dvi on$ Of this Act; _ o L
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(ii) to consider all matters placed before the Council and

to take appropriate
decisions by passing i <cessary resolution in this regard; T

(iii) to consider all the periodical statements of reccipts and disbursement
and all progress reports and pass such resolutions thereon as it deems fit;

(iv) to constitute standing committees;,
(v) to constitute special committees, if considered necessary;

(vi) to delegate to ths Chairperson, standing committee, wards committee,
ot'any othercommittee, such powers'otherthan wse uapressly provided under this
Act subject to such conditions as may be prescribed; and

, (vii) to prepare economic and development plans every year for the munici-
palityin dccordance with the guidelinés prescribed and forward such draft plan to
the District Planning Committee having jurisdiction over the mwnicipality:

Explanation.—For the purpose of this clause, thé District: Planning Committee  Tamil ' Na
shall mean the District Planning Committee baving jurisdiction over the municipality - Act 21 ¢

‘constituted under the Tamil Nadu Panchayats Act, 1994, 1994.

41. The Government may. by notification, and with the concurrence of th:
local authorities concerned, constitute joint Committee or special committee
comiprising such number of members and in such manner and for carrying out
such specific functions as may be prescribed. AR

42, (1) The Commissioner shall give etfect to every resolution or order of the
council unless such resolution or order is mcdified, 'suspended - or ¢8':celled in
whole or in part by the council or by the Director or bv tlie Government as  the

case'maybe.’ - T o T

© (@) If' in the -opinion of the Commissioner, any resolution or order 'of
the council contravenes any provisions of this Act or any other Actorof “any
rule,notification, by-law. regulations made or issued under this or any other Act

orany order passed by the Government or if thereis' no provisionin the
budget of the council authorising the doing of any action contemplated in such
resolution or ordér‘or irivolves expenditure in excess of the amount - provided for in
the budget of the council, orif there would be any miscarriage of justice in the

implementation of such * resolution - or ‘order relating = to' the - municipality,
heshall refer within a period of not less than seven days from the date of

passing such res !"tion ‘or order, ‘the matter to the ~Director for orders and
inforr~ +he council, of the action taken by him at its next ordinary meeting. The
Commissioner shall not give effect to the resoluti n until the orders of the Director

n wb reference are received.

(3) The Director on satisfaction that such resolution or or.er of ‘the-
council contraveres all or any of the grounds referred to in sub-section (2), may
cancel the' resolution or or er: Co '

_ P ovided that no resolution or order of the council shall be cancelled by the
Director unless the council concerned ‘is given a reasonable opporturity to make
any representation within the time stipulated by the Director.

(4).. Where the Director 'is of the opinion thatin respect of any resolution
referred‘to him under sub-section (2) or involves a matter of g.eat public interest
orwould advesely affect any inte estofthe Government, he may for ieasons
to be reco-ded in wiiting, efer the matter to the Government anc the cecision
of the Government the ein shall be final.

(5) Whe ¢ the Collector of the District is satisfled that the execution of a
retolution passed by the Council other than the resolution passed by the council of
any municipal corpo ation or o:der-.of continiance in feice.of such licence or
permission Issued by such municipalities other than the municipal corporation
Ay Hely.to. couse danger to human bejngs health or safety or is likely to lead to a
viot or an affray, he may suspend si ch 1esolutian, oiders licence ‘o peimission. as
the case may be, and report to the Direstor who Thay theié upsh, aftér giving the
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S, .

authority or person concesned a reasonable oppo:tunity of being lLeard either
rescind the  Collector’s order or direct its continuance in force with or without
modifications, permanently or for such period, as he deems fit.

_ 43. (1) Any councillor may call the attention of the CommisSioner or the = Duties
Chairperson to any neglect in the execution of municipal woik, or to any waste and powe1s
of municipal property or to the basic needs and civic requirements of any  of councillos
locality and may suggest any improvements which he considers desirable. o

_ 2) Every councillor shall have the right to interpellate the chairperson
in_any council meeting on matters connected with the municipal administration
subject to such regulation as may be framed by the council. '

(3)  Every councillor shall have access during office hours to thc records
of the municipality after giving due notice to the > mmissioner:

Provided that the Commissioner may for the reasons given in writing forbid "
such access. The councillor may appeal against such order of the Commissioner to i
the Chairperson and any person aggrieved by the order of the Chairperson may
prefer an appeal to the Director whose decision thereon shall be final. '

44. (1) (a) There shall be a Chairperson in every municipality who shail Chairpersen
be elected by the persons whose names appear in the electoral rolls relating to of munici-
the l;::iards -of the municipality in accordance with such procedure as may be pres- pality.
cribed. e

| (b) Where at a general or mid-term election, no Chairperson is elected,
1 a fresh election shall be held,

and in the same place where the election to the councillors of the wards are held.

(3) The term of office of the Chairperson shall be five years on and from -
the date notified by the Tamil Nadu State Election Commision.

- - (4) A casual vacancy in the office of the Chairperson shall be filled by
a fresh election and a person elected as Chairperson in any such vacancy shall enter
upon office forthwith and hold office only so long as the person, in whose place he - -
is elected would have been entitled to hold office, if the vacancy had not occurred.

(5) The Chairperson shall be an ex-officio member of the council and shall
have all the rights and privileges of an elected councillor of the council.

(6) The Chairperson shall be an ex~officio member of every standing com-
mittee, wards committee and of other committees ecept Taxation Appeals Com-~
mittee or Taxation Appeals Tribunal, as-the case may be, but shall not be eligible
to be elected as the Chairman of any standing committee or wards committee:

|

|

\

" (2) The election of the Chairpersen may be held ordinarily at the same time |
|

|

\

|

|

Providea that the Chairpusun Shall not have right to |vote at any meeting
of the Standing Committee or any wards Committee.

45. The Chairperson of a municipality shall,— - Powers and
o dutiesdf
(a) convene and preside over all the meetings of the council : - Charrperson.

provided thatin the case of election of Deputy Chairperson, the meeting shall be .

convened and presided over by an officer nominated by thc Tamll Nadu State
Election Commission; - R .

(b) exercise all the powers and perform all the duties conferred or imposed on
him under this Act;

(c). co-ordinate with the Commissioner and cortimittees constituted under
this Act in the manner prescribed; S o o C

"(d) have the power to inspect any municipal work, project.or ether scheme;

. () ..exercise such powers in regard to the apprqval_ and ¢xecuti.on._gf any L
work; project, scheme relating to the municipality subject to such limits and o
procedures as may be prescribed; - T

~ (f) exercise such powers of the council as may be delegated to him by the
council in accordance with such procedure as may be prescribed;8ad - - ..
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(&) carry out such works and perform such duties in fegard to any matters
which may be . -*rnsted to him by any notification issued by the Government and
su bject to such terms and conditions 2s may be imposed in the said notification.

Deputy,Cham " 46. (1) There shall be a Deputy Chairperson in every municipality who shall
person of be elected by the councillors of the respective municipality from among themselves

municipality, in accordance with such procedure as may be prescribed.

o (2) ~The term of office of the Deputy Chairperson shall be five years on and
from the da:e notified by the Tan il Nadu State Election. Commission for assump-
tion of office and the term expires on the expi:y of the term of the council.

i3
(3)' Thie Deputy Chairperson shall be deemed to have vacated his office on’
-~ cessatipn of his office as a councillor. . .
v {4); “The Chairperson may, in writing, delegate any of the.powers cr functions
vested under this+Act with the approyal of the council,-subject to such conditions
as may be specificd therein to the Deputy Chairperson. '
- ~(5) In the event of the occurence of any vacancy in the office of the Chair- o
* 1" person by reason ‘of his death, resignation or removal, or otherwise, the Deputy
Chairperson shall act as Chairperson until the date on which a new Chairperson is’
elected in accordance with the provisions of this Act to fill such vacancy and enters
upon his‘office.” =~ - T A
..{6), {#) . When.the Chairperson is unable to discharge his functions owing to N
absencg or illness or. for any other cause, the Chairperson may, in writing, 4
authoris¢ the Députy Chairperson to discharge his functions until the daté on 8
which:the Chairperson resumes his duties... . . . . o ‘
(b) In case if the Chairperson fails to authorise the Deputy .
Chaigperson* angd " if* the Chairperson- coptinuoysly absent for moce than
fifteen days - owing ‘to illness .or for any other ..zeason, the .powers ’
and.  functions - of the  Chairperson shall develve on" the Deputy - Chair-
person- - &ill such . time .the Chairperson resymes his - duties: .. . .- . . :
Delegation of 47 During “the . first meeting. of the council ‘or from fime to
functions of time, the council "may nominate from among the ‘counciliors, "a panel
Chairperson -of - three . gouncillors and .one . of - whom, in the qrder - of their names
to councillor  .mentioned -dn.-- the . panel, -shall- exercise --the powers apd . perform. - the
in absence of «duties: of"--Chairperson 'subject o such -torms: and . sonditions as gy ;
Deputy Chair- b specified by. the council-yntil sugh - iine the Chairperson. or Deputy
person. _Chairperson, as the case may be, resumes his duiies, wuere for any L
iréason, t'é4 Chairperson and Deputy Chairperson aré vhable to  gis- ‘
charge their fu.ctions owing to their absence or illdiess ‘or away from
the headquarters . :
Paymgatqf - v 48. (1) From out of the mynicipal funds. such honoraria, fees or allowances as
honoraria, fees, may be determined by the Government may be paid to Chairperson, Deputy Chair-
or allowances  person and the councillors. -~ - S T
Deputy Chair- 2) The municipality shall place at the disposal of the Chairperson .annually. . i
person and by way of sumptuary allowance which shall not be more than {ifty thousand rupees ‘
councillor. 4ad different limits may be prescribed for different municipalities,
..+ 43) Notwithstanding anythingcontained in this Act, the receipt by any person !
of honorarium, fee or allowance as Chairperson, Depyty. Chairperson.or councillors -
as aforesaid, shall not disqualify him for being elected as, or {or being a councilior,
Chairperson or Deputy Chairperson. R 4

Constitution "~ 49. (1) There shall be constituted by the Zeverrment, by notification, sych
of wards number of wards committees comprising territorial area of such number of wards .

committee. as may be specified in the notification within the ‘territorial area of the minicipality | ‘ '
“avinga papulation of three lakhs -or.mare and each wards commitsee shall consist 3
of contiguous. wauds... .. . T
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(2y (8) Bach wards committee shall consist of all the council-
lors elected from the wards which are included in a wards committee,
‘and -one of the members elected from among themselves representing
such wards committeée in such manner as maiy be prescribea shall .be
the Chairman of such wards committee, ,

.. (b) Each wards committee shall have a separate office located
within the territorial limits of a wards committee concerned. ‘
(c) Thestaf? for each office of the wards committce shall- be in ‘
| accordance with the norms fixed by the Government from time to time. L i

: (3) The term of the wards committee and its Chairman and members shall I \
be co-terminus with the term of the council, B

(4) The Government may, in consultation with the municipality from

time to time, by notification, alter the name, increase or diminish the area of any
wards committee specified in the notification issued under sub-section (1) : ‘

Provided that the territorial limits of the wards committee shall not be:

altered by the Government before the expiry of the term of wards committee and’
guch altered wards committee shall consist of contiguous wards.

'50. (1) If, in the opinion of the Government,— ' Di&iolﬁion of
council,

b

@) the xhunicipality is not competent to perform or persistently makes
default in performing the duties imposed on it by law or exceed or abuses its power ;

(ii) that the meeting of the council could not be conducted for reasons
- beyond the control of the Chairperson and the affairs of the municipality could not
be carried on in accordance with the provisions of this Act and a report to that
effect has been received from the Chairperson by the Government.
‘the Government may, by notification,— '
(a) dissolve the municipality from a specified date; and
‘ (b) direct that the municipality be reconstituted with effect from a date
which shall not be later than six months from the date of dissolution. ‘
'(2) An election to reconstitute the muncipality shall be completed tefcie the
expiration of a period of six months from the date of its dissolution.
, (3) Before publishing a notification under sub-s:ction (1),the Government
_shall communicate to the council the grounds on which they prepcse to do so, fix
a period of not less than thirty days for the council to show cause against the pro-
posal and consider its explanations or objections, if any."

(4) Nothing  contained in sub-section (1) shall afiect the office of the
Commissioner.

~(5) On the date fixcd for the dissoluticn of the council under sub-section (1),
all its memb:rs as well as the Chairperson, the Deputy Chairperson (including coun-
ol cillors who are members of committees established or constitited by or under
-' this Act) shall forthwith be deemed to have vacated their cffices and the persons
referred to in clauses (ii) and (ii1) of sub-section (1) of section 37 shall cease to be
represented in the council and fresh elections shall be held in accordance with the
provisions of this Act. ‘

(6) Dissolution shall take effect from the date specified in the notification and if
no date is specified in the notification, from the date of publiczion i the nofification
and thereupon the following consequences shall ensue,—

(a) all the members of the counci. as wellze the (Taipercr znd the Deputy
Chairperson (including councillors who are members (f cemmittecs esteblicked or
constituted by or under this Act) shcll forthwith be deemed to have vacated their
offices ;
(b) all or any of the functions of the council, of the Chairperson and of the
committee established or constituted by or under this Act except the Taxation
Appeals Committee may, during the period of dissoliticn, be exercised and per-
' formed, as far as may be, and to such extent as the Government may determine, by the
3 Special Officer appointed under section 54 in that behalf. The Governo.. t may
aetermine the relations of such person with themseives.

(7) The Government may reconstitute the Coup-! tefoic the expiry of
tha period notified under sub-section (1).

(A Growp) IV-2 Ex. (398)—5
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- (8) All the newly elected councillors of the reconstituted municipality shall
" enter upon their offices on the date fixed for its reconstitution and they sball hold
" their offices only for the remainder of the period for which the dissolved municipality
* would have continued under section 37, had it not been .dissolved. :

(9) When the council is dissolved under this section, the Government until
i.'the date of the reconstitution thereof and the reconstituted council thereafter shall
be exritled to all the assests and be subject to all the liabilities of the council as on

. the date of dissolution and on the date of the reconstitution, respectively.

Motion of no 51. (1) Subject to the provisions of this section, a motion expressing no
confidence . gonfidence against the Deputy Chairperson shall be in writing, signed by ‘such
against Deputy number of elected councillors on date which shall not be less than one third of the
gperson. total strength of the elected councillors on date and shall be delivered in person by
fl’;"apy.t}iéo of the counciliors, signing the motion, to the Director. :
' (2) The Director shall nominate an officer to convene a special meeting of
= the council. The officer so nominated shall convene the meeting of the council” for
oonsideration .of the motion to be held. at the office of the muncipality at a time
i-appointed by him which shall not be later than fifteen days from the date.of his
annointment.  He shall give seven clear days notice of such meeting to gll . the
. e elected councillors on date including Chairperson. ’ o
s ',)’ N (3) The meeting convened for considering a motion under this section
7 .shallnot be adjourned except for the reasons to Le reeerded in writing,
.+ - (4) When the meeting has been convened, the officer presiding over the
meeting shall verify whether more than two thirds of the total strength of the
.-eleeted councillors on dat:are presentat the meeting. If morethan two thirds of the
icglected . councillors on d«te are present, he shall read the . motion at the meeting.
., After completion of the reading, the officer shall put the motion to vote.

(5) If the motion is carried out by more than two thirds of the total strength of
elected councillors on date by giving their approval, then the officer shall declare that
the motion has been passed and he shall record in writing the fact hat such motion
has been carried out by more than two thirds of the total strength of elected
courncillors on «.ate The officer shall thereupon forward a report to the Director with
acopy of the motion passed by the council forthwith who in turn shall forward the
same to the Government. The Government shall within fifteen days from the receipt

: of such report from the Director, notify the removal of the Deputy Chairperson
‘ of the municipality and the Deputy Chairperson shall cease to hold office but shall
! continue to be a member of the council. : '

(6) If the meeting could not be held for want of quorum referred to in sub-sec-
tion (4) or if the motion is not carried out by a majority as specified in sub-section (5),
- the motion shall be deemed to have been lapsed and_no notice of any subsequent
motion expressing want of confidence on the same Deputy Chairperson shall be
’ ‘entertained until the expiry of six months from the date of such meeting.

U J. No motion expressing no confidence against a Deputy Chairperson shall
be entertained till the expiry of six months from the date of assumption of office of the
‘Deputy Chairperson or where the term of office of the Deputy Chairperson is
less than six months.

Removal of 52. (1) (a) The councillors consisting of more than one half of the total stre-
councillor of ngth of the elected councillers on datec may, present a written reoresentation, signed
Chairperson. by them, through any two of them to the Dir~ctor for removal of Chairpersen or any
councillor on the ground that the Chairperson -+ councillor wilfully omits or refuses
to carryout or disobey or act in contravention f the provsions of this A~t or rules
or byelaws o. regulationsor crders issued uniier this Act or abuses his office or

any ~~wer vested in him,

(b) The Director on receipt of such representation is of opinion that the
grounds for removal of Chairperson or councillor are not satisfactory he may, in
writing, get the views of the Chairperson_or councillor on that representation. ~ On
receiving the replies from them if the Director finds the representation baseless,
he may inform his decision to the councillors who signed the representation.

() If the Director is satisfied that the representation given by the ccuncillors
have some basis, he shall nominete an officer to convene a special meeting of the
council and the officer so nominated shall convene the meeting of the council for
consideration of the motion to be beld at the office of the municipality at a time
appointed by him which shall not be later than one month from the date of  his
appointment. He shall give seven clear days notice of such meeting to all the elected
councillors including Chairperson. '

;; ~~r-~---n--"—-wﬂ—f—f-w-mmm“ .
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) (2) The meeting convened for considering the motion under this section shail
not be adjourned except for the reasons to be recorded in writing.

: *(3) When the meeting has been convened, the officer presided over the meeting
shall verify whether three fourth of the total strength of the elected counciliors
oh date are present at the meeting. If three fourth of the total strength of the elec-
t®d councillors on date are present, he shall read the motion atthe meeting after
completion of the reading, the officer shall put the motion to vote. .

- (4) If the motion is carried out by three fourth of the total strength of the
¢lected councillors by giving their aptgll'_oval, he shall record in writing the fact that
such motion has been carried out by three fourth of the total strength of the elected
councillogs on date. The officer shall thereupon forward a report to the Director
witha copy of the motion passed by the council forthwith, who in turn shall forward
the same to the Government® The Government shall within fifteen days from the
receipt of such report from the Direc:or, give the Chairperson or the ~ councillor
concerned a reasonable opportunity to make his representation within the iod
specified in the notice issued by the Government. The Governmentafter considering
the representation, if any received may notify the removal of the Chairperson or
councillor or allow him to continue as Chairperson or councillors, as the case may  be.

.. (5) If the meeting could not be held for want of quorum referred to in sub-
section (3) or if the motion is not carried out by a majority as specified in sub-section
@, !:he motion shall be deemed to have been lapsed and no notice of any subsequent
motion shall be entertained until the expiry of six months from the date of such
meeting. '

(6) No motion expressing removal against any Chairpe.:~n ot councillor shall
be entertained till the expiry of six months from the date of assumption of officé
of the Chairperson or councillor or where the term of office of the Chairperson or
councillor is less than six months, ‘ '

. 53. No act or proceeding of the aouncil or of committee constifuted under,  Saving of
this Actor of any person acting as Chairperson, Deputy Chairpersoncr member. validity of
of the council or committee shall be deemed to be invalid or ever to have peen proceeding'
invalid- by reason only of a defect in the establiShment of the council or com.
mittee or on the ground that the Chairperson, Deputy Chairpeison or any member
of the council or committee was not entitled to hold or continve in Such office by rea
sonofany disqualification or by reason of any irrugulerityor illegality in his election
or appointment or in the service ¢f any notice of meeting of the_council or of any
committee or by reason of suchact having been done during the period of any vacancy
in the office of Chairperson or Deputy Chairperson or member of the council or
committee, | _ o

54, (1) The Government may, by notification, appoint District Collector Appofntment
concerned or a Senior Officer of the Indian Administrative Service as a Speclal Special Offi¢:
Officer of a municipality to exercise the powers and perform the functions of of municipli
any municipality in the following circumstances, namely — ' : AR

(a) where there is no elected body of a council ;
] (b) where a council is dissolved by the Government :
'j . (c) where a new municipality is constituted by amalgamating two or more -
A local bodies : T

~ Provided that where one municipality is constituted or reconstituted without
amalgamating any other local body, or any portion of the area of a municipality, the
elected councillors and Chairperson shall continue as the elected councillors and
Chairperson of the new municipality till the expiry of the term of their office :

.- .Provided further that the Special Officer appointed under this section _shail

hold office for a period of six months from the date >f his appointment or ti'l the -~
date on which the newly elected councillors assume office whichever is _earlier. el

(2) The Special Officer appointed under sub-section (1) may, if the Govérn-
3 ment so direcireceive ctlovances ﬁv his services froin the municipal fund ard shall,
¢ ] subject to the control of the Government and the Directer and to such instructiofis
- or directions as the Government or the Director may issue from time to timé,
exercise all powers and perform all the duties of ‘the council, the Chairpsrson,
and- the committees of the municipality and take all such actions as may be required
in the interest of the municipality. ) Ry
(3) The Commissioner shall exercise his powers and perform his functions
under this Act, subject to the control and superintendence of the. Special Officer
S5 appdihted under sab-section (1). oy
i 55, (1) The Government may either on their own motion or on an application
direct the council or the Commissioner to produce any record, plan, statement, Powers of
aécounts, statistics or any other document relating to any matter connected witlithe Governmen
’ fotinicipality or to fornish any jnformation so as to satisfy themselves as to the and Collect
' dmmﬁngadzzmywﬁwfaydmmm“ gm
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ment that any such proceeding or decision ot order passed by the council should be
modified, annuled, reversed or remitted for reconsideration they may pass orders
acoordingly :

Provided that before passing any order under this section the Government shall
give a reasonable opportunity to the councxl to make a representation against the
actncm proposed to be taken.

i (2) The Government may-also authorise the Director, Regional . Dlrector
or aay oiber officer to inspect or examine any office or work relating to any mu
pahty or any department therefor andthe officer so zuthorised for such mspectxon
suan ‘éxercisa” all the’ powers exercisable by the Government under this-Act,

(3): The District Collector may jn - any . muaicipa hty othar .than
m\lmc!pal Co: pu."tnons —_ _

it

(a) cali fcr dny document in the possession or under the control of any

- councnl o¢ Commissioner ; .
i (b) requireany . councilor Commissioner (o furnish any refurn, plan,
estlmtte statement, acco:.nts ¢r statistics ;

(c) require any Councilor Commissioner to furnish any informaticn or
rcport on any municipal maiter ;

(d) record inwriting, for the consideration of the councilor Commissioner
of & municipality any observation he mey think proper in regard to
its or his proceedings or duties.

(4) *fit appears to the District Collector that the Commissioner of a munici-
palrty has made default in  carrying o't any resolution ~of the
covncil, the said District Collector, shall ditect the Commissioner to implement the

o resolution in accordance with the rules inforceand on receipt of the reply

Yol from the Commissioner, the District Collector shall send a report therein to

A the Government with a copy of the same to the cor ncil. '

' {3) The Disirict Collector may in case of emergency in a uumcnpahty
direct or provide for rhe executionof any werk or the doing . of .
any act, whichthe council or Commissioner is empowered to execute or to
do: andhe immediate “execu'ion or the doingof whichis, in his opinion necessary
for the safetycfthe public and may direct that the expense of executing such work:
or'doing of such act, incurred as the emelgency may require shallbe paid from the
: mumclpal fund

o APPOINTMENT OF COMMISSIONER AN CONSTITUTION OF MUNIGIPAL
Appdintment of | SERV;CE.

56. (1) There shall b2 a Commissioner for each m: nicipal corporatxon and
oficer of - for each municipality who shall be appomted by the Gavernmem

mnnidpality.

o, {2) There shall be an  executive omcer for each town panchayat who shall
be appomted by the D'rector or any officer authorised by the Government in tlus

behalf :
o Provided that the Government may, by an order, delegate the powers exer~
«cisable by it . i.nder this section to the Director subject to such conditions as. may
be speci in. the order,
Power of .. 57. (1) _Subiect to the sanction of the corncil and st bject to allother resttic~
Commissioaer tions, limifationsand conditions as may be prescribed or asare hereinafter imposed
of monicipality, “ in this ‘Act, the executive power for the purpose of carryi ng out the prov:sxon& of
this Act shall be vested in the Commissioner.

" (2) The Commissioner and other officers of a municipality shall perform
all the duties and exercise all the p wers specially imposed or conferred on  the.
‘Commissioner or other officers 1.nder this Act.

(3). The Commissioner shall be responsible for the ox. stody of allthe records
of the municipality including all papers and documents connected with the procee.
dings of the council, the sfanding committes and other committees and. shall
arrange for the perfor mance of such duties relating to the proceedl ngs of the said

“Bodies as they may respectively impose.

' (4) The Commissioner may dejegate any of the powers, duties or functions
conferred or impesed upon cr vested in him by or  nder this Act to the hclder of
any municipa] office in accordance with such guidelines as may be prescribed,

* (5) The Commissioner shall sead all correspondence through the Chairperson
Q«\Npt \h\\se addrcased by him demiofficitlly and all - ¢ rregpondences received by
NARR \\N\QN&% SN Y Dl e g Rebce W
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(6) The Comissioﬁer shall be the appointing authorit fi n1a
posts and to the posts in Glasses II » ority for all Class 1V
Government, p and 11 as  delegated ‘9 ‘him by”t‘he

e (7) The Commissioner may in cases of emer .
. . : genay direct the
of any work ot the doing of any act which would yordinarilyhre;:?::q&ﬁ
sanction of the Council, and the immediate execution or doing of which i, in
s apinion, nacassazy tor the servias ot safety of the public and may dircos 'that
@ expensaes of executing such work or doing s Al
‘mupicipal fund. 4 8 such act shall bﬂl paid from the

. (8) The Commissicner shall not aqt under this sectior iﬁ odntrave .

.ty . I . . 4. . o

any order of the council prohibiting the execution of any particular act, I:xzdn' l‘::
shall repart the action taken under this Section and the reasons therefor to the
council at its next meeting,

:(9) ‘The Commissioner may, without the 'sanction of the council incur pe
contingent expenditure incidental to the municipal admmistration, n‘ot’ ‘axcgfd,'t,gi
the amount notified by the Gavernment from time to time :

" Provided that—

...+ (a) provision to maevt‘the expenditure is available under the relevant head
af account in the budget framed by the council with the modifications, it any, - made
therein by the Director ; and ' - :

_ (b) the Commissioner shall report any expenditure Incurred under #his
. "geation"and the reasons therefar ta the council at its next maeting. - :

+.. . (10) The Commissioner shall be entitled to. take part in the proceedings
f the council or standing committee or any other  committees constituted

under this Act, but shall not have the right to vote in the procecdings “ of " the

eouncil, standing committee or other committees. : .

58. (1) The Government may, by notification, constitute common munigipal Constitution af
sarvices and frame rules for the emplayees of the municipalities, namely 3— - municipal
‘ ' service.

. o () Al Municipal Corporations;
(i) All Municipalities; and
(iii) All' Town Panchayats,

- Explanation,—For the purposes of this section, the expression “common
muncipal service” shall include, the method of ‘recruitment, qualifications, disci-
plinary proceedings, leave, pension, other terminal benefits and such othet . condi-
tions of services as may he piescribed. : o

(2) Notwithstanding anything contained in this Act,or any other law for ‘ o )
the time being in force, the Government shall have powsr,— -

- (a) to transter any officer or servant of the municipality tvo the servxée of any

other muni cipality ;
(b) to issus general or spacial direction as they may think necessary far the

putpose of giving due eiTect to any transfer made under clause (a). :

»¥ (1) The municipal establishment shall cansist of the following classes of  Munlsipal
, , it

lcers, Wmely —
Syl TEME X B e~ >
mfpﬁui:aimmwﬂﬂﬂrn:ﬂ o, viieer

holding posta in a servics classfiea

.111-Al others (no! baing persons .
t.yv the g‘:::mmnm a3 basic service) appoipted to gerve unde; the municipality,
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C-lass-lV-All pe;son§ holding posts in the service classified by the G_ovcmé
‘mept a8 basic service, ‘. |
- (2) All appointments to the posts included in Class - I shall be made by the
@overnment, S s

(3) All aj:pointmcnts'to the posts i Class-IV and to pcsts in Classesd
" and 1T as delegated by the Government shall be made by the Commissioner.

(4) The Selection Committee referred to in, sub-section (5) shall subject to
such rules and guidelines issued by the Government fromtime to time seleat
‘petsons for appointmentto theposts includédin Classes-IIl andIV 2rd all such
_appointments shall be made by the Commissioner. , :

(5) The Selection Committee shall comptise of the Chairperson,Commissioner
and such number of members as may be notified by the Government:

R et T N

Provided that the classifications made in sub-section (1) as Classes-I and I shati ‘ (
have no application to employees of town panchayats. 4

Method of 60. (1) Bvery appointment to any post inoluded in Classes-I and 1I shall be o4
racruitment. made iro(m) the list of candidates seleated by the Tamil Nadu Public Service ‘
Commission (hereinater in this section referred to as “the Commission™):

. Ptovided that no such list shall be prepared by the Commission in regard to the
* appointment with respect to— :

(a) any acting or temporary post for a period not excesding one year ; ot 9

(b) such posts as may from time to time be specified by the Government in
‘eonsultation with the Commission . or

(c) a post when at the time of such appointment the person to be appointed
thereto is inthe service of the Central Government or State Government; or

(d) a permanent or temporary post, if the person to be appointed is not likely
to hold that post for morethan one year; or if such person is likely to hold the post
for more than one year but not more than three years and the Commission ad vises
that the appointment need not be mad ¢ from the list preparea by the Commission:

VR R e

Provided further that theappointment to the posts included in Classes-1andll @
shall also be made by prometion in accordance with such rules as may be prescribed. o
A

; (2) All selection tc the pests speified in Classes-11 and IV shall be made by th
! ‘Salection Committee in accordace with such rules as may be prescribed; e

Providea that the appointment to the pqsts‘included in Classes-111and 1V shall
also be made by promotion in accordance with such rules as may be prescribed.

rixation of 61, (1) The Director shall fix the cadre strength for all municipalities taking info ]
cadro strength  consideration the financial position of the municipalities and municipal sexvicesg to be
and creation rendered by the municipality to the public, other local conditions and such norms

of posts, as.may be presciibec from time to time:

. Provided that the total eXpenditure on the establishment of the munisi-
pgh% shall not exceed forty-five percent of the total income of a year in a muni-
cipality. o

. .{2) The cadre stiength fixed under sub-section (1) shall be reviewed once in
cvery five years, ‘

~ (3) Al appointments in a municipality shall be mace subject to the cac
stréngth of y oots fixed under this soction. Ject to fhe mare

(4) Subject to the provisions of sub-section (1) the Direct on th
t or may, th
royucst ot the Commissioner and based on any resolution made in thisxbegaltg 'gy thee
Gouncil. by an oraer permit the Councilto make any appointment in variation fo the
cudre strohgth fixed subject to such conditions 28 may be specified in the said order

. (8) Notwithstanding the  cadre stren gth fixcd! i

s j ) sgthifixed by the re
:u&sf{;,ti_on ag h theso nOouncxl mey, with the prior apg'roe,al of tlnP 'é?gm;'égf'
lal’pol"_“ peryioi:lef ona oontrgct basis for aparticular purpoge and for a

————
————— e,
T e
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CHAPTER V. .
'FINANCE AND BUDGET. - T

~'62. (1) All monies received by a municipality shall constitute a fund which fhall Mpmictpal
be called the *Municipal Fund” and shall be applied, and aisposed. of, . in accor-  fund.
dance with the provisions of this Act and the rules made thereunder.

(2) The receipts which shall be credited to the municipal fund shall include
all grants,loans,advances or contributions mad e bythe Governmentfromtimeto time
as may be consic ered necessary having regard to the recommenc ation of the Finance
Commission, theneeds for development and the cost of municipal administration and ERREERAf =

3 - -gtich otber relevant factors as the Government may deem fit. |
' ' (3) Wherea municipality commits defaultinrepaymentofanyloanorpart of = ' <
the loan due to the Government, such amount may be adjusted from outof the o

... amount payable to the municipality by the Government by way of grant.

Rieal Act 63. (1) The Government shall appoint auditors for apdiﬁng the accounts Appointment
Wef1860, . of reccipt and expenditure of the municipal fund. - Such auditors shall be deemed ofp auditor of .
to be ‘public servants’ within the meaning of section 21 of the Indian Penal Code, accobnts,

(2)  The Govetnment may for any special reason to be recorded in writie? e
by an order cause the accounts of any municipality to be audited bya qualified '~
auditors for one or more years subject to such conditions as may be
prescribed. :

(3) A copy of the audit report shall be piaced before the council every
year and a copy of such report shall also be sent to the Director within the time]

limit - prescribed.

gt

. 64,  Anyexpenditure from the municipal fund shall bespentonly for such Authorised
purpose and services within the municipal area authorised under this Act ana the expua fture,
rules made thereunder:

. Provided that the Government may by an order, suthoriSe any expenditure to
be incurred by any municipality for any other purpose nct provided for in this
Actor rules framed thereunder suvbject to such conditions as may be Specified
i " ip such order: :

Provided further that the council may incur any expenditure specially sanctioned
by the Government:

Provided also that the expenditure shall be incurred outside the municipal area
if sech expenditure is required for maintaining the basic services to the municipality.

65. Where any expenditureisincurred by the Government or by any Payment of
other municipality towards any work or purpose, which is authorised by or under amount by a
this Act, which would benefit the residents of the municipality concerned, tho municipality foy
council of such . municipality shall make the contribution towards such ex- any special
penditure in such propoition as may be determined by the Government. work,

65. (1) The council may, with the previous sanction of the Goverament Power of munir
and in pursuance of any resol.tion passed at a special meeting borrow any sum cipality to_,
of money,— borro money.

i) by way of debentures Ly raising loans from any Scheduled or Nationa-
fised Bank or f¥om any other Fincncial Institutions or Ageacies as may be approved
by the Government in this behalf, on the security of all or any of the taxes, duties,
fees and dues authorised by or under this Act, for the purposes as may be deter-
mined bythe Government; ,

(ii) by way of raising loan from the public by issne »f:bonds for incurring
specific items of capita! expenditure.

2) Theamcuntof lran, the rate of interest and the terms includfag
the date of flotation, the time and method of repayments and the like sball be
subect to the approval of the Governmsnt.

(3! Wher kry ST O moDe hes beer bpzrowel unﬁ:' spb-eection (1), me
porton taersct s22 ®: 3cur e Tevicys SEICER I 5 SCerIaear. e appling
0 any purpose other than that for which it Was barrowad.

!

a

| ‘li
3

TEELH TTITHT
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Pomm, effra 67. (1) All debentures issued under this. Chapter shall bs in such foimas the
and paymens Qoungil, with the previous sanction of the Government may determine and shall
of debentmred., be uansferable in such manner as ghall be therein expressed and tha right
“to suein respect of the monies secured by any of such debentures shall vest if
- the holders thereof for the time being without any pieference by reason of such

T debentures being prior in date to others. g

(2) The payment of debenture or security and the receipt for interest vor
dividend shall be in such manner as may be prescribed. :

Maintenance 68. (1) The muncipality shall maintain Sinking fund for the repaymeﬁ of
sad invest- meney borrowed on debentures issued and shall pay by quarterly instalments
ment of into such sinking fund and such sumaswillbe sufficient for the payment within

sinking fund. tha period fixed for the loan of all monies borrowed on debentures issued.

(2) All moniss paid into the sinking fund shall be .invested  and
applied hv tha Commissioner in such manner as may be prescribed.

Priozlty of 6». All payments due from the municipality for interest and on repayment ot

paymems loans shall be made in priority to all other payments due trom the municipality.

of {ntereat and

sepaymant of loans

over other payment,

Preparation of 70. (1) The Commissioner shail, in consultation with the Chairperson and
budget. wards Committeas wharever such wards committees exist having regard tq

all the reQuirements of this Act and in accordance with  the guidelines issued by
the Government, prepate in such form as may be prescribed onor befors the 1st

S day of January of each year a budget estimate  of the incame  and expenditure of the
municipality for the next financial year and place the same  hefare the council
with the approval of the Standing Committee wherever such Standing Committee
exists, on or hefore the 20th day of January of each year.

o3 While preparing the budget estimate under sub-section (1), the
Commissioner may app_en.d thereto a report isdicating whether the following
services are being provided in a subsidised ma:nerand if so,the extent of the
subsidy, the sourGe from which the subsidy was met, and the sections or categories
of the local population who were the beneficiaries of such subsidy, namely:—

(a) water supply and disposal of sewerage;
‘ (b) scavenging, transporting and disposal of wastes; and
- (0) street lighting:

- Provided that in any municipality where there are standi -~ |

tegi A ' diig Committee, th
Commissioner shall place the bydget estimate before the standing committeeeu
concerned for scrutiny of the budget estimate and to offer its remarks. :

(3) The coungil ihall in a special meeting to be convened for this purpose ansider
. : . " i Q

the proposals contained in the budget estimate and approve the  same Pwiﬁio gr 3?3:31'}

mo?:ﬂcatnona as may be considered necessary on or before the end of February qf

each year. : : :

(4) A copy of the budget estimate as approved by t Sancil
tarwarded to the Director, ' o  the councll‘ ‘ sfall be

(5) (a) If the Commissioner iS of the opinion that the budget estimate as:\a T
by the. council contrayenes any of the provisions of this Agt or any rule, ggtioﬁ‘éea{
tion, by-laws, regulations made or issued under this Act or any order pass'ed by the

Government, he shall refer the budget estimate to the Director.

: (b) The Director shall direct the council to rectify t ef i
estimate of the municipality. _ ° _ ify the defects ,m the budget
(c) Wherethe council failsto rectify the defects as pointed out by the Direc-

t : , the issi : .
]girmltxor.Conumss:oner shall give effect tq the budget estimate as suggested by the

(6) The Commissiontr shal! make arrangements to ish i
. - + make arrang publish in one pro-
mine !t local Tamil newspaper the important teatures of the budget and ptl?e

details of the worky programmes in acuoidance with the rules as m i
not later tham 31st day of July of that financial year. & br tresaribed,
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A "' " 71. The cduncil maypass a supplemental budget estimate forthe purposesof Preparation of
- meeting any special or unforeseen expenditire arising di ringthat financial -year- -supplemental -
and final medification and appropriation inaccordance with the rules prescribed. budget and
' _ IR " . final modifi- "
cation andi. ©-:
appropriation.

72, (1) The Finance Commission referred tc in Articlc 2431 of the Consti-  Constitution of
tution, shall review the financial position of the mu nicipalities and make recom- Finanze. . o

mendations to the Governor as to— . - _ , ~ Commission.,

ATt 1 10

P K
(a) the principles, which should govern, —

(1) the distritn tion between the Government and the m nicipelities of the:
net proceeds of fuxes, duties, tells and fees levidble by the Gevernment and which
are to be apportioned between the mu nicipelity ard the Government §

S bk R N AR N ST LT SR SR DU . . o
(i) the.determination of 1he taxes, di {ies, tolis and fees which gay, be
assigned to or appropriated by the municipality ; = ‘ s

B (iii) the grants-in-ud to the municipality from the Consclidated Fund of
i () the megSy,rgs'ngeded to- improvga the financial position of xthe}mﬁnici"-‘

(¢) any other matter referred to the Firance Cemmissicr Ty the Goverrer
in the interest of sdunid filance of the mu ficipehities,~ = =77 #r
(2) The Governor shall cause every recommendation made by the..;Hinance
Commission, under this section together with an explanatory memorancdum as to
1heé action taken theréon to'be ldid Befotd the Tamil Nadu Legislative Assembly.

i I T O

SR ST R S ;;:mumz o ¥ pibdiud Y0 I);E,,H}ﬁ,‘ﬁ dh s N LA ARy

PROPERTY i WORKS, TAXATION, LICENCE AND FEES.
A PROPERTY AND:WORKS.

Tk 30N BGIY XY S ‘u,‘i v Ingidnhum Bt wrnnels goibd ud 1 L
L ¥ T gk N - v e

~ .13, The council maydoeept,~ - i Acceptance of
HE FR ‘o bahntxs s top liode oz tru st propertie:

(i) any sum of money from individials or trusts on issuing a, receipt ... for
the same by the Commissioner ; and
(i) eny property, given ~in“trv'stfor “the  pu rposé- of  any
" ofthefunctions of the mu nicipality and which may bringircometo the fifumitipality
and the acceptance of which would not rest ltin rny loss to the municipal fund.
A ThocaT ey L T PR e T Y |

Gentral Act ) " 74. (1) Any land ‘Fequiréd & Hesed for the affdirs of the'miinicipelitystali  Pcwer to acqui
of 18%4. be deemed tc be a land needed for a pu. bli¢ prrpose 2s provided fcr ander the Lsnd land _for
: Acqi isitioh ™ Act, 1894” 4nd” may bé Bdgl xte&’b%‘otlié couneiY - ufidet’ tHe said Act. mu nieipality.
) TRE cdhnei] 188y sequiré ¥Ry 1and of ‘building, the'valite of which  does
not exceed the amov nt as may be notified by the Goverrment. “The ‘Goverarfiest
_ may notify different monetary limit for differen: municipality.

R TR IR LA R S ¥ ﬁ‘-“:’l‘ s Vg o T [ g

15. The Government may, with the consent of the council, transfer to “the  Entrustment
mu nicipality the managerrent ¢ f any institi ficn cr the execution ot any work  not  any work to
ovided for v nder this Actand it shall therev pon be lawful for the councilto municipality

undertake such mapagement or execution of such work, subject to such terms and not provided

conditions as may be mu tually agreed to: _ for undet thi
Act,
RS AL AT ) A W L S S S PERAR T RS S DL R |
P e P L ) L ) ‘,
=
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~wers of seve- 76. The monetary limit for sanction of any estimate by serveral authorities

' authorities of of the municipality shall be such as may be prescribed and such monetary limit

micipality to  shall not exceed five crore of rupees.

nction esti-

oeral provi- 77. (1) The Council may enter into and perform all such contracts as it may

asregarding  consider necessary or expedient for carrying into effect the provisions of this Act.

tracts.

' 4y No contract involving an expenditure exceedingjthe monetary limit
-rescrioed under section 76 shall be entered into by the authorities of the munici-

~ [ pality in accordance with such rule as may be prescribed.

(3) Every contract entered into by or on behalf of the}Council shall be
entered into in such manner and in such form as may be prescribed.

(4) The Commissioner shall take sufficient security and solvency, as may be
prescribed, for the due performr ance of every contract into which he enters, as per
the provisions of this section and the rules made thereunder. The security and
solvency certificates so obtained shall be under the custody of the Commissioner.

:and 78. (1) The Council may dispose of any movable property belonging to_a
‘nsing of municipality in such manner and subject to such terms and conditions as may be
vable and prescribed. ‘

novable : : : ,
perties . (2) No sale of any land or any other immovable property belonging to. the
)gg_lng‘ 'tt(;v! municipality shall be made by the Council:

aicipality. .

Provided that where eny municipal land or building is required by the Centrol
or State Government for any public purpose, the Council may permit the sale of such
iand or building. ,

|

(3) The Council may grant licence to any person for use and occupation of
any land or building belonging to the municipality for @ period not exceeding three
years on payment of fee at such rates and in accordance with such rules as may be 3
pmgchped and such licence shall not be extended or renewed after three Yyear i
period is over., ' B i

(4) The licence fee referred to in sub-section (3) shall be paid in the following
manner, namely :— '

] (a) in the case of licence granted for a period not exceeding one¢ year the
licence fee shall be paid at the time of granting such licence ;

(b) in the cas. . “licence granted for a period not exceeding two years,—

(i) the licence fee for the first year shall be paid at the time of ti
such licence ; and Y P ° gl.‘an e

(ii) the licence fee for the second year shall be the licence fee for the
first year with ten percent of such fee and be paid at the beginning of the second

year ;
(©) inthe case of licence granted for a period not exceeding three years, —

(i) the licence fee for the first year shall id at. : .
such licepce ; or the year shall be paid et the time of granting

{ii) the licence fee for the second year shall be the licenc fee for the :
f/i;:t year glth ten percent of such fee and be paid at the beginning of the second i
r, an L

. (iii) thelicence fee fo1 the third year shall be the licence fee for the second : T
year with 6fteen percent of such fee and be paid at the beginning of the third y(e):r. o
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79. The Commissioner shall cause to be maintained an assets register which a a
shall contain particularsregarding all lands and builcings belonging tgc the m.nicl- ::g :r;;:?l ?Ce
pality together with names of perscns in favcur of whom any licence is granted and  register.
such other  details - pertaining to such l:nds and buildings, An
uptodate copy of the list of assets shall be placed annualliy before the Council ana a
~copy of such list shall also be kept inthe cflice of the Regicnal Director and 1he

Director.
: TAXATION.
80. (1,) The Councilshall have the power to levy the following taxes . Taxe. to

namely 1— } ‘ 5 be ‘evied
(a)  Property tax ; J Counf:ﬂ.

(b) Water tax ;

(c) Sewerage tax

(d) Education tax !

{¢) Advertisement tax ; and

(f). a duty on trentfer of praperty,

(2) Thelevy, assessment and collection of taxes mention=d in sub-section ( n
shall be in accordance with the provisions of this Act and the rules made thereunder :

E Tamil Nadu Provided that the provisions of this section shall notapplyin resp ct of
g Act 28 of clauses (b) and (c) of sub-section (1) to any mtnicipality to  which  tbe
] 1978. Chennai Metropolitan Water Supply and Sewerage Act 1978 applies.

%
b

81. (1) For the p: rpose ¢f imposing a tax under this Act, the Councii  Procedure
shall pass a resolution determining the levy ot tax specifying the raleat for imposing
which and the datefrom which such tax shall be levied. : faxes,

(2) Any proposal to levy or increase the rate of any tax or to effect any change

in the mode of levy or the manner of col'sction, shall be placed before the council and

the Council after due consideration shall pass necessary resolution approving
or modifying the proposal.

(3) The resolution passed by the Council shall be published in such manner as
may be prescribed calling for anv obiections and suggestioi s fron. the tax payers
of the muticipality in regard to the proposed levy, increase or change in the
mode of levy or manner of collection within such time as may be prescribed.

(4) On the expiry of the period prescribed, the Council shall - asider the
objections and suggestions received in regard to the proposec I-*'v. increase or change
in the mode of levy or manner of collection and pass necessary resolution appro-
ving the proposal with or without modification.

82. (1) The property tax shall be levied on all buildings and lands within the Levy ol
municipality. e property tax,

(2) (a) In relation to any building newly constructed or where any addition
or alteration has been made to any existing building, the owner or occupier of such
buildings; ’

(b} where the title of any building or land is transferred, such transferee ;
and,
‘ ‘ {c) in reiation to any building or ]and, in the event of death of the person
] primaiily liabie to the payment of propeitytax, the person on whom the property is

transierred;

sha1l furnish to the commissioner within such date as may be prescribed, a return ‘
for such building or land containing such details as may be prescribed  for the :
. asscssment or reassessment of the property tax to the said building or land.

(3) In the case of reasscssment or general revision of any property tax leviable
under this Act, the owner or occupier of any building orland shall furnishto the
& Commissioner within such time as may be prescribed, a return in such form con-
iz taining such details as may be prescribed for the assessment of propertv tax to
s.ch puilding v land,

(A Groupy IVa2 Ex. (398)- 6u
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% (4)'If-any owner ‘ot occupier of any building or land fails to furnish a return
-as required under sub-section (2) or sub-section (3) or furnishes an incomplete or
incorrect return,'the Commissioner or any person authorised by him in this behalf, .
shall cause an inspection to be made and also to make such local enquiries as may
be considered necessary, and based on such inspection and information collected,

shall prepare a return and a copy of the return shall be furnished to the owner or
occupier of the building or land. .

(5) On receipt of a return under sub-section (2) or sub-section (3) or on the
basis of the return . ~nared by the Commissioner under sub-section (4) and after
considering the objections, if any, received, the Commissioner shall determine the
property tax payable in accordance with the provisions of this Act and shall send
an intimation to that effect to the person concerned.

(6) Inthecaseoffailureto furnishareturn vnder Sub-section (2) or under

> sub-section (3), the Commissioner shzll, in addition to the tax determined under

sub-section 15). direct the cwner or occupier ~f any building or land to pey by way of

penaltx a sum of rupees two hundred and fifty or five per cent of the property tax
determined under Sub-section (5), whichever is higher,

(7) For the purpose of assessment of property tax for any building or land
in the municipality, the Commissioner or any officer authorised by him in this
behalf may enter, inspect, survey and measure any building or land, after giving
due notice to the owner or occupier before such inspection and the owner or occupier
shall be bound to furnish necessary information required for this purpose.

(8) The property tax on building and land shall, subject to the prior payment
of the land revenue, if any, due to the Government thereor, be a first charge upon
the said building or land and upon the movable property if any found with'n ovupon
such building or land and belonging to the person liable to pay property tax,

'mum and

d 83. The Government shall prescribe the minimum and the maximum rates of—
:mum basic v :
erty tax, (a) basic property tax for the building or land having regard to—
tional basic : SR R il :
-erty tax, etc. - (i) the existing property tax
(i) the value of the building and land ; and
~ (iii) the use of the building;
" (b) additipnal basic property tax for “every building with reference to its
location ; — -
(¢) additional basic property tax for every building with reference to its
type of construction ; T
> (d) the concession with regard to age of the building, ‘
. . ' \“'\ |
?_-gzén;::;m 84. (1) The basic property tax, the additional basic property tax and the

. Goncession, if any, with regard to the age, for evary building or land shall be deter-
- tax, addi- mined by the Council subject to the minimum and maximum rates prescribed by
I basio pro- the ‘Government ‘under section 83. ' o ‘
tax, otd., o | | |

ouncil, (2) The Council shall notify the rates determined under sub-section (1) and

such other pacticulars and in such manner as may be prescribed.

(3) (i) (a) The basic property tax for every b ilding shall relato to t
area of the building and its usgge : or every Suflding Sha ’re‘ ato to the carpet

Provided that the carpet area of any buildi

vorandah, g shall not include the open

open court-yard or any other open space which is not enclosed.

(b) The classification of the building for the purpose of cdeciding the usage

of any building shall be residential, commercial, industrial or any other classifica~
tion as may be prescribed.

(i) (a) The additional basic property tax for every

. , building shall relate
to tocation and type of construction of the huilding. &
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(b) Porlthe urpose ‘of this ‘1 ,'t‘w 1 on 6 dine _
classified as fo_llow)s. :f po o' his clause, the location of the building shall be
,oadg,'.. (&) arterial roads, bus-route ¥bads leading to arterial roads and main

(B) bus-route roads other than those specified in item (A) ;-
©) roads and streets in primarily residential colonies.

o (c) The type of construction of the building shall be classified into
difterent groups as, follows, nemely :=—">"t o
(A) thatched Of":t"jlled,‘_’foé)_‘,lf;,‘i o
- (B) reinforced concrete cement roof ;
.. (C) reinforced concrete cement roof with mosaic of ceramic tiled fiooring?

(D) granite  and matble flooring and walls,

i

. _(iii)_ A concession on the basic ai;c‘ add'itiona] basic property tax shall be
allowed in calculating. the property tax having regard to the age of the building

in such manner as may be prescribed.

85. (1) Por the purpose of levy of property tax, every building shall be Assessment
assessed together with its site and other adjacent premises occupied as an  and
appurtenancetheréto.’ ‘ ~ calculation of

v Property tax.
(2) The property. tax shall be calculated as follows :— : :
- (a) Firstly, the basic property tax for a building shall be calculated at the
rate fixed by the council. :

(b) Secondly, the additional basic property tax tor such building shall  be

calculated ‘at the rate fixed by the council and added to the basic property tax so
arrived a2t under clause (o).

() Thirdly, on the quantum of amount =rrived at under clauses (a) and (b),
the concession having regard to the age of thé building at the rate fixed by the Council
shall be deducted and the amcunt so arrived at shall be the property tax payable in
respect of any building for every half~year and shsil be paid by the owner oroccupier
ot such building within the half-year period.”

Explanation.—For the purpose of this sub-section, the expression ‘half~year”
shall be from the 1st dey of April tc the 30th day of September and from the 1
day cf October tc the 3:st day of March of & year :

- Provided that in the case of any Government or railway building 8 concession
’ shall be allowed in calculating the property tax in such manner as may be prescribed.

(3) The Commissioner shall issue a propeity tax book cortaining all the v
details of the building o land and the prépetty tax payableip relation to suchbuilding e
or land in such form as may be prescribed. LS

~(4) (a) Where there is any land without any building situated within the muni=~ \/ '
cipal limits, the Commissicner shall determine the property tax payable  for
such land at the rate fixed by the Council. '

' '(b) Where there is any land with' building situated within the municipal linsit, -~
and if the extent of the land left vacant istwice the plinth area of the building, the S
Commissioner shali determine the property tax on the vacant land which exceeds
twice the plinth area of the building at th¢ rate fixed by the Council:

* Provided that no property tax on any land shall be levied under this sub-section
if the extent of such land with or without any burlding thereon, does not gxceed

two thousand and four hundred square feet. ‘ :

(5) The Council may, subject to such rulesasmay be made bythe
Government, by notificaticn, in this behalf exempt any building having a carpet

aI6a notexceeding one hundred square feet, constructed with mud wallsand thatched
voof, from the levy of prqperty tax. X

i tion to the .
(6. Tho goneralrovison of theassssment of poperty 4% G S gwe  Ceten
4 i i ithin the municl \ : o i
building and fand s;?sliac: e;ir\:g;l; Mevise the property taxin accordance with . of propert!
years. The Comm Actnand the rules made thereunder. tax.

provisions of this
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Zollection of
ervice charges
a relaton (to
{empted :
uildings. '
evay and
sllection of
‘ater tax.

evy and
allection of
swerage tax.

evy and
ollection of
dication tax.

evy and
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(a) places set apait for public worship and either actually so used or used

for pno other purpose ;

(b) ¢houltries for the occupation of which no rent is charged and choultries
the rent charged for the occupation of which is used exclusively for charitable

purposes ;

(c) buildings used for cducational  purpose . including hostcls  attached
theroto and placos used for the charitablo. purpose nt sheltering the destitutes
or  unimals  and  orphanages, homos and schools for the deat and dumb,
asylum for the aged and fallon women and such similar institutions, run purely on
philanthropic lines as are approved by the Council ; ’

. (d) such ancient monuments protected under the Ancient Monuments
Preservation Act, 1904 and such ancient and historical monuments declared
by or under the Ancient Monuments and  Archaeological Sites and Remains
Act, 1958 to be of national importance and also such ancient monuments
and archaeological sites and remains protected under the Tamil Nadu Anpcient
and Historical Monuments and Archaeological Sites and Remains  Act, 1966,
or parts thereof as are not used as residential quarters or public office ;

(e) charitable hospitals and dispensaries but not includ’'ng residential quarters
attached thereto ; '

(f) such hospitals and dispensaries maintained by railway qdministratiop
as may, from time to time, be notifled by the Government, t:ut not including resi-
dential quarters attached thereto ; .

(g) burial and burning grounds included in the book kept in the municipa
office ; '

(h) the bed of any river or canal or any river or canal belonging to Govern-
ment and which do not provide any income to the Government or any Government
land set apart for recreatic n purposes or any other Government property being
neither building nor land from which in the opinion of the Government any income -
could not be derived as may fro. time to time, b novified by the Government: -

Provided that nothing contained in clauses (a), (c) and (e) shall be deemed
to exempt any building or 'and from property tax any building or land for which.
rent or service charge is payable by the person using the same for the purposes
referred to in the said clauses.

88. Notwithstanding the exemption granted under section 87B it shall be open
to the Council to collect any service charges for providing the civic amenities and
for any other general or special services rendered during festive or ceremonious
occasions at such rate as may be decided by the council in this behalf. -

89. The Council may levy water tax at a rate not exceeding thirty five
per cent of the property tax as the ¢council may determine, and collect such tax in
such manner as may be prescribed.

90. The Council may levy sewerage tax at a rate not exceeding fifteen per cent
ofthe property taxasthe council may determine, and collect such tax in such.
manner as may be prescribed.

91. The Council may - levy education tar within it» area at such rate not
exceeding five percent of the property tax as the council muy determine, and
collect such tax in such manner, as may be prescribed.

92. Every person who erecis, exhibits, fixes or retamns upon cr over any land,
building, wall, hoardings or structure any adverstisement, or who displays any
advertisement 1~ public view in ary  menner  whatsoever in any
places whether pup... ~* private, in the municipal limit shall pay on every advertise-
ment whi . 1s so erected, exhibited, fixed, retained or displayed («© public view,
a tax calculzated at sucn rotes and in such manner as the Councii may, dei2rmine
tn aceordance with secbrele a5 may be prescribed:

- Central
V1l ot} b

Cen:ral
24 ot 19

Tamil
Aot 2§
1966,

4 “
e
:
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Provided that the rates shall be subject to the rates that may be prescribed by
the Government and different rates may be prescribed for different municipalities
taking into consideration the location, the size of the advertisement bozrd, the
period and the types of advertisements :

Provided further that no tax shall be levied under this section on any advertise
ment or & no_tjce—— 4 ,

' (2) of a public Imeetig s or ' | . Ct i‘
s (b)Y 'of an. election to the Leg‘slative‘ Assembply; or )
(c) of a candidature in rdspect of such an election 3

o "Provid“éd‘ also that no .sn‘ch tax shall be levied 6n ad vertisement which is not
a sky-sign and which— S SR

~ (a) is exhibited within the window of any building ; or

~ (b) relates to the trade or business carried on, within the land or building
upon or over whick such advertisement is eshibited, or to any sale or letting: of poon!
such land or building or #ny effects therein or to any sale, entertainment or meeting FER
to be held upon or in the same ; or

(c) relates to the name of the land or vuilding upon or over which the
advertisement is exhibited, or to the name of the owner or occupier of such land
or building ; or ‘ : - »

(d) ‘relates to the business of any railway administiation; or

(¢) is exhibited witbin anv railway station or upon any wall or other
property of a railway administration except any portion of the surface of such. .
wall or property fronting any street,

Explanation 1. - For the purpose of this section the word “strucutre” shall
includes any movable board on wheels vsed as an ad vertisement or an advertise-
ment medivm. .

Explanation II.—For the rurpose of this section, the expression, *sky-sign”
means any advertisement supported on or attached to any post, pole, standard,
frame-work or other support wholly or in part upon or over any land, building,
wall or structure whict, or any part of sky-sign which shall be visible
against the sky from some point in any public place and includes alland every
part of any such post, pole, standard, frame work or other support. The ex,.3s-
sion “sky-sign” shall also include any balloon, paracaute or oth.. “imilar device
employed wholly or in part or the purposes of any advertisement upon or over
any land, building or structure or upon or overitny public pliee  but shiell not
include—

(a) any flag staft, pole, vane or weather-cock, unless adopted or used
wholly or in part for the purpose of any advertisement; or

(b) any sign, or any board, frame or other contrivance securely fixed to
or on the top ot the wall or parapet of any building or on the cornice or blocking
of uny wall, or to the ridge of a roof :

Provided that such board, frame or other contrivance shall boe ot one
continucus face and not open work, and does not extend in height more than one
metre above any part of the wall, or parapet, or ridge to, against or on, ~ which
it is fixed or supported ; or :

(c) any ad vertisement relating to the name of the land or building, upon [
or over which the advertisement is exhibited, or to the name of the owner or '
occupier of such land or building; or -

(d) anv advertisement relating exclusively to the business of a railway
administration and placed wholly upon or over anv railway, railway yarc, station,
.latiorm or station approach belonging to a railway administration, and 86
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'(¢) 'any notice o land of building to be sold, of let placed upon such land -
or building. ‘ ‘

Bxplanation 11l.—For ths purpose. .of .this section, the -axprassion “public 1
place” .. means any place which is open to the use and énjoyment of the public R C.

whether it is actually used or enjoyed by the public or not. -

Bxplanation 1V.—For the purpose of this sebtioﬁ, tpé éxpreééidn / “advertisé-
ment” .shall not include any advertisement published in any newspaper.

Prohibition 93. No advertisment shall after the levy of tax under sect:.on 92 as determined
of advertise- by the Council be erested, exhibited, fixed or.retained = upon: or - ovar.-any land,
menof3. building, wali, hoarding or structure within the municipality, or shall be displayed

in any manper whatsoever in any place except in . accordance. with the rules made
under this Act.

L PR R R T E Code A
Provided that the Ccuncil shall regulate the height of the advertisement in
the .municipal fimit and shall remove such objectionable advertisements in such
manner as may pe prescribed: R

Provided further that the Govern-nent may, by notification, prohihit adver-
tisements in any place within any mumicipality.

Drty on © 94,1 The duty on transfersofptoperty shall be levied— ~ <~ @
tranSfers B L L R RENFIPREERE SR V2 I Ry i : : I
of property.

o (a)_in the form cf a surcharge on the dutyimposed by the Tndian Stamp C:ntral
Act, 1899 as in force for the time being ir the State of Tamil Nadu on every 11 ot}
instrurent of the description sp=cified below, which relates to immovable oroperty

situated within the limits of the municipality; and
até as may’ be iked by the Government. pot éxpecding five

v (blat such rate as ted by the Gaver
per’cént,’ 6n the amount specified below against such instrument —'

Descriptiopof . Amounton whichduty
o Sipstruments, ¥ ¢ 0T 11 “should be levied.
R I R R N RITPR R S [P AP fresey wh L el aket L

8)) (2) i a o 4

(i) 'Sale of immovable property .. ° The merket Value'of the property as set forth  Ceatnt
Coh o /11 ip the inStrument of as dete.rml-nedwllay,‘any 13 of §
st b tagthority unde; section 47-A of thé Indiap ‘ ‘
it ; i OUQtR Act, -a8 the case, -may ,u
; 'n!(?}g(; rf}R G ;':.l,rg.";?.‘x’ff'f'n? Rf:?ia'»‘}]})ay' ?zfe'un.';fi
T e e ael L an etz olng 9704 e s Yo 1180 )
(ii) Exchange of immovable * . Lo THE miarkes fvalue '&f the propér't}iﬁiff "fhe Cent

- property. galue asset forth ih”thé-’iﬁt’i‘ﬁimnt Mot

gidtery il

[P ST | EAL TR P et mn

- igréater v
s soras determinéd By any ‘authority urder
. . section 47-A. of, the Indian Stamp “Aet,

otetLawa o 1041g9907sithe casémaybe. L0 M
: Ay P N I N P QR

(i) Gift of immaveble property ., Thesmarkét-value of the: property as setforth  Cenln
, “in the instrument or as determined by any Hof
authority under section 47-A of the Indian ‘
Stamp Act, 1899, as the case may be,

{iv) Mortgage with trapsfer of T‘h‘ secured ' morteing 4t 5
Ly ransfz e-amount secured by the mortgage; as set
possession of immovable forth in the ins e AT
T eoperty, n the instrument.
. U E T S PR et P S S S T S SR SF R
(v? Le;sc‘z J;lﬁll):rpmmty of ims - An:amount equal to. one-sixth of the whole
¢ vable property. amount or value of the rents which would
ﬁt;c;. paid cr fc_lelwe;red in respect of the first
- i fifty years of the lease, as set forth i
fpstrument... . S ’v;h;:n ree
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—

fxiral Aot VII
ot 1851,

at any time within six months from the d
error apparent on the face of the record :

—

(2) T-he'Govemment may make rules not inconsistent with this Act t

( ) ot
regulating the qq]lqctan of the duty the payment theraof to the municipality
and the deductions of any expenses incurred by the Government in the collection

thereot.

95. (1) Notwithstanding anything contained in the Indian 1uils  Act, 1851,
the Council may levy tolls in respect of,—

(a) any road or bridge made, improved, repaired solely at the expense
of the municipality ; or

(b) any road or bridge made, improved or ropaired at the expense of any
person or body or association of individuals, whether incorporated or not :

Provided that the total expenditure incurred on the road or bridge shall
not be balow such limit, if any, as the Council may. by by-laws, determine,

(2) Tha tolls shall bs levied and colleated at such rates and on sugh period
not exceeding the maximum and in_ accordance with the procedure, as May be
prescribed,- : :

(a) in the case of tolls levied under clause (a) of sub-section (1) tor the
recovery of the amoUnts expended upon the road or bridge by the ~ municipality 3

(b) in the case ot tolls levied under clause (b) of sub-section (1) for the
recovery of the amountexpended upon any road or bridge by the person or  body
o1 association of individ uals copcerned, together with interest thereon at  such rate
asthe Government May fix and such other amount as the Goverament ™MaY

specify.

96. No tolls shall be paid for the passage of,—

(a) police off cers on duty or of any person or vahicle in their custody;

(b) vehicles owned or controlled by the Central or State Government
including defence vehicles; and
(¢) any person or class of persons or any vehicle or class of vehicles
with person on board, as the Council may, by general or speciai resolution,
specify in this behalf.
97. Notwithstanding anything to the contrary contained in this Act or the rules

made thercunder, if for any reason any person liable to pay any of the taxes or
fees leviable under this' Chapter has escaped assessment in any half=year or year
or has been assessed in any half-year or year at a rate lower than the rate at which
he is assessable, or in the case of property tax has not been duly assessed in any

_ half-year or year consequent on the building or land concerned having escaped proper

assessmont = the Commissioner may, at any time within six years
from the date on which such person should have been assessed, serve on such "person
a notice assessing him to the tax or fee due and demanding payment thereof within
fifteen days from the date of such service and the provisions of this Act and the ruies
made thereunder shall so far as may be, apply as if the assessment was made in the
hslf-year or year to which the tax or fee relates.

98, (1) The Commissioner may, on his own motion or on an application made
ate of any order passed by him, rectify any

A Groun 1V-2 Ex. (398)—-17
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"Levy of fine.

Provided that no such rectification which has the eft
ment, shall be made unless such authority has given noti
allowed him a reasonable opportunity of being heard,

ect of enhancing an assess-
c¢ to the assessec and has

_ (2) Where such rectification has the effect of reducing an assessment, the
excess amount if any paid by the assessee shall be adjusted towards any tax that may

accrue in future,

99. (1) Whete o person fails to pay the property tax within the
time specified, theCommissioner shall impose upon him, by way of fine a sum as
fixed by the Councilin this ehalfin accordance with such rates as may be prescribed.

(2) On verification of the return filed by the owner or occupier of the building
or land after:the issue of the property tax book, the Commissioner may, if he is
satisfied that the owner or occupier wilfully filed false return, the Commuissioner
may cause reassessment of such property and direct the owner or occupier to pay,
in addition to the tax assessed by way of fine, a sum which shall be one hundred

per cent of the difference in the tax due:

Provided that no fine under this sub-section shall be imposed unless the owner
or uoccupier affected has had a reasonable opportunity of showing cause
against such imposition. :

Taxation Appeals 100. (1) There shall be a Taxation  Appeals Committee for hearing

Committee,

and disposing of an appeal preferred ULy any person Who is
not satisfied with the assessment order made by the Commissioner under this
Act other than the orders relating to the duty on transfer of property,—

(i) for every town panchayat consisting of  the Chairperson of the
Council who shall be the Chairman of the Taxation Appeals Committee and such
number of members as may be notificd by the Government from among the
members of the town panchayat ;

(i1) for every municipality, consisting ot the Chairperson of the
Council who shall also be the Chairman of the Taxation Appeals Committce and
four Councillors elected by the Council.

(2) The business of the Taxation Appeals Committee shall be transacted in
accordance with the rules riade by the Government in this behalf.

(3) An appeal against the decision of the Taxation Appeals Committee may
?edﬁled within thirty days from the date of the order to the Principal District
udge.
(4) No appeal shall be entertained by the Principal District Judge, unless the
appellant deposits with the town panchayat or municipality, as the case may be,
the entire amount of tax as decided by the Taxation Appeals Committee, and the
appellant shall continue to deposit the property tax with the town  panchayat or
municipality, as the case may be, as decided by the Taxation Appeals Committee
till the disposal of the appeal by the Principal District Judge,

(5) Where as a result of any order passed in an appeal any amount already.
deposited is in excess of the tax due, the difference, after deducting the tax due,
shall be adjusted towards the tax, and fine duc, th respect of any other period,
by the municipality, _

Toxation Appeals 101, (1) There shall be one or more Taxation Appeals Tribunals (hereafter

Tribunal

in this section referred to as *‘the Tribunal’’) for the corporation for hearing and’
tisposing of an appeal preferred by any person  who is not  satisfied  with the
usgessment order miade by the Commissioner under this Act other than the orders
reluting to the transler duty,

(2) The Tribunal shail consist of a Judicial Officer who i
- - el 018
Civil Judpe (Senior Division/Chief Judicial Magistrate). o has been

. (3)  ‘Fhe terms and conditions of the Tribunal s .
mined by the Government, he Tribunal shall be such as may be deter-

) The salary and other allo i
. . . AN . wanc ayi C
from the funds  * “he corporation ¢s payable to the Tribunal shall be borpe
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(3 . No appeal shall be entertained by the Tribunal unless the appeliant
deposits with the corporation the en

acpo 1t tire amounts as assessed by the Commissioner
. ; In the revision. - o

- (6) () Every appeal filed under this section shall be entered in fa register
maintained for this purpose by the Tribunal. - :

(LR 4

- . (i) The Tribunal ‘shall give to person filing an-appeal a ‘written notice
specifying the place, date and time of hearing the appeals, P

(iff). The Tribunal shall dispose of the appeal within five months from the o
date of:filing of the appeals N . T '

.

s ’

i) Any person prefeiring an appeal‘may either appeat in- peridn’ G’
through an authorised agent before the Tribunal. ‘ o

(v) The gist of the order passed iri an appeat'shall be recorded in the
 register which shall be duly attested by the Tribunal and a copy of the order shall
be supplied within ten days from the date of passing of the order to the appellant.

- (vi) The excess amount of tax if available in view of the orders of the
Tribunal will be adjusted by the Commiissioner for the property tax to be collected
in future, - Lo coT
' (7) An appeal against the decision of the Taxation Appeals Tribunal —may
be filed within thirty days from the date of the ordex: to the Principal District Judge.

- (8) No appeal shall be entertained.'by the lf'rincipal District Judge unless_ the
appellant deposits with the corporation the éntire amount of tax as decided _byr the
‘Tribunal and the appellant shall continue to deposit the property tax with the
corporation as decided by the Tribunal till the cisposal ¢f the appeal by the
Principal District Judge. . ' :

¢t R

7" '(9)  Where as a result of any order passed in appeal, amy amouat alregdy
deposited is in excess of the tax due, the difference after deducting the” tax « 1(xie
shall be adjusted towards the tax and fine due, in respect of any other  period,
to the corporation. .

b "o

~ LICENCE AND FEES.

iness, in lace whether Gran;: ot
102. (1) No person shall carry on any trade or business, in any p : r G
public or private within the municipal limit without a licence granted by the Clq{nrm- licence.
ssioner subject to such terms and conditions as may be prescribed: Such icence
shall be renewed every year.

(2). Bvery application for a licence shall be made to the Comm_ih.s'sion.%r in such
form and in such manner and. accompanied by such iee, as may be prescribed.

recei applic: > ioncr may, after inspecting the
(3). On receipt of such application, the Comnssioner may, d -
plage in which the trade or business is to be carried on, grant the licence or rcfus; to

grant the licence after giving a reasonable opportunity of being ‘nea_;d_: S

103. (1) The Council may determine the licence fce subject to such mlfmtmtam lfi‘::rbweoffee and
and maximum rates as may be prescribed having regard to the natur- of trade. i;%ueJ c foe and
or business or any other relevant factors for the grant of li. nre, czird

(2) TheCouncil shall review the licence fees fixec: for any trade oi b}lisclri'{’as: -
once in three years and shall increase the fee payable in ‘relatlon to suc 1nt ence
subject to the minimum and maximum rate prescrnbed by thg Govergmc? L.

‘ (3) Every licence shall be issued with a licence card containing §1t1)1 . d gtalls
elating to the said licence and on payment of such fee as may be prescribed.

(4) The Commissioner may suspend- or cancelany licenceif heis satisfied that

any of the provisions of this.A ct or rules.made thereunder or theterms and cpgﬂ itions
suhiect to which the licence has been granted, are violated by the hce:n..cee.. :

A Group) 1V-2 Ex. (398)~7A
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overnment 104. Nuthing in this Act or in any rule, by law or regulation mace thereunde:
1 market shall be construec. as requiring the taging out of any licence or the obtaining
>mmittees not  of any permission under this Act or such rule, bye-law or regulation in respect of
> obtain | any place in the occupation or unuer the control of the Government or the Central
cence and Government or of a market committee established or deemed to be  establishea
ermission. uncer the Tamil Nadu Agricultural Procuce Marketing (Regulation) Act, 1987, 1a nil Nedu
orinrespect of any property belorging to the Governmer:t or the Central Goverrment Act 27 ol
or to such market committee. 1989,
srant of 105. (1) No person shall keep or cause to be kept or permii the keeping of
sence tq. such animal or bird, as may be specified by the Government in this behalf, by
1imaland notification in any municipal area, or part thereof after the exiry of a period of
| xd, three months from the date of such notification, except vrder, and in accordance
with the conditions of a licence,
(2) Any person desires of obtairing or renewing a licence shall apply to the
Commissionerin suchform, in sucha mannerand onpaymertof suchfee,¢s may be
prescribed.
(3) Onrecu:»t of an application uncer sub-section (2), the Commissioner may,.
by order, after holding such irquiry as he deems fit, grant or renew the licence or,
for reasons to berecorded in writing, refuse to grant or renew the licence after giving
a reasonable opportunity of being heard.
apounding of 106. (1) No person shall milg or cause or permit to be milked any cow ot

‘Tfay animals. buffalow or other animal in any public street or place.
: (2) No person shall allow any animal tobe strayed in any public street or
public places,

(3) Notwithstanding anything contained in any other law for the time  being
in force, the Commissioner may cause toremoveand impound anyanimalbeing milked:
orany animal found straying in any publicstreet or other public place in accordance:
with such rule as may e prescribed:

icencing of 107. (1) No person shall keeo any dog or pig without a licence granted by
og and pig the Commissioner in accordance with such rules as may be prescribed, ‘
:nd power to :

‘ispose of stray

‘op and pig,
(2) Any dug or pig found straying in a public street or public place may be-

summarily ¢ estroyed by any person authorised in this behalf in writing by = the-

Commissioner,
Jcencing of 108. (1) All markets which are acquired, constructed, repaired or maintained
ublic and out of the municipal fund shall be deemed to be public markets. ‘ ‘ :

| sivalo markets. (
.. (2) Notwithstanding anything contained in any other law for the time being.:
in force, the Council shall establish any place to be used as a public market for salir
tgr pti_rchase of any commodities within the municipal limit and shall collect such-'
fgg: ;&xg g:g Ilalerstog tt_xsm(gr tt’rl‘le place so established as a market and, different
ollected for different commoditi y b il iny
roeordancs Wb ed for di odities as may be fixed by the Council ins

market?) The Council may, with the sanction of the Government, close any public

(4) No private market shall te established ini | ort
. > est. or administered by any person or-
association of persons or any organisation without any licence grantefl %y tlgé-'

(.oon‘:l :\‘ “i el ara Ll'iOd . S -
] I L} ) tn d U

(3) Any person or associstion i
. (3) 4 S f of persons or any organisati iri
obtuin or renew a licence to establish or administer axiyy prgiV:;ia ﬁ:rg:tsmngsl:gl}!

upply to the Commissi i ; i
nplyto the Commis ‘c:r':gi fn such form and in such manner and accompanied by such.

()")
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(6) On receipt of an application under sub-section (5), the Commissioner may,
by order, after holding such enquiry as he deems fit, grant or renew the licence
or for reasons to be recorded in writing refuse to grant or renew the licence after giving
a reasonable opportunity of being heard.

(7) The Commissioner shall have the power to inspect or cause an inspection
i to be made by any officer authorised by him in this behalf and if he is satisfied that
4 there is violation of any provisions of this Act or the rules made thereunder or any of
the terms and conditions . specified in the licence, he may direct, such person to effect
any change or to suspend or to close the business either partly or fully :

Provided that the Commissioner shall give a reasonable time for complying with
‘ such direction.

. 109." (1). No enclosed place or building shall be used for public resort or enter- Licensing of
tainment within the municipal limit other than in a Corporation limit without a public resort

licence issued by the Commissioner in the manner prescribed: or entertain-
ment .

Provided that nothing contained in this section shall apply to any church,
temple, mosque, or other places of worship.

(2) Any person desires of obtaining ot renewing of licence shall apply to the
Commissioner in such form, in such manner and on payment of such fee, as may be

prescribed.

- (3) Onreceipt of an application under sub-section (2) the Commissioner may,
by order, after holding such enquiry as he deems fit, grant or renew a licence or for |
reasons to be recorded in writing refuse to grant or renew the licence after giving a ,

reasonable opportunity of being heard.

 110. (1) The Council may for the convenience of the general public provide Maintenance f
and maintain necessary stand and shelter to be used as halting places for vehicles and stand and

charge such fee as the Council may fix in accordance with such rules as may be prescribed. shelter
’ for vehicles,

(2) No person shall establish or maintain a private stand or shelter for vehicles
o | and collect fees from the public unless he obtains a licence from the Commissioner to do
so in accordance with such rules as may be prescribed.

Ezxplanation.—For the purpose of this section. the term *“ vehicle * shall include
two wheelers and bicycles also. : ;
) Collection of
111. (1) The Courcil may levy charges on every motor vehicle entering into fee on motor
any pilgirim or tourist resorts iu uny muaicipal areas for any specified  period orf vehicles ente-
C

through out the year, and different rates may be specified for different tyres ting pilgrim
motor vehticles having regard to the local conditions and the services rendered by the or tourist

municipality during such period. resort.

Ezplanation.— For the purpose of this section, the eXpression, “‘motor vehicles
shall have the same meaning as assigned to it under section 2 of the Motor Vehicles

Act, 1988,

112. (1) The Council may consiruct or ptovide and maintain public wash Provision for
houses or places for washing of clothes and may charge such rent for use of such public wash

places in accordance with such rules as may by prescribed. houses, pubiic
bath rooms,

latrines and
urinals,

ral Act
19 of 1988.

N (2) The Council shall so far as the funds at its disposal may admit, provide and
¢ maintain, in proper and convenient places sufficient number of public bath rooms,
S latrines and urinals for the use of public and the Commissioner may collect for the

use of such places, such fees as may be fixed by the Council in accordance with the

rules prescribed.
(3) The Commissioner may grant licence to any private person or organisa-

tion or establishment for maintenance of any public bath rooms, latrines and urinals
belonging to the municipality subject to such terms and conditions as may be pres-

cribed.
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(4) Such private persons or organisation or establishment shall be entitled to
collect from the users of such places such fee as may be determined by the Council.

(5) The Council may regulate the maintenance «f the private IgathrgomS.
latrines and urinals for the use of public in such manner as may be prescribed.

113. (1) The Council shall provide sufficient numbér _of places to be used as
slaughter houses and the C ommissioner may charge and levy such rent and fcegﬂfpr
their use in accordance with such rules as may be prescribed. ' ‘ T

(2) No person shall establish or maintain or use a private slaughter'house or
use.any place for processing any skin of animals or carcasses without a licence gran-
ted by the Commissioner in accordance with such rules as may be prescribed.

114. The Commissioner may, for reasons to be recorded in writing, revoke or
suspend the licence pranted under this chapter when he has reasons to believe that—

(a) the licence has been fraudulently obtained ; ’
(b) the licence has been used for the purpose other than the purpose for
which the licence has been granted; aqd '

(c) .any condition of the licence has been contravened.

115. (1) Any person aggrieved by the order of the Commissioner in' refusing to
grant or renew a licence or cancelling or suspending a licence may appeal to the
Director within thirty days from the date of receipt of the order appealed against.

(2 The appeal shall be in such form and in such manner and écc'ompa'r_xy with
‘such fee, as may be prescribed. C
(3) The D_ire'ctor shall have the power to cause inspection and may either
grant or withhold the licence or such other order as he thinks fit. :

116. Without prejudice to institution of any proceedings for an offence under
this Act or for the recovery of the entire amount by way of tax, licence, -_fees,
costs, damages, compensation, charges, expenses, rents {(not being rents for
lands and buildings devised by the Council) or penalty of othér
sums which under this Act or any rule made ‘thereunder are ‘due
or any other amount remaining unpaid, such amount shall be a charge on the
properties of such  person and shall be recovered, as if, it were an arrear of land
revenue, ’

117. ‘Subject to such restriction and control as may be prescribed, a munici-

- pality may write-off of ¢ny tax,fee or other amount whatsoever due to it, whether

under ‘a contract or othe wise, or any sum payable in .connection therewith’ if in its
opinion such tax, fee, amount or sum is irrecoverable:

Provided that where the Commissioner or any of his subordinates is responsible
for the collection of any tax, fee or other amount due to a municipality the power
to* write-off of such tax, fee or ameunt or any sum payable in connection . therewith,
on the ground of its being irrecoverable, shall be exercised by the Director or subject
to his contro’ by any officer authorised by him.

CHAPTER «IIL
LAND USE AND STREETS.

118. {1) All public streets withthepavements stones, and other materials thereof,
and- all - works, materials and other . things provided for such street, tunnel,
sub-way, fly overs, squares, roads. road margins, pathway, culverts, parks, gardens and
all other poramboke lands (not being the property of, and kept under the control of
the State Government or the Central Government) including the soil, sub-soil and
the drains, sewers, culverts. footways, trees, stones and other materials, implements
and other things in such streets and other public places, which are situated within a
municipal limit shall vest in that municipality. . .

S I TH TN I LTIN B IS 4 11400 A A A L
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_(2) The Government may, by notification, withdraw any such street, sewer,
drain, street light, drainage woik, sub-way, fly-over, tunnel, culvert or tree from the
control of the municipality.

(3)  The municipality shall maintain all public streets and other places and
trees referred to in sub-section (1) and do all things necessary for such purposes
including  the construction and maintenance of the bridges, causeways,
culverts,drains and sewers and the lighting, watering and scavenging of such streets.

(4) Notwithstanding anything contained in sub-section (2), it shall be
lawful for the Council to provide any lighting system inany public place through any
agency approved by the Director.

i (5) The Council may, acquiré any land required fog the purpose of widening,
/ opening, extending or otherwise improving any public street or for forming any
new public street and for any other purposes connected therewith.

(6) When any building or other structure or any fixture in any form attached
to a building causes a projection, encroachment or obstruction over any public street
or other public places vested in the municipality, the Commissioner may in accor- .
dance with such by-laws made by the Council for this purpose, by a written notice, (
require the owner or the occupier of the building to remove such encroachment or J

obstruction.

119. (1) No person shall construct any portion of any buliding within a Restriction
street alignment prescribed by by-laws provided however that the Commissioner on erection of,
may in his discretion permit additions to a -building to be made within a street align- or addition to,
ment, if such additions merely add to the height and rest upon an existing building building within
or wall, upon the owner of the building executing an agreement binding himself street  align-
and his successors-in-interest— ‘ ' ment or bulid
‘ ing line.

(a) not to claim compensation in the event of the Commissioner at any time
thereafter calling upon him or such successors to remove any building erected or
added to in pursuance of such permission or any portion thereof; and

. (b) to pay the expenses of such removal :
'Provided that the Commissioner shall, in every case, in which he gives permission,
report his reasons in writing to the Council,

(2) If the Commissioner refuses to grant permission to erect or add to any
building ~ on the ground that the proposed site falls wholly or in part within a street
alignment prescribed by by-laws and if such site or the portion thereof which falls with-
in such alignment be not acquired on behalf of the municipality within three years

‘ after the date of such refusal, the municipality shall pay compensation to the owner
; of the site on an application made by him. ‘

(3) No person shall erect or add to any building between a street alignment /
and a building line prescribed by by-laws except with the permission of the Commi- ‘
ssioner who may when granting permission impose such condition as the Council may

lay down for such cases.$, BEER

120. (1) If the owner of any land utilises, sells, leases or otherwise  disposes Owner’s obli-
of such land or any portion or portions of the same as sites for the construction of gation to? make
buildings, he shall, save in such case as the site or sites may abut on an existing street while
public or private street, lay out and make a street or streets giving access to the siteor converting land

sites and connecting with an existing public or private street : as building
sites.

Tamil Nadu Aet Provided that the making of a street or streets shall conform to the plans prepared
35 of 1972. %y the authority under the Tamil Nadu Town and Country Planning Act, 1971,

(2) Any person intending to lay cut or make new private street, shall send to
the Commissioner a written application with plans and other details showing

the following particulars, namley :—

(a) the intended level, direction and width of the street,

(b) the street alignment and the building line, and
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(4) Such private pertons or organisation or establishment shall be entitled to
collect from the users of such places such fee as may be determined by the Council.

(5) The Council may regulate the maintenance of the private bathrooms,
latrines and urinals for the use of public in such manner as may be prescribed.

113. (1) The Council shall provide sufficient number of places to be used as
slaughter houses and the Commissioner may charge and levy such rent and fees for
their use in accordance with such rules as may be prescribed.

(2) No person shall establish or maintain or use a private slaughter house or
use any place for processing any skin of animals or carcasses without a licence gran-
ted by the Commissioner in accordance with such rules as may be prescribed.

114. The Commissioner may, for reasons to be recorded in writing, revoke or
suspend the licence granted under this chapter when he has reasons to believe that—

(a) the licence has been fraudulently obtained ; -
(b) the licence has becn used for the purpose other than the purpose for
which the licence has been granted; and :

{(c) any condition of the licence has been contravened.

115. (1) Any person aggrieved by the order of the Commissioner in' refusing to
grant or renew a licence or cancelling or suspending a licence may appeal to the
Director within thirty days from the date of receipt of the order appealed against.

" (2) The appeal shall be in such form and in such manner and éiccbmpa'ny wi_th
such fee, as .~7v be prescribed. o '

3) The Director shall have the power to cause inspection and may either
grant or withhold the licence or such other order as he thinks fit. :

116. Without prejudice to institution of any proceedings for an offence undet
this Act or for the recovery of the entire amount by way of tax, liceuce, fees,
costs, damages, compensation, charges, expenses, rents (not being rents for
lands and  buildings devised by the Council) or penalty of othér
sums which under - this Act or any rule made thereunder are due
or any other amount remaining unpaid, such amount shall be a charge on the
properties of such person and shall be recovered, as if, it were an arrear of land
revenue, ‘

117. ‘Subject to such restriction and control as may be prescribed, a munici-
pality may write-off of any tax, fee or other amount whatsoever due to it, whether
under ‘a contract or otherwisc, or any sum payable in .connection therewith! if in its
opinion such tax, fee, amount or sum is irrecoverable:

Provided that where the Commissioner or any of his subordinates is responsible
for the collection of any tax. fee or other amount due to a municipality the power
to- write-off of such tax, fee or ameunt or any sum payable in connection therewith,
on the ground of its being irrecoverable, shall be exercised by the Director or subject
to his contro’' by any officer authorised by him.

CHAPTER IIL.
LAND USE AND STREETS.

118. {1) All public s reets withthepavements stones, and other materials thereof,
and- - all +% works, matcrials  and other . things provided for such street, tunnel,
sub-way, fly overs, squares, roads, road margins, pathway, culverts, parks, gardens and
all other poramboke lands (not being the property of, and kept under the control of
the State' Government or the Central Government) including the soil, sub-soil and
the drains, sewers, culverts, footways, trees, stones and other materials, implements
and ‘other things in such streets and other public places, which are situat¢d within a
municipal limit shall vest in that municipality. A

o E
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e 11 of 1971

. X

Centzut Act
Fof 1894,

Bl Nadu

or the Tamil Nadu Slum Clearance Board constituted under the Tamil Nadu Sium
Areds (Improvement and Clearance) Act, 1971 witih provision for streets, play
grounds, parks or any other public amenities such streets and places shall be handed
over to the municipality for maintance by the residents in that arca subject to the prior
%azge%; _dof cevelopment charges by the residents of (hat housing complex as may be
rescribed.

12.3. (1) The Commissioner may grant licence  for any person or any Power of Com-
authority to putup any temporary closure or struture of temporary nature in any  missioner to
stréet or public place for conducting any function or activity of a public nature or for ~ grant licence
any other special reasons tc be recorded in writing and subject to suchterms and for temporary .
conditions and on payment of such fees as may be prescribed, closure in public
places and to
allow certain
projection ana
erection.
(2) The Commissioner may grant a licence, subject to such condition -
and restrictions as may think fit, for the temporary erection of pandals and other
siructures in a public street vested in the Council or in any other public place the con-
trol of which is vested in the Council,

(3) The Commissioner, subject to approval of the Council, may gr nt a
ucence subject to such conditions and restrictions as it may think #t. to the owner
or occupier of any premises to put up verandas, balconies,  sunshades,
weather frames and the like, to project over a street, or in streets, in which .
construction of arcades has been sanctioned by the council, to put up an arcade
or to construct any stepof drain-covering necessary for access to the  premises.

(4) The Council may grant licence for use of the road sides and street
margins vested in the municipality on such terms and conditions and for such

period as may be prescribed : :

Provided that neither 2 licence under sub-sectior (1), (2) and (3) nora
lioence under sub-section (4) shall be granted if the projection, construction or
occupation is likely to be injurious to the health or cause public inconvenience or
otherwise materially interfere with the use of the road as such. -

(5) On the expiry of any period for which a licence has been granted
under this section, the Commissioner may, without notice, cause any projection
or construction put up under sub-sections (1), (2) and (3) to be removed, and  the
cost of so doing shall be recoverable in the manner prescribed.

124, The municipality shall maintain in a clean and proper condition all parks, Maintenance of
play-fields and open spaces belonging to or, vested in it or the Government, in such parks, play

manper as may be prescribed. fields and open
’ gpaces.

125. (1) In the case of parks and play-fields not vested in the municipality — Obligation of
or the Government, the Commissioner may, by notice re;quiré the owner or pérson  owner of parks,
or authority in occupation of such park or play field to wmaintain such park .or play-flelds, etc..
play-field in a clean and proper condition, in such manner as may be prescribed. -

(2) If the owner or person oi authority in  occupation fails to comply
with the notice under sub-section (1),the Commissioner shall himself arrange to main-
tain such park or play -field in a clean and proper condition and the cost of _such
maintengnce, shall be recoverable from the owner or person or authority in
occupauon in such manner as may be prescribed.

(3) The Council may, with the prior dpproval of the Goverament,  instead -
of, or in addition to, taking action as indicated in sub-section (2), procted 10
acquife anyland under the Lana Acquisition Act, 1894 for the purpese ot ¢ftoctive
management of such land as a park or play-field. .

(A" Group) TVp2 (Fxtv, 398)—8
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(4) Any owner or person or authority in occupation of a play-field desiring
to convert the play-field, to any use other than as a play-field, may give notice
to the person or authority who or which uses such play-field, or to tﬁe Council
within whoSe jurisdiction the play-field is situated, to purchase his or its rights
in the play'-ﬁeid. If such person o ‘authority or Council does not agree to pur-
chase his or its rights, he or it may , with the prior approval of the Government,
i 1 such manner a8 may be prescribed, put it to such use as he or it desires,

126. The Council shall, once in five years, publish a list of all the parks,

of parks, play- pjay-fields and open spaces situated within the municipal area, in such manner as
fields and open: 3y be prescribed. : . . _ ‘ '

8paces:” ¢

Pl‘énﬁng and: ;
preservation gf

avénulirees,

Power to
Temove
eocroachment
{iom public
place.

LIRS .
* B
.

Naming and-
Nymbering ot
t-eets and
buildings

.praperty, subjéct, t0 such rules a5 may be orescribed: '

127. (1) The Co 1 cil shall, atthe cost of the municipal fund causetreesto be
planted at all convent 'nt places on the Sides of all public Streets and municipal
roats and make ade | ate arrangéments to preserve such trees.

(2). The Cou il may grant licence every year for the collection of

usuftucts of roadside trees maintained by the municipality in such manner as
inay be prescribed ‘

128, (1) The Commissioner may,—-

(a) remove without any notice any movable temporary -struéturé.
enclosure, stall, booth, any article whatsoever hawked exposed or displayed for
sale or any other thing whatsoever by way of encroaching street or public place
or the land belonging to the departments of the Central or State Governments
within the municipal limit - ' -

‘", (b) remove any imniovable structure whether permanent or of temporary
nature encroaching the street or public_place or the Tand belonging to the depart~
ments of the Central or State Governments within the municipal limit,  after
issuing a show cause notice for such removal, returnable  within a period of
séven days from the date of receipt- thereof : _

Provided-that the Commissioner shall consider-any: representation received
within the time limit, before passing final orders.

‘ (2) .whoever makés any encroachment in any land - ‘or . space (not . being
private property) in any public street or ‘any land belonging to the departments
of the Central or State Governments within the municipal limit, shall “on
_tonyiction be punished with imprisonment which shall not be less than one
year  but which may extend to three years and with fine which may extend to
twenty thousand rupees : ‘ ‘ o

. Pr'ovided‘_that the court may for any agequate or special reasons “to ‘be
“mientioned in. the judgement impose a sentence of imprisonment for a  term  of
“less “than- one. year, _ . ) . ’

s e n

129. (1) The Council shall with the approval of Goévernment givé names: or
numbers to new public streets, any new colony of houses. park, playground,

::bus-stand, arch or other ncw municipal property and may alter the name or

snumber. Of .any public strect, park. playground, bus stand, arch -of municipal

< e WL W
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(2) Toe nume and aumb:r ui streets shall bz paiated _in Tamil and
f£nglish and conspicuously displayed in such street.

(3) No person shall without lawful authority, destroy, pull down or
detace any such name or number or put up any name cr number different from
that put up by the municipality,

(4) The Commicsionar cshall cause te assign numbers to all
the buildings situated within the municipality. Such numbers shall be
displayed at the outer door of any building or in any conspicuous place at the
entrance of such building.

(9 If any sew building is constructed whers a number has already beea
assigned, the Commissioner shall renumber such new buildings in such maaner
as may be prescribed,

(6) The numbers assigned to the buildings in a municipality shall be
reviewed and new numbers shall be assigned wherever necessary before the
commencement of the preliminary work for a census operation.

(7) When a number has been affixed under sub-section (4), the owner
of the building shall be bound to maintain such number and it removed or
defaced and if the owner fails to replace it the Commissioner may by notice -
require him to replace it.

130. (1) Subject to the approval of the Council, the Commissioner may reserve Collection of
any portion of a public street or public place, and declare it as a parking area and fees on
collect parking fees from the owners of the vehicles at such rate for sych period parking
and in such manner as may be prescribed. , ~ vehicles.

' (2.) The Commissioner may grant licence to ar.y private person or organi-
sstion or extahlishment for collecting parking fees it such manner as niay be
prescribed.

| Tamil Nadu 131. (1) Subject to the provisions of the Tamil Nudu open Places (Prevention Power of

L Act 2 of 1959. of Disfigurement)Act, 1959 and sections 92 and 93 of this Act or any otser law Council to set
for the time being in force, the Commissioner may, with the sanction of the Council, up hoardings

set up for the exhibition of advertisements, hoarding, erection or other things in inroad

suitable places owned by or vested in the municipality or Goverament and §may margins and

permit any person $o use any such hoarding, erection or thing on payment of levy foes.

such fee ag may be prescribed :

Provided that where the hoarding, erection or other thing are set upin the places
owned by or vested inthe Government, the municipality shall remit the fee collectea
for such hoarding, erection or other thing, to the Government, after retaining a
portian of such fee, a8 may be prescribed,

(A tiroup 1V-2 Bx. (398)—9
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- BExplanation I.-—For the purposes of this section and section 92, the
person who has been permitted tc use any hoarding, erection or thing under this
section sball be deemed to be the owner or the person in occup.mon of such
hoarding, erection or thing,

Explanation II.—For the removal of doubts, it is hereby declared that any
fees payable by any person who bas been permitted to use any hoarding, erection
or thing under this section shal. be in addition to the advertisement tax . payable by
him under section 92 on advertisements exhibited by him on such hoarding, erection

ortking.

(2) No hoarding shall be crected in 2 municpal limit by any person without
obtaining a licence from the Commissioner.

. (3) (a) Every application for licence under this section shell be made to the Com-
missioner in such form, ccntaining sech particulars and with such fee, &s mey be pres-
cribed.

! (b) The Commissioner may, after local iﬁSpectio o, grant 2 ]icence with such

conditions or directions, subject to such rules as may be prescribed.

(c) - The Commissioner may refuse to grant lxcence for reaSOnS to be recorded
in writing ;

Provided that a licence shall not be refused unless the applican! has been given
“an oportunity of making  his lepresentation. :

(d) Every licence granted uader clause (b) shall be velid for SuCh perlod
as may be prescribed and mey be renewed from time to time, -

(4) (, Witbout prejudice to any other penalty to which the licensce may be liable
the Commissioner may, at any time, by orde1 in writing, cencel or suspend any licence
granted or renewed if —

Thes v

N x) such llcence has beer obtained b fraud mlSGCresentatxon or suppression
of materlal particulars, or :
v (ii). - the licensee has contravened any of ‘the provisions of this séction orthe
- rules made therevnder: or any of the CQndltlcn, su bject to whlch the llcence was
granted, ; e AR

- (b). Before cancelling or svspending a - licehce - under - this - secticn, the
Commissioner shall give the licensee, an opportunity of making his represeritation.

() Any hoarding erected without a licence shall be confiscated ang ‘remo "’ed l‘\
the Commissioner without giving any notice, L En




{A Group)

(6)(a) Where any hoarding is 1€tained after the expiry ot the licence or erected
contrary to the conditions of licence, the Commissioner ma: by netice in writing,
require the licensee to remove svch hoarding within suchtime as may be prescribed.

“(b) Where the hoarding i not removed within the time Specified in the notice,
the Commissioner shall, without further notice, remove such hoarding and recover
the expenditure for such removal as an arrear of land revenue.

(7) Nothing contained in this section shall apply to eny hoarding on whloh is
exhibited any advertisement which relates to,—

(i) the trade or bussiness carried on within the land or building upon or

‘over which such hoarding is erected or to any sale or letting of such land or building

or any effects therein or to any sele, entertainment or meeting to be held upon er
in such land or building; or

(ii) the name of the land or building upon or over which the hoarding is erected
of to the name of the owner or occupier of such land or building:

Provided that the exemption under this section shall be subject to such siz. and
nature of the hoarding, s may be prescribed.

(8) (a) Any person aggrieved by the order of the CommisSioner in refusing to
grant of renew a licence or cancelling or suspending a licence under this section may
appeal to the Director within thirty days from the date of receipt of the order appealed
against,

(b) The appeal shal! be in such form and in stch manner and accompany
with svch fee, as may be prescribed.

(c) On receipt of such appeal, the Director may after muking such inquiry
a8 may be necessary and giving a reasonable opporturity to the appeliant to be
hea-d, pass such order as he thinks fit.

(9) Whoever contravenes any of the provisions of this section or any rule or
order made thereunder or obstructs lawful exercise of any power conferred by or
under this section $hall be punished with imprisonment for a2 term which ~ may
extend to three years or with fine which may extend to ten thousand rupees or thh.
both.

- Bxplanation.— For the purpose of sub-sections (2).to (9), hoarding mesns any
screen of boards at any place whether public or private used or intended to be used

for exhibiting _advertxsem =it including the frame-work or  other -suppott. erected:
wholly or in part upon or over any land, ounding ‘and ,wall or ‘structure.  visible te
public wholly or. partly,

rmg
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CHAPTER VIIL
BUILDING REGULATIONS.
PART—1.
BUILDING REGULATIONS IN AREAS OTHER THAN HILL STATIONS.

Application of 132. This Part shall apply to all municipalities situated in the State other than
this part. these areas notified under part II of this chapter. , .
Permission to 133. (1) Any building” constructed  within the municipal area
constrect or shall be in accordance with the building rules framed by the
reconstruct Government for this purpose. While framing such building rules, the Govern-
building. ment shall have due regard to the land use, the density of population, development
schemes to be carriec out in such areas, environmental situation o:d  such

other factors as the Government may consider relevant,

(2) If any person intends to construct or reconstruct a building, he shall
send to the Commissioner— o ‘

(a) an apnlication in writing for approval of the site together with a
site-plan of the land, and

(b) an application in writing for permission to execute the work, to-
gether with a ground plan, elevations and sections of the building and a specifi
eation of the work, ,

y (3) Every document furnished under sub-section (2) shall contain such
particulars and be prepared in such manner as may be prescribed.

(4) The Commissioner shall not grant permission to corstruct or recons- Tamil Nadu Aqg
truct a building unless and - until he has approvec  the site on  35of 1972,
an application made under sub-sections (2) and (3) and ian accordance with the
previsions eontained in the Tamil Nadu Town and Countiy Flanming Act, 1971,

(5) The construction or reconstruction of a builing shall not begun
unless alllcd until the Commissioner has eranted permission for the execution of
the. weork, :

(6) On receipt of an application the Commissioner shall alter verifying
tbe eorrectress of the particulars furnishe. i. tue aplicatior and satisfving him-
self that the proposec builcing construction is in accerdance with th.e provisions ef
this Act and the rules made thereunder, grant the permission  within thirty
days from the date of receipt of the application.

(7) Where the Commidssioner is of the opinion that the aoplication received
is inesomplete or does not contain necessary particulars required urider the rules,
ke may return the application for furnishing the required particulurs as required
fw the notice of return by the Commissioner.

(8) Where no permission has been granted and where the application hes
not been returned fer rectifying the defects for furnishing any other particulars,
the applicant may file a copy of the building application together with the details
to the Council within one month from the date of expiry of the time limit for grant
of permission referred to in sub-section (6).

! (9) Applications 8o received by the Council shall be taken into consideration
&t the regular meeting of the Council and the Council shall cevse the Commissioner
te w836 appropriate orders on merits withip the time limit specified by the Council.

(10) Any person objecting to an erder passed by the Commissioner under
sab-eection (9) may, within a period of forty-five days from the date of receipt
of erder prefer an appeal to the Government in such form and shall be aceQw
panied By such fes as may de preserided :
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Provided that the Government may, if it is satisfied that the petitioner had
sufficient cause for not preferring the anneal petition within such period admit-
the appeal petition preferred after expiration of the said period.

(11) The Government may after considering the grounds of appeal either \
confirm or set aside, cancel or in anyway modify the order of the Commissioner : ,

Provided that no order prejudicial to the appellant shall be passed
without giving him an oppurtunity of being heard.

134. Where the construction, reconstruction or modification of any building ?:znalty for
is commenced or completed in contravention of the provisions of this Act or the unauthorised
rules made thereunder, the owner shall b2 liabie, by way of pznaity, to pay 2 sum construction.
which shall not exceed ten thousand rupees and in th: case of a continuing con-
travention, such further sum which shall not exceed fifly rupees per sQuare
teet every day during which the  contravention continuss.,

135. (1) Where the construction, reconstruction or madification of any Powers of Com~
building is comiecned or completed without any permission duly granted by the missionerto re-
Commissioneror by any appellato «r .o 1317 1] authority or wuere suchconstruction, authorised.
reconstruction or modifications has been made otherwise ihan in accordance with gularise an~ "+
the provisions of this Act and the rules made thereunder, or in violation of the coustruction. -
conditions of any permission, the Commissioner may issue & notice to the owner o
er occupier or any person who is incharge of the construction directing him to
regulate the construction of such building in accordance with the rules and condi-
tions imposed in the notice within a period of fifteen days from the date of receipt
of such notice. . .

(2) On the issue of such notice, the owner or the occupier or the person
incharge of the construction shall stop the construction forthwith and  apply ae
to the Commissioner for regularisation of the construction in accordance with the &
rules and conditions specified in the notice issued under sub-section (1) withia the
time stipulated in the notice. :

(3) Where any such application is so made, the Commissioner may after L
scruticy of such application in the prescribed form received  together . -
with any plan, and after satistying himself that the cons'ruction work 18 I SRS
accordunce with the riles, he may grant the permission after ccllecting necessery
fee and the penalty prescribed. . ‘ ‘

(4) Where the Commissioner on scrutiny of such application is of the opinion
tha! the eonstr: etion work which is in progress or the construction which has been
cmploted or the constr.ction wurk as proposed in the plan,isin deviation -of the
provision of this Act, or the rules framed thereunder, he may issue ancther nctic
to the persons concerned to cause necessary medification by way of remcving any
existing structure or by making necessary alterations within the period specified
thereing ‘

 provided that the Commissioner may onreceipt cf anapplicaticn afterinspection
¢! the work may grant an extension of time not exceeding the period prescribed if he
. satisfics that the applicant hac sufficient cause for not carrying out the orders of the
Commissioner within the said period, ‘ -

- (5) Where the orders of the Commissioner has been .complied within the
period or the extended pericd, the Commissioner may after satisfying himself, collect
the nocessary fee together with penalty prescmbed and grant necessary building
permission. ‘

(6) Tf in any case where no action has been taken in pursuance of any notice
issued by the Commissioner under sub-secticn (4) for remcvel cr zlteration or
' modification 1o any unauthorised constrrction within the time limit referred to in
the said sib-section, the Commissioner may remove or cemolish unauthorised
construet:on, The cost of expenditure incurred by the municipality towards
st.ch rémoval or demolition shall be  recovVered from the person eoncerned as
arrcors of laad revenne,

siama: 4@ A idAB AN IBIEANIR . A Bl | EER 3&&!33‘3‘
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Power to ords, 136. (1) Where 1t appcars 1o the Comnussioner at any time that any buiiding is
removal of in a ruinous condition or is in any way dangzr~ o unfit for human habitation or
dargerous over crowaing in w building, tne Comininsioner may oy an order 11 writting require the
buildings, trees  owner or thy otcupicr of such puiting to vasre, demolish, remove such building
ete. w:thin the time limit <pecificd in the said order. 7

(2) Where it appear, v the, Comminloner ad #ny tne that any tice s in a ruinous
cosdicton o iy onany way dangloous condiin Lany arca of @ municipaility, he

tnay by order in writing rems v tas trec forthwith,

(3) Where the owner or occupier of the building does not comply with the
order issued under this section, the Commissioner shall take such step in relation to
the building or tree as may b~ necessary to prevent any occurrence ol danger

therefrom.

(4) All expenses incurred by the Commissioner, in relation to any building
~ or tree under this section shall be recoverable from the owner or - the occupier
thereof, as the case may be, as arrears of land Tevcnue.

Glearing of 137. If any obstruction is caused in any street by the fall of trees, structures
debris of or fences, the owner or occupier of the premises concerned shall within twelve
fallca bouser, hours of the occurrence of such fall, or within such further period as the
etc., by- Commissioner may oy notice allow, clear the street of such obstruction.

oecupiers.

PART-II.
BUILDING REGULATION IN HILL STATIONS.

Application of 138, This part shall apply only to hill areas notified by the Government from

this part. time to time. .

Prohibition of 139. (1) iv. »arson other than the Central or State Government or local )
construction or  uthor., shall—

reconstruction

without licence.

7 98 ¥y Ao N L

(a) construct or reconstruct a building on any land; or i
(b) put to use any agricultural land to any non-agricultural purpose ; or

land (c) carry out any engineering , mining or other allied operations on any
and,

within the area of the hill station without a licence granted by the Government
and except in accordance with the terms and condiiions specified in such licence.

Explanation.—For the purpose of the provisions of this part, “agriculture”
includes, horticulture, fruit growing, seed growing plantation, animal husbandiy
(including livestock),  pisciculture, sericultyre and agricultural shall be C
construed accordingly, -‘ SN

(2) (a) When any department of the Central Government or State Government
or any local authortity proposes to carry out any construction or reconstruction of
building on any land or put to use any agricuiturai land to non-agricultu:al purpose
or carry out any engineering, mining or other allied operations on any land within
the area of the hill station, the officer-lcharge thereof shall inform, in wfiting the
Committee for Architectural and Aestnetic Aspects constituted under section 140
(hereinafter in this part referred to a3 tL: Cozinittiee) the intention to do so giving
full particulars thereon and accompanied by such plans and documents at least three
months before commenc ng such . activitics. ' T a .

[reconstruction or puifing io yse any agriculturaj iand to ‘non-agricultural purpose j
“ or the carrying out any engineering. miningor other allied operations op the ground
. . “ o A : 5oL N Lt R I .

_(b) Where the Comniit;ee raises any objection to the pronosed cpnstwcﬂoh‘" ' : :

B S
eE L v Yy
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tnat such proposalis not inconformity with the provisions of this part or of the rules
made thereunder or for any other material consideration, the officers . of Central
Governmént or the State Government or any local authority,as. the case may be,
shall— S -

(i) either make necessary modiflcations in the proposed construction or .
reconstruction of building or putting to use any agrizaltural land to non-agricltural .
purposes or the carrying out of any engineering, mining or otker allied operations to
meet the objection raised by the Committee; or : o :

 {ii) submit such proposal together with the objections ruised by the Committee .
to the Government for approval. _ . i

ic) The Government on reeeipt of such proposal together with the objection
of the Committee. shall in consultaiion with the Committee, either approve the proposal
with or without modification or direct tue officer to make sich modification in the
proposal as they consider necessary in the circua.stances and the officer concerned
shall be bound to make such modifications as propcsed by the Government.

140. (1) Every application for a licence under sectioin. 139 shall be in such form, Application for
containing such particulars and be accompanied by such plans and fee as may be pres- licence.
cribed and shall be submitted to the Commissioner. - . - . . , <

(2) On receipt of an application, the Commis-ioner shall, within such
time as may be prescr;bed, examine the application with roftrence to  such building
rules as may be prescribed for the purpose of this part and forward the same to toe
Commuittee. '

(3) (a) For the purpose of this part, the Government may constitute a Committee
called the Committee for Architectural and Aesthetic Aspect for allthe hill stations
in » District with such number of officials and ncu-officials and having such qualifi-
cations as may be . prescribed. : ' S :

(b) The term of office of the non-oﬁiéial members of the Cogmhittee and |
other matters relating to the conduct of the mecting of the said Committee including
the allowances payable to the non-official members shall be such as may be prescribed.

(4) The Committee shall examine every applicationr~ ived from the
Commissioner in all aspects with particular reference to the matters presci.oed for grant
of licence under this part and forward the same to the Government with its remarks.

141. On receipt of an application from the Committee with its remarks, the Grant of
Government if satisfied that the grant of a licence will not result in the deterioration licence.
of scenic beauty or destruction of the environment and eccsystem of the hill station,
may, grant a licence subject to such terms and conditions as they may think fit to
imgose, or refuse to grant a licence: , : ’ ‘

Provided that a licence shall not be rcfused unless the apphg:zint has been given
an opportunity of making his representation, ‘

142. (1) Notwithstanding any*hing contained in sections 139, 170, 141 and Grant of ~
150. the Commissioner shall, on receipt of an application under sub~section (1) licence by the
of section 140 for construction or reconstruction of any residential building on any Commissioner

. land within the area of the hill station having plinth area,— in certain
; . L. N R * L ‘ IR " . i cases '
(a) not exceeding two hundred and fifty square metres in the ground.
flocr 5 or , ‘ _
(b) not exceeding two hundred and ﬁffy Sq'uare metres in the ground
flaor.-and-in the first floor in the aggregate ; or - .
] » i -

- - ey Y. 5. 50 i3 L
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(c) in the case of improvement ~r enlargement of an_existing resideatial
building, the constructicn of which does n t exceed two hundred and fifty square
metres, ti° remaining area for such improvement or enlargement of such building
includiug first door. In the aggregate,

examine  such application with reference to  building rules
prescribed for tae purpose of this part and if he is satistied that
the grant of @ licence will not result in the deterioration of scenic beauty or
destruction of the environment and ecosystem of the hill stations he may grant

a licence ssshjeot to such terms and conditions as he may think fit to impose, or
refuse to gramt a licence:

Provided that the licence shall not be refused unless the applicant has been
given an opportunity of making his representation.

(2) (2) Any person aggrieved by an crder of the Commissioner under

sub-section (1) may, within a period of sixty days from the date on which a copy

I of the order was communicated to him, prefer an appeal to the Government, in
such form, in such manner and with such fee, as may be prescribed.

(b) On receipt >f an appeal under this sub-section, the Government
shall, after giving the appellant an opportunity of being heard, pass such orders
thereon as they deem {it. E . ‘

‘ (¢)  Every crder ;;assed oy the Government under this sub-section
shall be final. , '

Power to cancel 143. (1) The Government cr the Commissiorer may at anytime, cancel 034 sus-
or suspend pend any licence granted under section 141 or section 142 as the case may be, if—
licence. :

(a) such licence has been obtained by fraud, misrepresentation or suppression
of material particulars ; or ‘

(b) the holder of the licence has contravened any of the provisions of this
Act and in particular the provisions of this part or any rules made thereunder or any
of the terms and conditions subject to which the licence was granted.

(2) Before cancelling or suspending a licence under sub-section (1), the
Government or the Coinmissionor a8 the case may be, shall give the holder of the
licence, an opportunity of making his representation.

Period of 144, Every licence granted under section 141 or section 142 shall be valid for
licenee. a period of one year from the date on which it is granted and if the construction or
. reconstruction of a building or the user cf agricultrualland for non-agricultrual
purpose, or the engineering, mining or other allied operations for which the licence is
granted, is not commenced within the said peried, it shall not be commensed  there
after unless the Government or the ommissioner, as the case muy be, on application
made therefor has extended the period of licence.

pouer to 145. (1) The Government or the Commissioner, as the case may, be may, at any
stop werk. time by notice in writing, direct the owner, iesscc or occupier of any land in a hill ;
station,— '

(a) to stop the construction or reconstruction of any building or such land;
or

(b) to stop the user of any building or land for any purpose; or

(¢) to alter or demolish, within such time as may be specified in the notice,
any building or any part thereof; or

(d) to stop the use of any agricultural land for non-agriciltiral purpese; or

(¢) to stopthe building, engineering, mining or other allied operations;
winthe opinionofthe Government sr the Commissicner as the e2ee may he, thot
the construction or reconstruction of the building or part thereof, the user of the buil-
ding or iund or the user of any agriculiural land tor non-agricultural purpose cr the

: carrying out of the building, engineering, mining or other allied operations is in
; contrav.itiva of any of the provision: of (his Act and in particular, the provision of

r this part cr the rules made thereunder or any of the terms apc coadittons subject

to waiChi & iwwuce is granted under ilis par:.
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(2) 1t any direction given under sub-section (l) is not complied with,
within the time specified in the notice, the Government or the Commissioner,
as the case may be, may have such direction carried into effect at the cost
of the local suthority of the hill station concerned and the amount thereot
shall be recovered from the defaulter by the said local authority as it it were
ap arrear of land revenue.

146. (1) The Government may, on application review any order, decision  -\cview,
or direction made by them including the grant or refusal of a licence, if it appears to
them that any such order, decision or direction or the terms and conditions of the
licence should be modified, annulled or reversed and pass order accordingly.

(2) No order under this section adversely affecting a person shall be made ‘
unless that person has had a reasonable opportunity of making his representation. :

(3) The Government may stay the operation of any order, decision or direction
made by them including the grant of licence pending the exercise of their power under
sub-section (1) in respect thereof.

(4) Every application to the Government for the exercise of their power
under this section shall be made within two months from the date on which the order,
decision or direction made by the Government including the grant of licence to which
the application relates was communicated to the applicant:

Provided that the Government may entertain an applicition made after the - o
expiration of the said period of two months if they are satisfied that the applicant had :
sufficient cause for not making such application in time.

~ 147. (1) Awuy person aggrieved by an order of the Government under section ~ Revision by
146 may within 2 period of sixty days from the date on which a copy of the order was High Court.
communicated to him, fil> an application for revision of such order to  the High LR

Court.

(2) In disposing the application for revision, the High Court may, corflrm,
cancel or vary such order.

(3) Every order passed under this section shall be flnal.

148. No compensation shall be claimed by any person for any damage or loss Bar of
custained by him in consequence of— compe.sation .

(2> the refuszl to grant any licence by the Government of the Commissioner
2s the c3e may e

(b) any terms aad conditions sabject to which any such licence is granteds
(c) uny direction issued under section 145 H

4 (d) the operation of any of the provisions of this part or the rules made thci'e-
_under. ‘ ‘ '

h'glf?;?o civil :i:outr]g shall have jur gdiction to decide or deal with any quéstion Bar of
which is by or under this part required to be deci t wi , < jurisdi
e p q ecided or dealt with by the Govern _11;1'01:»3!?1011 of

150, (1) The provisions of this part shall have eﬂeét notwithstandi i
. . ] ! : : anding anythin Part t
inconsistent therewith contained in this Act or ~-- ther law, custom,g uxt}:e org (,vmiﬁe other
. contract, -

laws,

’(A Group) IV-2 Ex. (398)-10
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(2) Save as otherwise provided in sub-scction (1), the provision of this Chapla
shall be 1n addition to, and not in derogation of, any other provistons of this Ac.

Delegation ot 151, (1) The Governgieni mity, by sotilicat.cu tuthobie the Collecter to ¢Xertisg
Powers of any of the powers vested in them uncer any of the provisions ol this part 1 respeet
Government. ol 8 hill station.

(2) The exercise of any power delegated under sub-section (1} shall be subjecy
to such restrictions and conditions as ray be sp.c.ficd i1 vhe notificarion and  subject
also to control and revision by the Government.

Exemptions. © 152. (1) The Government may by order, exempt subject to such conditions
. if any, as may be specified in the said order, the Central or State Government from
all or any of the provisions of part II of this Chapter.
~ (2) The Government may, by order, for adequate and special reasons to  be
recorded in writing exempt any building or class of buildings from all or any of the
provisions of this Chapter. :
CHAPTER [X.

WATER SUPPLY AND SEWERAGE.

Applicatio: 153. The Provisions of this chapter shall not apply to any municipality for Tamil Ne

of this chapter.  which the Chennai Metropoliian Water Supply and Sewerage Act, 1478 will lave Act 2§ of )
appiication.

Vesting of 154. (1) All public reservoirs, tanks, cisterns, springs, fountains,  weils, pumps,

water works in  pipes, taps, conduits, aqieducts and other water wcrks (not vested in Government)

municipality. connected with the supply of wate: 1o the municipality whethier made at the cosy

of the muanicipality or otherwise and all bridges, buildings, engines, work materials
and other things connected ther' with and alllands (nct being private property or
property vested in Govrnement adjacent and appertaining to the same), shall vest
n the municipal ty and be sibject to its control.

(2) The municipality shall maintain all existing water works intended for
. sapply of water and it may close any such existing works and may construct any
new water works or execute any of, whether within or outside the municipal limit
new water, supps, “cheme for the supply of drinking water to the public.

(3). All public drains, pipes and drainage works and materials and things,.
appertaining thereto shall vest in the municipalty and the municipality shall so far
as the funds at its disposal provide sufficient system of public drains throtghout the
municipal areas.

House-drains 155. (1) All .house-drains whether within or outside the premises to whick
and private they belong and all private latrines and cess-pools within the municipality shall be
cess-Pools. under the control of the municipality but shall be kept and maintained in proper

order at the expense of the owner of the premises to which the same belong and
in conformity with the by-laws made by the Council in this behalf.

(2) The Commissioner shall on application from any owner or occupier of
a pbuilding or owner of a private street shall arrange for connection of the applicants”
drain with any public drainage system maintained by the municipality on collection
of such fees and in accordance with the by-laws:

Provided that the Commissioner shall provide such consection only for build.
ings with plans duly approved by him. ' g

-
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(3) No owner or occupier of any building shail allow or cause to be allowed
any drainage water from any drain, latrine or from any other portion of the
building under his occupation to any public street, of place where there is a public
drainage system maintained by the municipality :

Provided that wherein a municipality , there is a sewerage system, every owner

of a building in the municipality shall connect the sewerage disposal of the building

; to municipal sewerage system and shall not continue any other system of ‘disposal
already in existence in that building. :

156. Notwithstanding anything contained in any other law for the time being in Entrustment of
force, the Government may by order, entrust to 2 municipaility, for the execution water supply
of any specific scheme for water supply, drainage or sewerage works and the munici-  and draiﬁage'
4 pality - shall for the purpose of implementation of such schemes, have all such work,
powers, functions and responsibility as may be specified by the Giovernment in the
\ said order and such schemes shall be maintained by such municipality.

1537, (1) The municipality may supply drinking water fli for domestic consimp- Supply of
tion in the municipal area in accordance with the rules framed for this purpose. water by
: S municipality
and provisions
for water
meter.

2) The Council may specify the fees for supply of water at stch rate aﬁd
collect the same in sUch manner as may be prescribed, having regard to the quantum

of consumption made by any person, institution or other authority.

(3) For the purposes of detefmining the fees payable under sub-sectic;x{ (2)
and for regulating the consumption and prevention of wastage of water, the Council
may fix water meter at any building or premises in any area within the municipal
limits. _

(4) The work relating to fixing of water meter is not required if thereis lesser
number of connections in a municipal area and the fees may be collected at such
rate s may be determined by the Council from time to time in accordance with
the rules prescribed having regard to the yuantum of water supplied and  such fees
may be collected up to the period of fixing such 1aeters in that municipality.

1°8. The Commissioner may subject to availability, supply water to any Supply of
commercial, industrial.or other purposes and collect ~water charges from them:in water for

accordance with the by-laws framed by the Council for this purpose: commercial,
industrial and

other paipuses.

, Provided that the Comm:sstoner shall providé such connection only for buildings
with plans duly approved by him.
159. (1) The Council may subject to the approval of Government supplj water Supﬁly'of

to any meighbouring local bodies outside the municipal limit subject to such terms water to othef

and conditions as may be determined from time to time by the Council concerned. neighbouring
local bodies,

(2) If any dispute arises in regard to supply of water or in the collection of
water charges among the local bodies, the matter shall be referred to the Dirf;ctor

whose decision shall be final.

160. The Commissioner may order disconnection of water supply connectior Power to dis-
t» any premises for non-payment of water charges or property tax payable to the connect water
municipality under this Act or for any other valid reason connected with the affairs  supply

of the municipality: sonnection

¥ravided that the water supply shall not be disconnected withou" giving notice
(o the person concerned.

(A Sroup) 1V-2 Ex. (398)—1CA
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Pronibition of 161, 11)"No person shail allow or pass or throw away or discharge any mate-
altowing or rial or any refuse, sutstance or trade effivent or wastage or solid waste :nto any
throwing any water source, of wrainage maintained by the municipality, which would cause or
material in likely to cause pollution, health hazards or nuisance or in any way preyudice to the

water sources environment or obstruct the free flow of water or the drainage system.
or drainage.

(2) Subject to the provisions of any other law for the time being inforce
the Council may make necessary by-laws for regulating the discharge of any industrial
waste, foul water or refuse into any water source or drainage in a municipal area.

Power to under 162. (1).The Commissioner for the purpose of executing or maintaining any
take municipal work relating to water supply, drainage, street lighting or for any other municipal
work in any  work, carry any cable, wire , pipe or undertake any work to establish or maintain

private property any system of drainage or channel of any kind, through, across, under or over
and power to private land or building within the municipal limit -
enter into
private land.

Provided that such work shall be done causing minimum inconvenience to the
owner or any occupier of such land or building :

Provided further that the Commissioner may, with the sanction of the Council,
pay compensation to any person for any damage sustained by him in the course
of any work undertaken in pursuance of powers ;ested under this section.

’ : & rb .
(2) No person shall without the permission of the Commissioner make any
connection from his land or building with any municipal cabie, wire, pipe, drain oi
channel with any of his neighbours so as to secure any water or drainage connection

or electricsupply.

- (3) The Commissioner may remove, demolish, alter or close any. connection
so made in contravention of the provisions of sub-section (2) after giving notice
in this behalf,

(4) The Commissioner or any person authorised by him in this. behalf may,
together with his workmen enter into any private land or building for the purpose
of executing any municipal work for the purpose of dumping any soil, gravel stone
or other materials in such lands after giving three days nctice : '

Provided that in case of emergency, the Commissioner may enter 4the'
premises or land after informing the owner or occupier in this behalf.

Repair of 163. The Commissioner may make arrangements to repair any tark,river bed,

public tank,  pond, street or any public well and while making arrangments for executing such
wells and other repair or other work, ‘the Commissioner may, to avoid imminent danger to any

works by person residing. nearby, by an order, temporarily remove them till the completion

temporarily  of the work.

removing ' '

pearby residents.

Power to order 164, (1) If in the opinion ef the Commissioner,--
filling in of '
pools, etc., (a) any pool, ditch, tank, well, pond, bog, swamp quarry-hole. drain,
wh.ich are cess poolpit, watercourse, or any collection of water, or
nujsance.

(b) any land or which water may at any time accumulate or is likely to
become a breeding place of mosquitoes or in any other respect is a nuisance the
Commissioner may by notice require the owner or person having control thereof
to fill up, coverover, weed stock with larvicidal fish, petrolize , drain or drain
o_i_'f the same in such manner and with such materials as the Commissioner shall
girect to take suck order with the same for removing or abating the nuisanc:
as the Commissioner shall direct,

-~
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165. The Council may on the report of the Director of Public Health or any Reguiation or
other Department of the Government, the Health Otbcer ¢r the Local Medical  piohibition of
Oﬂ‘%cer‘th'at the cultivation of any specificd crop, or the use of any kind of manure  certain kinds of
or the iirigation of land in any place with in the limits of the municipality is injurious cultivation.
to ghe public health, with the previous sanction of the Government by public
notice regunlate  or prohibit the cultivation, use of manure. 0. irrigation so
reported to be injurious, )

CHAPTER-X.
PUBLIC HEALTH AND SOLID WASTES MANAGEMENT.
. _166. If any medical practitioner or any person notices the existence of any Obligation
infectious disease or occurence of death due to such infectious disease in any pri- to report
vate or public hospital, nursing home or dwelling house in an arca comprised in infectious
the runicipality, he shall immediately inform the Commissioner, or to any officer discase.

of the municipality,

167. The Commissioner or any officer authorised by him may at any time with-
out notice or after giving such notice as may appear to him reasonable, inspect Power to enter
any place in which any infectious disease is reported or suspectea to exist. The and remcve
Commissioner may, unless he is satisfied, that adequate arrangements have been patient.
made or exist for the proper care and treatment of the person who is suffering or is ‘
suspected to be suffering from any infectious disease, remove or cause to be removed
such person to any medical institution and extend necessary medical treatment and
shall take such other measures as he may think fit, to prevent the spread of such ‘

disease.

168. If the Commissioner or any officer authorised by him is of the opinion Disinfection
that the cleansing or disinfecting of a building or of any part thereof, or of any of building
article therein which is likely to retain infection, will tend to prevent or checkK the and articles. ‘
spread of any infectious disease he may himself cause such building or article to be - |
cleansed or disinfected, after giving notice to the own:r of the building.

169. In the event of the prevalance of any infectious disease in any area: Pewer to order
comprised in a mupicipalitv. the Commissioner, may by notice require the owner or closure of infect-
occupier of any. building, used for the purpose of dwe{]ing or for public entertain- ed building. -
ment, to ciose such building for such period as may be specificd in the said notice:

170. (1) If the Commissioner is satisfied that the water in any well, tank or other . Power of Com-
reservoir within the 'imits of the municipality is likely to be used, for drinkingcpur- missigner to - |
poses, would endanger, or cause. the spread of any infectious disease, he may by~ prohibittuse -of-
public. notice, prohibit. the use of such water for drinking and domestic consump- watéer likely: to:-

tion during such period as may be specifled in.the said notice. spread
infection.

(2) If it appears to the Commissioner that any public or  private: well: or \
receptacle of stagnant water is likely to be injurious to public health. or breeding. 1
ground to mosquitoes or offensive to the neighbourbocd, he shall cause the same:
tobecleaned, drained, or undertakesuch other protective measures as may be

considered . necessary.

(3) The Commissioner may reguiate or prohibit the washing of animals,
clothes or other things or fishing in any river, tank or pond within the municipal
Jimit in the intcrests of public heshth,

CVTH e € gunil shell imglemen - population comtyol groped, women wand - Popildation
child vilme syunms sl Sumily watn s knhiors vy idbss haellh 1sinisd /////I/M, iy

whusian wn 1ay e s otintid oy s Cospmg st 10 00 10t 2 il sickgprd ey thn o g W
et st d by the Qosea et feenn Wik 1 bane, noll fnint ¥
; 1ottty

172, (1) Bvery owner or person huving the . control of nuy - pluee uwed  ns - Buginl snd |
bursal or burning ground or crematorin on the dale of commen ement of this Acl, Bundng ground |
shall if such place has not already been registered, apply 1o the Council o have tich  and  cramutoris
place registered  within such time and in such mannes a way Le p.eseribad. ’
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(2) No new place for the disposal of the dead whether public or  private
shall be opened, formed, constructed or used unless a licence has been obtained
from the Commissioner on an application made in accordance with such rules as
may be prescribed. :

(3) No person shall bury or burn any corpse except in a place which has
been registercd, licenced: or provided as aforesaid. S

(4) The Council shall provide and maintain places to be used as burial or
burning grounds or creiatoria either within or outside the munivipal limit and may
charge and levy reuts and fecs for the use thercof as may be fixed by the Council :

Provided that where burial or burning grounds or crematoria are to be pro-
vided outside the municipal limit, previcus concurrence of the Government shall
be obtained :

Provided further that the municipality shall itself uadertake the burial or

cremation of any unclaimed dead body at its own expense,
173. No person shall,—
(&) bury or cause to ne burried any dead body in the burial ground unless
- 2.5 metres of depth from the surface of the ground is made and a margin of not less
than 1.5 metres is allowed on both sides where the dzad body is burried.

- (b) without the sanction in writing of the Commissioner or a Magistrate
reopen a- grave already occupied; and :

(c) carry through any sireet a corpse or parts thereof not decently covered.

174, (1) The owner or caretaker of any animal in case of c_leath. of such animal.
in any street or in any place, shall within three hours after the death of such animal

either— _ -
; {(a) removethe dead animal to the place notifed by the municipality s or

(b) report the death of the animal to the municipality for removing the
same. :

3 (2) When any dead animal is removed by the municipality in pursuance
of -the report made under ‘sub-section (1) the owner or caretaker of the animal
s_hall pay such fses as may be fixed by the Council.

1S, (1) It shall be the duty‘ of the Council to keep any public place clean and
remove the solid wastes by providing solid waste receptacle in properand convenient

.places and dispose of suci1 solid waste by dumping at places notified by the Council

within or outside the municipal limit.

(2) Where no proper drainage system is provided for in the municipal
limit or in any part thereof, the Council may make necessary arrangements to collect
such drainage water and dispose of the same in such manner as may be determined by
the Council. - . : ’

I

(3) 1l solid waste, rubbish and other materials collected by the municipality

shall be tae property of the municipality.

(4) Every municipality shall identify and notify suitable land within or

- outside the municipal area Ior the purpose of final disposal of the solid wastes: -

Provided that the muricinality shall not identify and notify any land for the

purpose of final disposal of the solid waste within a radious of ten kilometres -

trom tne ar feld. :

(53 While notifying the places under sub-scction (4, the Council shall have
due reeard Lo the following factors, -namely:—

() sources geaerating garbage, health and environmental aspects;

{6} the facility for orepfzration of compost‘manure ana disposal of the
same, vy sale;

i
[
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_ (¢) where preparation of compost manure is not feasible or practicable,
sanitary land fill methods shall be adopted by the municipality, for the disposal
of sclid waste at the land £ill sites in the manner as may be specified by the Council.

. (d) incineration of solid waste may be resorted to by the rmunicipality for
the disposal of infectious waste generated from the hospitals, nursing homes or
health care centres and non-industrial hazarduous waste that may be specified by
tee Council from time to time; -
o (e) the feasibility of levying special charges from any person cr authority
in charge of buildings from which the garbage, solid waste, industrial or hazar-
duovs or infectious waste is collected ;

(") appoiating private agencies for cleaning and removing all garbage

and wastage referred to in this section ;

. (g) feasibility of providing collection spots and transfer areas in the
municipality, o '

176. (1) The Council may introduce modern methods for clearance of Introduction
solid wastes within the municipal limit and implement such method in accordance of modern

‘with the rules prescribed. methods for
clearance of

~ solid waste in
municipelity.
(2) The council may collect, at such rates a5 rnay be prescribed , special
conservancy charges from any owner or occupier of any’ building used for public
purposes or for commercial or for industrial purposes or used as a nursing home,
-hospital or the like taking into account the services rendered by the municipality

to such places. :

177. (1) Where any garbage is dumped by any person or institutionin  Removal o1
any sireet, or in any other receptacle other than that provide for dumpingof such  garbage.
garbage, the Commissioner may arrange for the removal of the game on payment of
such sum as may be fixed for each occasion in accordance with such procedure as

may be prescribed.
(2) The Commissioner may require in writing the owner or the occupier
of anv premises used, —

(i) as a factory, workshop or where any manufacturing process is carried on, or

(ii) as a trade piemises, shop, market or slaughter house, or
(ii) as a hotel, eating house, or restaurant, or

(iv) as a clinic, hospital or nursing home, or

{v) as a warehouse or godown, or

(vi) as a public resort, or

(vii) in any other way,

« remove the rubbish, filth, trade refuse, special wastes, hazardous -vastesor excres
mentitious or polluted matters which are accumulated in large quantities in  such
places at such time and in such trailers or receptacles and by such routes as may be
specified in the notice to a depot or place provided by the municipality.

(If the owner, or occuprer of anv premises referred to in sub-§ecti0r_a (?) fails to
remove as specified in the nonce issued under sub-section (2), the Commissioner may
arrange for the removal of the same on such fees, as may be determined by the Council

Provided that  such  fees shall not be less than such unit cost of removal of
sedid waste (including the cost for debt servicing, depreciation and other charge if any
of vehicles or vesszls  or means for removal} as the Council may determine  fron

thneto time.
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178. (1) If in the opinion of the Commissioner, a largs quantity of solid
waste is dumped by any industrial unit, trade or business organisation in any
public street or place or where the owner of a building during the construction
of such building or otherwise dump such large quantity of debris, the person
incharge of su... industrial unit or trade or business organisation or the owner
of th- *uilding, as the case may be, shall remove the solid waste or debris from
such pllllblic place within such time and in such manner as may be notified by the
Council,

(2) In case where the industrial unit or trade or business organisation
or the owner referred to in sub-section (1) fails to remove the solid waste or debris
in the manner specified under that sub-section, the Commissioner may after intima-
tion to the person concerned cause snch solid waste or debris to be removed and
collect the expenses incurred for the removal of solid wastes or debris at such
rate and in such manner as inay be determined by the Council.

(3) Where any industrial unit, trads or businsss orgamisation or any
owner referred to in sub-scction (1) violates any of the provisions of that sub-
section continuously, for such wilful non~compliance, such industrial unit. trade
or business organisation or the owner of the building shall be liable to  be
punished with the penalty provided for under this Act.

Bxplanation.—For the purpose of this section , wilful non-comphance shall mean

. the failure to comply with the provision of sub-secticn (1) by any industrial unit,

trade or business orgainsation or the owner referred to in that sub-section as the
case may be, for more than three occasions.

179.. Without prejudice to the provisions contained in the Tamil Nadu Public Tamil Nadu
Applicadility ot Health Act, 1939, for the purpose of enforcing the provisions of this Act relating Act IIT of 1939.

to Public Health and other matters connected therewith, the Commissioner or
any Officer authorised by him in this behalf, may apply all or any of the provisions

contained in the Tamil Nadu Public Health Act, 1939 and the provisions contained
in the said Public Health Act shall mutatis mutandis apply in . relation ro
matters covered under this Act. , g

CHAPTER XI.
PROCEDURE AND MISCELLANEOUS.

180). Save as otherwise provided in this Act, any person who contravenes any
of the provisions of this Act or the rules, by -laws or regulations made ' or any
order or direction issued thereunder, shall, on conviction, be punishable with fine
which may extend to ten thousand rapees and in the case of continuing
contravention with an additional fine which may extend to five hundred rupees
for every day during which - - such - contravention ‘continues ‘after conviction
for the first such contravention : '

Provided that in the absence of special and adequé.te reason to.  the
contrary to be recorded in the judgment of the Court, the fine shall not beless than
five hundred rupees.

181. (1) The Chairperson, Deputy Chairperson, Councillor, Commissioner
or any officer or employee of the municipality shall be liable for the loss, waste
or misapplication of any money or other property owned by or vested in the
municipality, if such loss, waste or misapplication is a direct consequence of his
neglect or misconduct and a suit for compensation may be instituted against such
“Chairperson, Deputy Chairperson, Councillor, Commissioner, officer or emplayee
of the municipality by the Council with the previous sanction of the Government
or by the Government. :

(2) Every such suit shall be commenced within three years after the
date on which the cause of action arose.

. 182 No distraint shall be made, no suit shall be institrted and no prosecu-
tion shall be commenced in respect of anv sum due to the municipality under this
Act after the expiration of a period of six years from the 13st day of the period in
respect of such sum is claimed or in case the same is not claimed in  respect of apy

~ specific period, from the last day of the year in which the claim arose,
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133..(1.) Where the Chairpersyn, Nzputy  Chairpzrson, or conncillor  or Sanction tor
Comissioner or any ofTicer or e nployee of the municipality is accused of any prosecution of
offeace alleged to have been committed by him while acting or purportiag to  act Chairgerson,

‘ in the discharge of his official duty, no magistrate shall take cognizance of Deputy
H such offence except with the previous sanction,— Chairperson,
councillor,
o . Commissioner
(i) in the case of Chairperson, Dazputy Chairperson, Councillor  and or any officer

Commisstoner, the Government ; and

(i) in_the casc of an officer or an employee of the mrnicipaltiy, the
Director or the Commissioner, as the case may be. : o

184. The Chairperson, Deputy Chairperson, councillor, Commuissioner anag Chair'persgc)n,
offiozi s and employees of the municipality who are entrusted with the execution of Deputy Chair-
any fuaction under this Act acting or purporting to act in pursuance of any of  the person,
provisions of this Act or the rules or the byelaws or the regulations made thereunder Councillor,

Coateal At shall ba deemad to b2 public servants within the meaning of  section 21 of j the ECommissioner,
officer and

KLY of 1350. Indian Penal Code. .
employee to be
public servants.

185. 'The Government may empower any officer or employee of a municipality Exercise of

to uxercise the powers ot a Police Officer for the purpose of this Act and the rules powers of
made thereunder. Police
: officers by

municipal
officets and
. employees,
186. No court shal]l take cognizance of a1y oftence agiinst this Act, or any Cognizance of
ruls, byslaw, regulation or order made under it whether committed within or outside offences.
the muaaicipal limit unless, a complaint is made by the police or the Commissioner
or by a parson expressly aathorised in this behalf oy the Council

187. No suit, prosecution or other legal prdceeding shall lie against the  Govern- Protection of
ment or the Chairpersor., Deputy Chairperson, councitlor, Commissioner or officer  action taken
or any employee ot the municipality for anything which is in good [aith done or gocd faith,
intended to be done in pursuance of this Act or of any rule, byelaw or regulation or

order made thereunder.

188, (1) Whzre an offence against any of the provisions of this  Act or any Offences by
rule, byelaw or regulation made or any order or direction issued thereunder has companies,
baen committed by a company,every person, who, at the time the offence was commit~

ted, was inchrge of, and was responsible to the company for the conduct of the business ,
of the company as wail asthe company shall be deemed to be guilty of the offence and o
~-ghall be liable to be proceeded against and punished accordingly : ' L

Provided that ncthing contained in this sub-section shall rendcr any such psrson liable
to any punishment, if he provesthat the offence was committed without his knowledge or
that he had exercised all due diligence to prevent the commission of such offence.

(2) Notwithstanding anything contained in sub-section (1), where any such offence
has been committed byacompany and itis proved that thé otfence has been
committed with the consent or coanivance of, or is attributable to any neglect  on the
part of, any director, manager, secrétary. or other officer, of the company, such
dirsctor,manager, sscretary or other officer, shall be deemed to be guilty of that ofisnce
.and shall be liable to be proceeded against and punished accordingly. ‘

Eazplanation.—For the purpose of this section,—

.. (a) a company means any body corporate and includes] a_trust,. aZfrm, a
gocisty or other association of individuals, and : o
(b) “director’’ in relation to— : :
() a firm, means a partner in the firm ; - : b
" (ii) a society, a trust or other association of individuals, means the person
who is entrusted under the rules of the society, trust or other associatien, with the

management of the affairsotthe society,trust or other 1ssociation as thecase may be,

A GO IV Ex, 398} =11

or employee of
mu nicipality,

T
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anctions not to 189, Notwithstanding anything contained in the Code of Civil Proccdure, 15C, - Centsal Act V
e granted in  or in any other law for the tine being in force, no court shall grant any pe marent of 1598.
slection of  of temporary injunction OF make any interim order restramniig any pr.cceding

assessment  which is being or about to be taken under this Act for the—

proceedings.
‘ (a) preparation or publication of electoral rolls,
(b) conduct of any election, or
(¢c) preparation, revision or amendment of assessment book.
»wer of eatry 190. The Commissioner or any person authorised by him in this behalf msy enter e
to inspect, into any building or lind with or without assistance of workmen, in crder to make i
suryey or any inquiry, inspection, test, examination, survey, measurement or valuation, or

execute-work. for the purpose of lawfully placing or removing meters, instruments, pipes cr :
B apparatus or to execute any other work which is authoriscd by the previsicns cf this i
Act, or of any rule, byelaw, regulation or order made under it, or where it is necessary
for any of the purposcs cf this Act or in pursuance cf any of the said provisicns to

make or executo,
Provided that,—
(@) no such cntry shall be made after sunset or befcre sunrise ;
(b) mo place uscd as a dwelling hcuse or no part of a pub.ic building which is
used as dwelling house shall be entered without giving twenty-four hours previous ,
notice of the intention to m.cke such entry ; and E

(¢) such inspection shall be made in so far as it is practicable ensuing privaéy
to the female membeis residing in such dwelling house. :

) 2ayment of 191. If, cn account of ary act or omission, any person has been convicted of an

‘ compensatior. offence against the provisions of this Act or aganst any rule, byelaw, order of

} fordamage to regulation made under it and by reason of such act or omission, damage has been

j municipal caused to any property owned or vested in the municipality, the said person shall pay

‘ property. compensation for such damage, notwithstanding any punishment to which he may »
_ have been sentenced for the said offence. 1n the event of dispute the amount of f ]

compensation payable by the said person shall te dctermined by the magistrate

; before whom he was convicted of the said offence on an application made to him for
the purpose, by the Commissicner not later than three months frem the date of
ccnviction and in default of payment cf the emcunt & ccmrerseticr se delermined,
it shall be recovered under a warrant from the said magistrate as if it were a fine
inflicted by him on the person hable therefor.

i

Prohibition 192, (1) No person shall remove any mark sct up for the purpcse of indicating
aﬁainst remoyal,‘! any level or dircction incidental to the execution of any work authorised by this Act
of any municipal _or by any rule, byelaw or regulation or order made thereunder.

property.

(2) No person shall, without authority in this behalf, remove, desti‘oy, deface or™§
otherwise obliterate any notice or name board exhibited by or under the orders of the
Council or the Commissioner,

{3) No person shall, without any permission from the Commissioner, remove
earth, sand, or o..~v materials from any land vested in the municirality or river  bank,
canal, brckwater or watercourse (not being private property) or in anyway  obstruct
the same.

Frohibition 193, Nogperson shail obstiuct or in Jany” way disrupt the Ccuncil, the Chairperson,
against obstruee  Denuty Chairperson, counciller, Commissioner, employee of the Council or cflicers o;
tion of munici- any perscn with whom a contract has been entered into on behalf cf the municipality
nl’i! authoritizs_. (:in tlho pcx-frrmfancc of his duty or of anything which he is empowered or required to-
oflicers oy o by virtuo of or in conscquence of this Act or of anyrile, byelaw or re i .
employee of order made thereunder. yrule, By gulation o»
munigcipality

and contractoge.




i SN B L - o L

——— o,
e e

TAMIL NADU GOYERNMENT GAZETTE EXTRAORDINA.RY‘ 107

adyu

1 of 1869.

194. (1) When any notice or other dce.ment is reqiired by this Act,or by any Method

Y ! ' [ o
rule, by-law, reg‘.latmn or order made thereund.r to pe served on or sm;t te iny’ serving d
person the service or sending thirecf may be effccted - document.

(¢) by giving or tendering the said doc..ment to sich person 3 or

(b) if such person is not foa..n‘d, by leaving s. ch dcc. ment at his last knowsn
place of abode or business or by giving or tendering the same to his agent, clerk or
servant or some adult member of his family ; or

(c) if such person does not reside in the municipal area and his address else~
where is known to the Commissioncr, by sending the same to him by registered post.;

oF

(a) if none of the means aforesaid be available, by affixing the same in some
conspiceoLs part of such place of abode or business,

(2) When the personis an owner or occupior of any building or fand it shal
not be necessary to name the owner or ceeupier in the document, ard in the case of
joint ownersand occupiers it shalibe sufhicient to serve it on, o1 send it to, one of such

OWners Of occupiers,

(3) Whenever in any bill, notice, form or other decument served or sent ,
under this Act, a period isfixed within which any tax or other sum is to be paid os :
any work executed or anything provided, such pericd shall,inthcabsence of the
express provision to the contrary in this Act, be calculated from the date of such
sorvices or sending by registered pcst.

195. All  persons  authorised by  rule to conduct  inquiries Power of
ond allinspecting or supcrintending : f 1 ors holding any inquriy into matters falling 801 CON;~
within the scope of their duties, shall have for the purposes of such inquiries the same ductin e’]{mm,
powers in regard to the issue of summons for the attandance of witnesses and the and ot
production of documents as are conferred upon revenue < fficers by the Tamil Nadu inquitles,
Revenue Summons Act, 1869 and the provisions of sections ”’, 3,4 and 5 of that Act,
and the rule: made under that Act shall apply to summons issued and to persons
summoned by virtue of the powers conferred by this section ; and all persons to
whom summons are issved by virtue of the said powers shal! be bound to obey such

summons.

196. The Commissioner may summon any person to attend before him, and to  Summcns to
give evidence or produce docurnents, as the case may be, iniespeet of any questicn  etterd 21d give
relating to taxation, o1 inspection, or regisfration ,or 1o the gient ¢f any Iicerce,cr  evidence op

permissic n under the provisions of this Act, produce
docamen's.

197. (1) If any difficulty arises in giving eftect to the provisions cf this'Act, the-  Power to
Govornment may, by order published in the Tamil Nodu Gevernment Gazette,  remove
make such provisions, not inconsisient with the provisions of this Act and to bein  difficulties.
conformity with the provisions of the Constitution (Ssventy-fourth Amendment):

Act, 1992 as appear to it to ba necessary or expedient for removing the difficulty » -

provided that no such order shall be made after the expiry of a perlod of two
years from the date of commencement of this Act.

198. (1) The Govarnment may make rules for carrying oat all or any of tb& Power t0__ make
purposes of this Act. : Toles, S

j 2) In particular, and without prejudice to the geperality of the fore-going
power, such rules may provide for all or any of the following matters, namely:-—
(i) the principles to be followed in regard to the exclusion of any localarea

i
from or i(nZlusion of local area in a municipality under clause (d) of sub-section (2}

of section 3,
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(ii) the ‘adjudi;an(m ot dispates arising out of election undor this Act;

(iii) all matters relating to the  coyluct of  election not expressly
provided for in this Act including deposits to bc made by the candidate standing
for clection anc the condi'ions uncer which such deposits ;may be forfeited and to
conduct of inq-‘ries and the decision of disputes relating fo electoral roll.

(iv) as to the interpelleticnof the Chairperson, Daputy Chairperson ana
counciticrs of the municipality and the moving of resolutions at meetings ;

(v} as to the constitution of commitiees of  the municipality
and the delegation of funciions 1o such committecs ;

(vi) providing for the procedure to be followed 2t meetings  of  the ;
munigipality andat committeasthercef and for the conduc! of business and the ) i
gumber of members .."ich shall form a4 quorum at any meaiing ;

(vii) asto the powers ot the municip>lity and its Chairperson and committees
thercof with respect to the incuriing of expenditure and the powers and duties of the
-Commissioner: . :

(viii) providing for the travellire and other allowances of the Chairperson
" Deputy Chairperson, and councillors, and ¢f member of the committecs of the munici-
pality;

, (ix) as to the delegation «f any function of a municipality 1o the ‘Chair-
‘petson, Deputy Chairperson and councillor of municipalily or any servant of the
‘municipality ; A

(x) for the investment of the moneys of the municipality and for £
the manner in whieh such moncys mey be drawn upon ; : g/

(xi) as to the estimates of reccipts and expenditure. returns, state-
ments and reports to be submitted by municipality; ,

(xii) as to the preraration of plans and estimates for works and
‘the power ¢f varisus authorities to accord technical or ad ministrative sanction
to estimate; :

{xiii) as to the powers of aucitors todisallow and surcharge items,
appeals against orcers of cisallowanze or surcharge and recovery of sums
.- - Jdisallowea  or surcharged; '

{xiv) as to the povers of au’itos inspecting and  superintending =~ |
-officers and officers authorisea to hola inquiries to summon and exzmine v |
witnessess and to compel the procuction . of cocumeunts ana all other matters
-connected with audit, inspectionand superintendence;

o (xv)  asto theconditions on which prorerty mayte acquired bya o
— municipaltiy or on which property vested in or belonging to a municipality maybe - :
transferred to Government Denartments bw sale, mortgage, lease, exchange - or
-otnerwise; '

(xvi)  asto the conditions on which and the mode in which contracts
mﬁ)j’,bﬂj made b;y or on behalf of municiplaity;
PR NIRRT B SIS ’

e s o

(xvii) the form in which, the terms and concitions subject to which
and the period for which a licence under section 102 may be granted ;
Tt ] ARSI LI IRy o )
. T (xvin) ) the fee to be paid in respect of ary application for grant
or renewal of licence and for appeal uncer this Act; and
"‘:‘ljhf’.b ool o } 3 ,f“( RN !" N
ch(mx)_; AnY other magter, which is requireC to be or may be  prescribed under
18 Act,
£ .(30.‘.:. V_Vhivle makingrules indef this section the Government mey make different
provisjops - which’ would e apﬁlicnﬁlc 't the municipalities as grouped below — - -

by .

A, Group — Chennai Municipal Corporation;
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DIV of 1919.

B Group — Municipal Corporation  other than Chennei and Special Grade

Mamnicipalities ;

C Group —Selection grade and first grade Municipalities ; and
D Group—Second grade Munjcipaficies and all grades of Tcwn Panchayat.

() All rules made under this Act shall be reviewed by the
Government atleast once in every ten years and necessery alteraticns  and
mcdifications be made to meet the prevailing contingencies and for updating the
said  rules. '

(5) (@) All rules made under [this Act shall be published
inthe Tamil Nadu Government (Gazette and unlessthey are expressed te come
into force on a particular day shallceme into force on the date on which they are

published,

(b)  Allnotifications issued under this Act shall, unless t are
enpressed to come into force on a particular day, shellcome into force on the dat~
on which they are published, v

'(¢) ~ Rvery rule made under this Act,and every crler issved under section
197 shall, as soon as possible sfter it is issued be placed on the tzble of the Legis-
fative Assembly, and if , before the expiry cf session in which it i se
placed or the next session, the Assembly makes any modification inany suchrule ar
order orthe Assembly decidesthat the rule or orcer should not ke made or issued;, "
the rule or order shall thereafter have effect onlyinsuch modified form or be
of no effect, as the case may be, So, however that any such modification -or
annul ment shall be without piejudice tothevalidityof any thing previously done
under that rule cr crder. '

199, (1) The Ccuncil may, with the approval of the Director, make hy-laws
and regulations in refation to any of the matters expressely provided for in this
Act and also for matters connected with the administration of ths  m Unicipaltity
pot inconsistant withthe provitions of this Act andthe rules framed therey nCer
and the Instructions issued by the Government from time to time,

(2) Th» Council may #1so psevide - penalties in vhe by-lews and-
regulations, and for viclation cof such by-laws and regulaticnsin  accordance.
with the rules framed under this Act, o

(3)  All by-laws and regulations made under this Act shall be
published In such manner as may be prescribed, A

(9 If the Council has failed to make any regulation or by-laws or if the regulé— ’

tion or by laws made by it are not in the opinion of the Government adequate, the
Government may by an order direct the Council tofollow the gui..'ines
specified therein and the Council shall give eect to  such decision. o

(5) When any bylaw or regulation hes been made  under  this
Act, such by-law or regulation shall be publisbed in the Distii.t Gazette g
Tamil and shall come into force on the cate of sich putlication in Tamik

200. (1}  The following Acts are hertby repealed, namely.—

{a) the Chennai City Municipal Corporation Act, 1919 &

(A Group) IV-2 (Ex.) 398—12

Regulations and

L by-lawsto ¥q
framed by ¢
Council.
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{b) the Tamit Nadu District Municipalities Act, 1920 ;- v, -~ Tamil Nadu Act |

e o wy of 1920,
{c) the Madurai City Municipal Corporation Act, 1971 _ Tamil Nadu Act
. R T 15 of 1971.
© (d) the Coimbawre City Municipal Corporation- Act, 1981 ;... Tamil Nadu Act
L 25 of 1981.
- te) .ihe Tiruchirappalli City MﬁxiiCifta'l:."Chlbrpc}ration.’A_ct. 19%4 ; = Tamil Nadu Ad
: , R 27 of 1394,
(f) the Tirunelveli City Municipal Corporation Act, 1994 ; " Tamil Nadu Ad
1,..:5:F,‘\:.‘$;-l:..‘.. o oo s e . s FEE . 280fl994.
D7) the Salem City Municipal Corporation Act, 1994, " Tamil Nadu
B : 29 0f 1954,
... (h) the Tamil Nadu Placcs of Public Resort Act. 188% in ltﬁ,apohc ation to Tamil Nadu
-mpuaicipality ; o ... &ct 1] of 1688,
D) “the Tamil Nadu Parks, Play ficlds, and Open Sprxucs (Prwentxon and chu- h Tamil Nadu ‘
Lmon)_\_Act 1959 in its application -to mumupdllty fand .. Act 26 of
N ' 1959,

() the Tamil Nadu Elementary Education"Act, 1-/40 in its apphcdt'On to  Tamil Nadu

mumctpallty , . Act VIII o
- (2 , Upon such repeal, the provxs:ons of sections 8 .nd 18 of the Tamil Tamil Nadu Ad
\zaduchncral Clauses Act, 1891 shall apply. o ... - . Tof 189L

© (3) % Notwithstanding such repeal,—

(a) any person holding office immediately before the date'of -  the
commencement of this Act as Chairperson, Deputy Chairpsrson or '¢éuncillor -
of any municipality under the relevant Acts referred to in sub-section (1) shall on
such commencement Continue to hold the said office until the expiry of the term of
oftice] for_which he has been elected and he shall exercise all powers and -perform -
all_duties conferred on such Chairperson, Deputy Clmrperson or” Cevngcillor:
by or under the provi-ions of this Act ;

(b) any committee constituted under the relevant Acts referred to in sub-
section (1) shall be deemed to have been constituted under this Act and functiofiing’
immediately before the date of the commencement of this Act, shall continue to
function and exetrcise such powers and perform such duties conferred by .or
under the relevant Acts, referred to in the said sub-section (l) until they are
ra-constituted or dissolved under this Act s

(c) all rules, by-laws, notifications, notice, orders, directious or any other
-proceedings issued and schemes framed and works sanctioned by the Government
or the municipality concerned immediately before the date of the commencement
of this Act shall so far as they are not inconsistent with the prov:s:ons of this Act
coatinue to be in force and be deemed to have been issued or framed or sanctioned
under thz provisions of this Act until they are superseded or modified 6r reissued ey
wnder ths provisio.  ~F this Act; . SERRIRRL

v b
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(d) all property whether movable or immovable and all rights and interest
of wiatsoever kind owaed by or vested in or held in trust, by, any municipality
immediately, before the date of the commencemznt of this Act as well as liabilities
{egally subsisting shall stand transferred to, and vest in that municipalitv which
is deamed to have been constituted under this Act,

(c) all things done, made, instituted, executed and appointed by the
municipal corporations, municipalities, town  panchayats under the relevant
Acts referred to in sub-section (1) bafore the commencement of this Act shall be
deemad to have bzen done, made, instituted, executed or appointed, as the cas. may
be, by the municipal corporations, municipalities and town pancha,.ts deemed to
fave baen constituted under the provisions of this Act.

{By order ol the Governor)

K. PARTHASARATY,
~Secretary to Government.
Law Department,

PRINTED AND PUBLISHED BY; THE DIRECTOR OF STATIONERY AND PRINTING CHENNAE _ . J
ON BEHALF OF THE GOVERNMENT OF TAMIL NADU.

- AR AMEBAP et - PN EBARIEE
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Tamil Nadu Act
$of 1999,

The following Actofthe Tamil Nadu Legislative Assembly reczived the assent of the Governor |

on the 4th Deczmber 1999 and is hereby published for general information:—

ACT No. 54 OF 1999.

An dct to amend the Tami/ Nadu Urban Local Bodies Act, 1998,

Britenacted by the Legislative Assembly of the State of Tamil Nadu in the Fiftieth Year of the
Republic of India as foliows:——

1. (1) This Act may b called the Tamil Nadu Urban Local Bodies (Amendment) Act.
1999. : . '

(2) 1t shall come into force at once.

2. In section 2 of the Tamil Nadu Urban Local Bodies Act, 1998 (hereinafter referred to
as the principal Act), in clause (20), for the expression “as it notified”, the expression “as is
notified” shall be substituted.

3. In section 3 of the principal Act,—
(1) in sub-section (1),—

(a) afterthe expression “‘by notification”, the expression “declare his intention” shall
be inserted;

‘ (b) for the expression “‘constitute any local area”, the expression “to constitute any
local arca” shall be substituted;
2) in sub-section 2),—
(a) in clause (b), for the expression “under sub-section (1)”, the expression “under
sub-section (1) or under clause (a) of this sub-section” shall be substituted;
(b) in clause (d), after the expression “by notification”, the expression “the
constitution of ” shall be inserted;

(¢) in clause (f), for the expression “The inclusion of any village panchayat”, the
expression “The constitution of any village panchayat as a municipzlity or the inclusion ofany
village panchayat” shali be substituted.

4. In section 10 of the principal Act,—

(1) in sub-section (2), for the expression “Unless the Tamil Nadu State Election
Commission otherwise directs, no casual vacancy”, the expression “No casual vacancy” shall
be substituted;

(2) in sub-section (3), the expression “but subject to the provisions of sub-section (2)”
shall be omitted.
5. Insection 12 of the principal Act,—

(1) in sub-section (4),—

(a) for the expression “while undergoing the sentence”, the expression “while the
sentence is in force” shall be substituted;

(b) for the expression “five years”, the expression “six years” shall be substituted;

(2) in sub-section (5), for the expression “five years”, the expression “six years” shall
be substituted;

(3) after sub-section (7), the following sub-section shall be added, namely:—
«(8) If the Tamil Nadu State Election Commission is satisfic2 that a person,—

(@) has failed to lodge an account of election expenses within the time and in the
manner required by or under this Act, and

Short title and
commencement.

’

Amendment of
section 2,

Amendment of
section 3.

Amendment of
section 10.

Amendment of
section 12.

—
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Amendment of
section 25,

Amendment of
section 28.

Amendment of
section 31.

Amendment of
section 34,

Amendment of
section 37.

Amendment of
section 38.

Amendment of
section 42.

Amendment of
section 46.

Amendinent of
section 49,

Amendment of
section 50.

Amendment of

scction 52.

Amendment of
section 57.

(b) has no good reason or justification for the failure,

the Tamil Nadu State Election Commission shall, by order published in the Tamil Nadu
Government Gazelte, declare him to be disqualified for being elected as, and for being, a
councillor or chairperson, as the case may be, and any such person shail be disqualified for a
period of three years from the date of the order.”. :

6. Insection 25 ofthe principal Act, in sub-section (3), for the expression “by the presiding
officer by”, the expression “by the presiding officer” shall be substituted.

7. . In section 28 of the principal Act, for the expression “requisition on such bui Idings”, the
expression “requisition such buildings” shall be substituted.

8. In section 31 of the principal Act, in sub-section (2), for the expression “guilty by an
agent”, the expression “guilty by act of an agent™ shall be substituted.

9. Insection 34 of the principal Act, in sub-section (1), for the expression “present at that
meeting and elected by the councillors present at that meeting”, the expression “in the panel
referred to in section 47 in the order of their names mentioned in that panel” shall be substituted.

10. In section 37 of the principal Act, after sub-section (1), the following sub-section shall
be inserted, namely:—

“(1-A) The councillors shall be elected by the persons whose names appear in the
electoral rolls relating to the wards of the municipality in acco ‘dance with such procedure as
may be prescribed.”.

11.1In section 38 of the principal Act, in sub-section (2), for the expression “under this
section”, the expression “under clause (a) of suh-section (1)” shall be substituted.

12. In section 42 of the principal Act, in sub-section (4), for the expression “sub-section (2)
or involves”, the expression “sub-section (2) involves” shall be substituted.

13.1In section 46 of the principal Act, to sub-section (1), the following proviso shall be
added, namely:—

“Provided that the Chairperson shall have the right to vote in the election of the Deputy
Chairperson.”. :

14. In section 49 of the principal Act, in sub-section (1), the following shall be added at the
end, namely:—

“The powers and funictions of the wards committee shall be such as may be notified by
the council.”.

15. In section 50 of the principal Act,—

(1) for the expression “municipality” wherever it occurs, except in the opening portion
of clause (ii) of sub-section (1), the expression “council” shall be substituted;

('2) in sub-section (8), for the expression “Councillors”, the expression “councillors,
the Chairperson and the Deputy Chairperson” shall be substituted.

» 16. In section 52 of the principal Act, in sub-section (1), in clause (a), for the expression
disobey or act”, the expression “disobeys or acts” shall be substituted.

I7.In section 57 of the principal Act,—

(1) sub-section (6) shall be omitted;

(2) . ~rh-section (7), the following expression shall be added at the end, namely:—

. f‘and he shall report the action taken under this section and reasons therefor to the
council at its next meeting.”;
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. (3) in sub-section (8), the expression “and he shail report the action taken under this
section and reasons therefor to the council at its next meeting” shall be omitted.

lti. For sections 59 and 60 of the principal Act, the foliowing sections shall be substituted,
namely:—

“59. Classification df officers and servants in municipal services.~ 1) The municipal
services mentioned in sub-section (1) of section 58 shall consist of such classes of officers and
servants of the municipality, and each such class shall consist of such categories of posts, as
may be prescribed.

60. Recruitment and conditions of service.—The recruitment and other conditions of
service of officers and servants to the posts included in the municipal services mentioned in
sub-section (1) of section 58, shall be such as may be prescribed:

Provided that the provisions of this section shall not apply to the Government servants
employed in the municipality.”.

19. In section 63 of the principal Act. in sub-section (2), for the expression “audited by a
qualified auditors”, the expression “audited by qualified auditors” shall be substituted.

20. In section 80 of the principal Act, in sub-section (1), after clause (a), the following clause
shall be inserted, namely:—

“(aa) Profession tax;”.

21. Insection 81 of the principal Act, for sub-sections (3) and (4), the following sub-section .

shall be substituted, namely:—

*“(3) The resolution passed by the council shall be published in such manner as may be
prescribed.”.

22. In section 87 of the principal Act,—
(1) for clause (c), the following clauses shall be substituted, namely:—
“(c) buildings used for educational purpose including hostels attached thereto;

(cc) places used for the charitable purpose of sheltering the destitutes or animals and
orphanages, homes and schools for the deaf and dumb, asylum for the aged and fallen women
and such similar institutions, run purely on philanthropic lines as are approved by the council
in accordance with such ryles as may be prescribed;”,;

(2) in the proviso, for the expression “clauses (a), (c) and (¢) shall be deemed to exempt
any building or land from property tax any building”, the expression “clauses (a), (¢), (cc) and
(e) shall be deemed to exempt any building or land from property tax where any building” shall
be substituted. :

23. In section 92 of the principal Act, in the second proviso, for clause (b), the following
clause shall be substituted, namely:—

“(b) of an election to the Parliament, Legislative Assembly or a Municipality; or.”.

24.In section 94 of the principal Act, in sub-section (1), in clause (b), after item (v) and the
entries relating thereto, the following items and entries shall be added, namely:—

The market value of the property as set
forth in the instrument, and in a case
where the market value is finally deter-
mined by any authority undersection47-A
of the Indian Stamp Act, 1899 (Central
Act 11 of 1899), the market value as so
determined by such authority.

“(vi) Release of Benami right in favour
of persons excepted under sub-sec-
tion (3) of secticn 4 of the Benami
Transactions (Prohibition) Act,
1988 (Central Act 45 of 1988) of
immovable property.

Substitution of
sections 39 and
o,

Amendment of
section 63.

Anlendment of
section 80,

-Amendment of

section 81.

* Amendment of

section 87.

Amendment of
section 92.

Amendment of
section 94,
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segtion 100.

Amendment of
section 102.

Amendment of
section 114.

Amendment of
section 115.

Insertion of
new Chapter
VI-A.

The market value of the property as set
forth in the nstruiaent, and in a case
where the market value is finally deter-
" nined by any authovity under section47-A
ol the Indian Stamp Act, 1899 (Central
Act 11 of 1899), the market value as so
determined by such authority.

(vii) Settlement of immovzble property
other than in favour of amember or
members of a family.

Explanation.—Tor the purpose of this item, the word “family” shall have the same
meaning as in the Explanation to item (i) of clause (u) of Artic' 58 in Schedule I to the Irdian
Stamp Act, 1899 (Central Act 11 of 1849}, as amended by the Indian Stamp (Tamil Nadu
Amendment) Act, 1981 (Tamii Nadu Act 42 of 1981).”.

25.In section 100 of the principal Act, to sub-section (1), the following proviso shall be
added, namely:—

“Pravided that no appeal shall be entertained hy the Taxation Appeals Committee unless
the appellant . ~nosits with the town panchayat or the municipality, as the case may be, the
entir~ amount assessed by the Commissioner in the revision.”.

26. In section 102 of the principal Act, in sub-section (1), for the expression “as may be
prescribed. Such licence sha!l be renewed every year”, the following expression shall be
substituted, namely:—

“and for such period not exceediag three :‘ears having regard to the nature of trade or
business, as may be prescribed. Such licence may be renewed for a period not exceeding the
period for which it was granted.”.

27.In section 114 of the principal Act, in clause (b). for the word “and”, the word “or” shall
be substituted.

28. In section 115 of the principal Act, in sub-section (3), for the expression “or such other
order”, the expression “or pass such other order” shall be substituted.

291. After Chapter VI of the principal Act, the following Chapter shall be inserted,
namely:—

“CHAPTER - VI-A,
TAX ON PROFESSION, TRADE, CALLING AND EMPLOYMENT

117-A. Definitions.—For the purposes of this Chapter,—
(a) “employee” means a person employed on salai’y and includes,—

(i) a Government servant receiving pay from the revenue of the Central Govern-
ment or any State Government; - ' ‘

- (i) a person in the service of a body whether. incorporated or not, which is owned
or cqntrolled b).' t.he Central Government or any State Government, where such b'ody operates
within the municipal area even though its headquarters may be outside the municipal area; and

(iif) a person engaged in any employment by an employer » t ‘ -
clauses (i) and (ii); , et A, employer, mot covered by sub

- (6) “employer” in relation to an employee earning aﬁy salary on a fégular.basis under
him means, the person or the officer who is responsible for disbursement of such salary and

includes the head of the office or any establishment as well :
olosen yl well as the Manage'r,,or Agent of the
(¢) “half-year” shall be from the 1stday of April to the 30th day of Septe "
mber and fr
the 1st day of October to the 31st day of March of a year; ¢ P e om
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(d) “month” means a calendar month; - I

o (e) “persont’ means any person who ‘is engaged actively or otherwise in any
prof.‘es.snon, txfafie, calling or employment in the State of Tamil Nadu and includes a Hindu
undivided family, firm, company, corporation or other corporate body, any society, club, body

-of persons or association, so en i
o gs; : ), gaged, but does not mcl%g any person employed on a casual
; ‘ ‘ .

o (/) “tax” means the tax on profession, trade, cailing and employment leﬁed under
this Chapter. - :

- 117-B.Levy of profession tax.— (1) There shall be levied by -the council a tax on
profession, trade, calling and employment. - ... '

t

‘ - (2) Every company which transact business and every person, whois engaged actively
or otherwise in any profession, trade, calling or employment within the municipal area on the
first day of the half-year for which return is filed, shall pay half-yearly tax at the rates specified
in the Table below. in such manner as may be prescribed:—

S  THETABLE

' Serial - Average half-yearly income. Half-yearly tax.
Number. :
). - ' @ : 3.
: From To ’
Rs. . Rs. Rs.
‘ 1 Upto Rs.21,000 “w Nil
2 21,001 _ 30,000 60
3 30,001 45,000 - 150
, 4 45,001 60,000 300
i 5 60,001 75,000 450
:E 6 75,001 and above . 600

(3) The rate of tax payable under sub-section (2) shall be published by the Commissioner
in such manner as may be prescribed.

'(4) Where a company or person proves that it or he has paid the sum due on account of the
tax levied under this Chapter or any tax of the nature of a profession tax imposed under the
Central Act 11 Cantonments Act, 1924 for the same half-year to any local authority or cantonment authority
01924, in the State of Tamil Nadu, such company or person shall not be a,able by reason merely of

change of place of business, exercise of profession, trade, calling or employment, or residence,
- to pay the tax to any other local authority or cantonment authority. i

(5) The tax leviable from a firm, associétion or Hindu undivided family may be levied on } ‘
any adult member of the firm, association or family. i

(6) Where a person doing the same business in the same name in one or more places within ;
the municipal area, the income of such business in all places within the municipal area shall '
be computed for the purpose of levy of tax and such person shall pay the tax in accordance with A g
the provisions of this Chapter. {

(7) Where any company, a corporate body, society, firm, body of persons or association
pays the tax under this Chapter, any director, partner or member, ds the case may be, of such
company, corporate body, society, firm, body of persons or association shall not be liable to ol
pay tax under this Chapter, for the income derived by such director, partner or member from
such company, corporate body, society, firm, body of persons or association: - -

, Provided that such director, partner or member shall be liable to pay tax under this )
Chapter for the income derived from other sources.

[DTP) IV-2 Ex. (945)—2 - . i

L LRIl B R Y Y R T ca - «.g:ﬂﬂl—::~-~~dw!d'b.lwﬂ
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r than a person earning salary or wage shall

n who is liable to pay tax. othe .
oot G h for such period within such date and in such

furnish to the Commissioner areturn in such form,
manner as may be prescribed:

Provided that subject to the provisions of sub-sections (10) and (11), such person may

" make a self-assessment on the basis of average half-yearly income of the previous financial

year and the return filed by him shall be accepted without calling for the accounts gnd without
any inspection. ' .

(9) Every such return shall accompany with the proof of payment of the full amount qf tax
due according to the return and a return without such proof of payment shall not be deemed to

have been duly filed. , .

(10) Notwithstanding anything contained in the proviso to sub-sec.:tion (8), the Commis-
sioner may select ten per cent of the total number of such assessment in such manner as may
be prescribed for the purpose of detailed scrutiny regarding the correctness of the return
submitted by a person in this connection and in such cases final assessment order shall be passed

in accordance with the provisions of this Chapter.

(11) If no return is submitted by any person under sub-section (8) within the prescribed
period or if the return submitted by him appears to the Commissioner to be incomplete or
incorrect, the Commissioner shall, after making such enquiry as he may consider necessary,
assess such person to the best of his judgment:

Provided that before taking action under this sub-section, the person shall be given a
reasonable opportunity of proving the correctness or completeness of any return submitted by
him.

(12) Every person who is iiable 1o pay tax under this section, other than a person earning
salary or wage,—

{a) shall be issued with a pass book containing such details relating to such payment of
tax as may be prescribed and if the pass book is lost or accidentally destroyed, the Commis-
sioner may, on an application made by the person accompanied by such fee as may be fixed
by the Council, issue to such person a duplicate of the pass bool,;

(b) shall be allottec a permanent account number and such person shall,—
(i) quote such number in all his returns to, or correspondence with, the Commissioner;

(it) quote such number in all chalans for the payment of any sum due under this
Chapter.

(13) The rate of tax specified under sub-section (2) shall be revised by the Council once in
every five years and such revision of tax shall be increased not less than twenty-five per cent
and not more than thirty-five per cent of the tax jevied immediately before the date of revision.

117-C. Employer's liability to deduct and pay tax on behalf of the employees.—The tax
payable by any person earning a salary or wage shall be deducted by his employer from the
salary payable to such person, before such salary or wage is paid to him, in such manner as may
be prescribed and such employer shall, irrespective of whether such deduction has been made

or not when the salary or wage is paid to such person, be liable to pay tax on behalf of such
person:

Provided that if the employer is an Officer of the State or Central Government, the
Qovemment may, notwithstanding anything contained in this Chapter, prescribe the manner
in which such employer shall discharge the said liability.

117-D. Filing of returns by employer—(1) Every employer liable to pay tax under this
Chapter shall file a return to the Commissioner, in such form, for such period and by such rate
as may be prescribed, showing therein the salaries paid by him to the employees and the amount
of tax deducted by him in respect of such empioyess. '
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o ) Evg.ry sucl;retum shall accompany with the proof of payment of the full amount of
ax due according to the return and a return without such proof of payment shal
to have been duly filed. P i shallnotbe deemed

117-E. Assessment of the employer.—(1) The Commissioner, if satisfied that any return
filed by any employer under sub-section (1) of section 117-D is correct an” complete, shall
accept the return, ,

(2) Where an employer has failed to file any retum under sub-section (1) of section 117-D
}vithin the time or if the return filed by him appears to the Commissioner to be incorrect or
incomplete, the Commissioner shall, after making such enquiry as he considers necessary
determine the tax due and assess the employer to the best of his judgment and issue a notice o;‘
demand for the tax so assessed:

Provided that before assessing the tax due, the Commissioner shall give the employer
a reasonable opportunity of being heard.

117-F. Penalty and interest—1) In addition to the tax assessed under sub-section
(11)ofsection 117-B or sub- section (2) of section 117-E in the case of submission of incorrect
or incomplete return, the Commissioner shall ditect the person or employer to pay by way of
penalty of one hundred per cent of the difference of the tax assessed and the tax paid as per
return:

Provided that no penalty under this sub-section shail be impoSed afterthe period of three
years from the date of the order of the assessment under this Chapter and unless the person
affected has had a reasonable opportunity of showing cause against such imposition.

(2) Onany amountremaining unpaid after the dates specified for its payment the person
or employer shall pay, in addition to the amount due, interest at such rate not exceeding one
percent per mensem of such amount for the entire period of default, as may be prescribed.

117-G. Appeal.—(1) Any person or employer aggrieved by any order or decision of the
Commissioner in relation to the payment of tax (including penalty, fe:: and interest) may, within
such time as may be prescribed, appeal,—

(a) to the Taxation Appeals Tribunal, in the case of Corporation;
() to the Taxation Appeals Committec, in the case of municipality or town panchayat.

(2) The decision of the Taxation Appeals Tribunal or the Taxation Appeals Committee, as
the case may be, shall be final and shall not be questioned in any court of law:

Provided that no suck decision shall be made except after giving the person affected a
reasonable opportunity of being heard.

1 17-H. Exemptions.—Nothing contained in this Chapter shall apply to,—

(a) the members of the Armed Forces of the Union serving in any part of this State, to
whom the provisions of the Army Act, 1950, the Air Force Act, 1950 or the Navy Act, 1957

applies; -

(b)themembers of the Central Reserve Police Forcetowhom the Central Reserve Police
Force Act, 1949 applies and serving:in any part of this State;

. (c) physically disabled persons with total disability in one or both the hands or legs,
spastics, totally dumb or deaf persons or totally blind persons:

Provided that such physical disability shall be duly certified by a Registered Medical
Practitioner in the service of the Government not below the rank of a Civil Surgeon;
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(d) the members of the Central Industrial Security Force to whom thé Central Industrial
Security Force Act, 1968 applies and serving in any part of this State.

“117-1. Collection of Profession tax during ceriain periods.— (1) Notwithstanding the
repeal of the Tamil Nadu Tax on Professions, Trades, Callings and F.njployment:s .Act, 1992
(hereafter in this section referred to as the 1992 Act) by the Tamil Nadu Municipal l_,aws
(Second Amendment) Act, 1998 (Tamil Nadu Act 59 of 1998), the rates oftax on profe§S|ons,
trades, callings and employments specified in the Schedule to the 1992 Act shall continue to
apply for the period commencing on the Ist day of April 1992 and ending with the 30th day
of September 1998 for the levy and collection of such tax for the said period, where the tax due
under the 1992 Act has not been paid for the said period.

(2) The provisions of this chapter, other than the rates of tax specified in sub-section
(2) of section 117-B and the provisions relating to penalty and interest, shall mutatis mutandis
apply to the levy and collection of tax for the period mentioned in sub-section (1).

(3) The arrears of tax under the 1992 Act, shall be paid in six equal half-yearly
instalments in such manner and within such period as may be prescribed.”.

30. In section 123 of the principal Act, in sub-section (2), for the expression “as may think
fit”, the expression “as he may think fit” shall be substituted. ‘

31. In section 128 of the principal Act, for the expression “land belonging to the
departments of the Central or State Governments™ occurring in three places, the expression
“land belong o to the municipality or the departments of the Central or State Governments”

shal! he substituted.
32. In section 133 of the principal Act,—

(1) in sub-section (6), after the expression “grant the permission”, the expression “or
refuse to grant the permission for reasons to be recorded in writing” shall be inserted;

(2) in sub-section (10),—

(a) for the expression “sub-section (9)", the expression “sub-section (6) or (9)” shall
be substituted;

(b) for the expression “Government”, the expression “Director” shall be
substituted;

(c) for the proviso, the following proviso shall be substituted, namely:—

. “Provided that the Director may, within a further period of forty-five days
?dmlf an appeal preferred after the expiration of the first mentioned period of forty-five days’
ifhe is satisfied that the petitioner had sufficient cause for not preferring the appeal petition in’
the first mentioned period.”;

(3) in sub-section (11), for the expression “Government”, the expreséion “Director”

shall be substituted.

33. After section 163 >f the principal Act, the following section shall be inserted, nz;mely:-

[ : ! ‘ i

_163-.A. Declaration of prohibited area.— (1) Subject to the provisions of any other
law for the time being in force, the Government, with a view to protect water for dfinking
purpose drawn from any water source used or maintained by a municipality from being
polluted, or to augment water supply and having regard to the lucation of the water source and
such other factors relating thereto as may be prescribed, may by notification in the

Central Act ¥ 1
of 1968.

Tami{ NaduAa3
24 of 1992.
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Tamil Nadu Government Gazette, declare such area, as may be prescribed around such water

‘source, as a prohibited area.

(2) Upon such dec'aration, no person shall sink well including bore well or set up

pump-set to pump water from any source or quarry sand or carry out any development on any

land in the prohibited area.

N (3).The provisions of this section shall not apply to any work carried out by a
municipality in connection with water source.”.

34. Insection 176 of the principal Act, in sub-section (2), for the expression “used for public

purposes”, the expression “used for residential purposes or for public purposes™ shall be

substituted.
35. After section 178 of the principal Act, the following section shall be inserted, namely:-

- “178-A. Declaration of litter-free zone.— (1) The council may, by notification in the
District Gazette, declare any area, within the limits of the municipality, as a litter-free zone.

(2) Upon such declaration, no person shall allow or pass or throw away any refuse,
substance, trade effluent, wastage, solid waste, rubbish or garbage into any litter-free zone
except into the receptacle provided in that area. ' :

(3) Where any person violates any ofthe provisions of sub-section (2), the Commis-
sioner may impose a fine not exceeding rupees five hundred:

Provided that no fine under this sub-section shall be imposed unless the person
affected has had a reasonable opportunity of showing cause against such imposition.”.
36.In section 199 of the principal Act, for sub-section (2), the following sub-section shall
be substituted, namely:-

“2) The council may also make provision in the by-laws and regulations to impose
fine not exceeding rupees five thousand for violation of such by-laws and regulations in

accordance with such rules as may be prescribed.”.

(By order of the Governor)

K. PARTHASARATHY,
Secretary to Government,
Law Department.

Amendment of
section 176.

Insertion :of
new section
178-A.

Amendment of
section 199.
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Part IV—Section 2

Tamil Nadu Acts and Ordinances

The following Act of the Tamil Nadu Legislative Assembly received the assent of the
President on the 5th September 2000 and is hereby published for general information:—

ACT No. 26 OF 2000

i

An Act further to amend the Laws relating to the Municipal Cor; porattons
and Municipalities in the State of Tamil Nadu.

of the Republic of India as follows:—

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in'the Fifty-first Year

PART-I
1.

;
PRELIMINARY

(1) This Act may be called the Tamil Nadu Municipal Laws (Amendment) Act, 2000
appoint.

Short title and

commencement
(2) It shall come into force on such date as the State Government may, by notification

(DTP) IV-2 Ex. (629)—1
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PART-II

AMENDMENT TO THE CHENNAI CITY

MUNICIPAL CORPORATION ACT, 1919.

Insertion of 2. After section 326-1 of the Chennai City Municipal Corporation Act, 1919, the  Tamil Nad

new section  fpllowing section shall be inserted, namely:— . Act IV of
326-J. . 1919.
“326-J. Rrohibition of erection of certain hoardings.—Notwithstanding anything

contained in this |act or in any other law for the time being in force, or in any judgment,
decree or order of any court, tribunal or other authority,— :

(a) (1) where any hoarding (other than traffic sign and road sign) visible to the
traffic on the road is hazardous and disturbance to the safe traffic movement, so as to
adversely affect free and safe flow of traffic and which is in existence immediately before
the date of the commencement of the Tamil Nadu Municipal Laws (Amendment) Act,
2000 (hereafter in this section referred to as the amendment Act), the Commissioner shall,
by notice in writing, require the licensee or any person in possession, of such hoarding,
to remove such hoarding within such time as may be specified in the notice:

Provided that such time shall not exceed fifteen days from the date of issue of such
notice;

(ii) where the hoarding referred to in sub-clause (i) is not removed within the
time specified in the notice, the Commissioner shall, without further notice, remove such
hoarding and recover the expenditure for such removal as an arrear of land revenue;

(b) (i) where the Commissioner is satisfied that the erection of any hoarding (other
than traffic sign and road sign) visible to the traffic on the road is hazardous and disturbance.
to the safe traffic movement so as to adversely affect free and safe flow of traffic, he shall not
grant any licznce under section 326-C and no such hoarding shall be erected, on and from the
date of the commencement of the amendment Act by any person; '

(ii) where any hoarding is erected in contravention of sub-clause (i), it shall be
confiscated and removed by the Commissioner without any notice.”.

PART-III

AMENDMENT TO THE TAMIL NADU DISTRICT MUNICIPALITIES
ACT, 1920.

Insertion of 3. Afier section 285-I of the Tamil Nadu District Municipalities Act, 1920, the following  Tamil Nadu “

new section  section shall be inserted, namely:— Act V of 194
2855,

- _ “285-1. Prohibition of erection of certain hoardings.—Notwithstanding anything
i o contdined in this Act or in any other law for the time being in force, or in any judgment, decree
i T ‘ or order of any court, tribunal or other authority,—

(@) (i) where any hoarding (other than traffic sign and road sign) visible to the traffic
on the road is hazardous and disturbance to the safe traffic movement, so as to adversely affect
free and safe flow of traffic and which is in existence immediately before the date of the
commencement of the Tamil Nadu Municipal Laws (Amendment) Act, 2000 (hereafter in this
section referred to as the amendment Act), the executive authority shall, by notice in writing,
require the I’censee or any person in possession, of such hoarding, to remove such hoarding
within such time as may be specified in the notice:
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Provided that such time shail not exceed fifteen days from the date of issue of such notice;

(ii) where the hoarding referred to in sub-clause (i) is not removed within the
time specified in the notice, the executive authority shall, without further notice, remove such
hoarding and recover the expenditure for such removal as an arrear of land revenue;

(b) (i) where the executive authority is satisfied that the erection of any hoarding
(other than traffic sign and road sign) visible to the traffic on the road is hazardous -aad
disturbance to the safe traffic movement so as to adversely affect free arid safe flow of traffic,
he shall not grant any licence under section 285-C and no such hoarding shall be erected on
and from the date of the commencement of the amendment Act by any person; '

(ii) where any hoarding is erected in contravention of sub-clause (i), it sha}l be

confiscated and removed by the executive authority without any noticg.”.

PART-1V

AMENDMENT TO THE MADURAI CITY MUNICIPAL CORPORATION
ACT, 1971.

4. After section 410-I of the Madurai City Municipal Corporation Act, 1971, the following
section shall be inserted, namely:—

“410-J. Prohibition of erection of certain hoardings.—Notwithstanding anything
contained in this Act or in any other law for the time being in force, or in any judgment, decree
or order of any court, tribunal or other authority,—

(@) (i) where any hoarding (other than traffic sign and road sign) visible to the traffic
on the road is hazardous and disturbance to the safe traffic movement, so as to adversely affect
free and safe flow of traffic and which is in existence immediately before the date of the
commencement of the Tamii Nadu Municipal Laws (Amendment) Act, 2000 (hereafter in this
section referred to as the amendment Act), the Commissioner shall, by notice in writing, require
the licensee or any person in possession, of such hoarding, to remove such hoarding within such

time as may be specified in the notice:
Provided that such time shall not exceed fifteen days from the date of issue of such notice;

(ii) where the hoarding referred to in sub-clause (i) is not removed within the time
specified in the notice, the Commissioner shall, without further notice, remove such hoarding
and recover the expenditure for such removal as an arrear of land revenue;

(b) (i) where the Commissioner is satisfied that the erection of any hoarding (other
than traffic sign and road sign) visible to the traffic on the road is hazardous and disturbance
to the safe traffic movement so as to adversely affect free and safe flow of traffic, he shall not
grant any licence under section 410-C and no such hoarding shall be erected, on and from the
date of the commencement of the amendment Act by any person;

(ii) where any hoarding is erected in contravention of sub-clause (i), it shall be
confiscated and removed by the Commissioner without any notice.”’.

Insertion of new
section 410-J.
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" Insertion of
. new section

410-).

Insertion of

new section

131-A.

PART -V

AMENDMENT TO THE COIMBATORE CITY MUNICIPAL
CORPPRATION ACT, 1981.

5. Aftersection410-Tofthe Coimﬁvatore City Municipal Corporation Act, 1981, the following‘
section shall be inserted, namely:—

“410-]. Prohibition of erection of certain hoardings.—Notwithstanding anything
contained in this Act or in any other law for the time being in force, or in any judgment, decree
or order of any court, tribunal or other authority,—

(a) (i) where any hoarding (other than traffic sign and road sign) visible to the traffic
on the road is hazardous and disturbance to the safe traffic movement, so as to adversely affect
free and safe flow of traffic and which is in existence immediately before the date of the
commencement of the Tamil Nadu Municipal Laws (Amendment) Act, 2000 (hereafter in this
section referred to as the amendment Act), the Commissioner shall, by notice in writing, require
the licensee or any person in possession, of such hoarding, to remove such hoarding within
such time as may be specified in the notice:

P‘rovided that such time shall not exceed fifteen days from the date of issue of such notice;

(ii) where the hoarding referred to in sub-clause (i) is not removed within the
time specified in the notice, the Commissioner shall, without further notice, remove such
hoarding and recover the expenditure for such removal as an arrear of land revenue;

(b) (i) where the Commissioner is satisfied that the erection of any hoarding (other
than traffic sign and road sign) visible to the traffic on the road is hazardous and disturbance
to the safe traffic movement so as to adversely affect free and safe flow of traffic, he shall not
grant any licence under section 410-C and no such hoarding shall be erected, on and from the
date of the commencement of the amendment Act by any person;

(ii) where any hoarding is erected in contravention of sub-clause (i), it shall be
confiscated and removed by the Commissioner without any notice.”’.

PART - VI

- AMENDMENT TO THE TAMIL NADU URBAN LOCAL BODIES ACT,
1998.

6. After section 131 of the Tamil Nadu Urban Local Bodies Act, 1998, the following section
shall be inserted, namely:—

“131-A. Prohibition of erection of certain hoardings.—Notwithstanding anything
contained in this Act or in any other law for the time being in force, or in any judgment, decree
or order of any court, tribunal or other authority,—

(a) (i) where any hoarding (other than traffic sign and road sign) visible to the traffic
on the road is hazardous and disturbance to the safe traffic movement, so as to adversely aftect
free and safe flow of traffic and which is in existence immediately before the date of the
commencement of the Tamil Nadu Municipal Laws (Amendment) Act, 2000 (hereafter in this
se_étion referred to as the amendment Act), the Commissioner shall, by notice in writing, require
theilicensee or any person in possession, of such hoarding, to remove such hoarding within such
time as may be specified in the notice:

* Provided that such time shall not exceed fifteen days from the date of issue of such notice;

Tamil Nadn
Act 25 of
1981.

Tamil Nadu
Act 9 of 1999.
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(ii) where the hoarding referred to in sub-clause (i) is not removed within the
time specified in the notice, the Commissioner shall, without further notice, remove such
hoarding and recover the expenditure for such removal as an arrear of land revenue;

(b) (i) where the Commissioner is satisfied that the erection of any hoarding (other
than traffic sign and road sign) visible to the traffic on the road is hazardous and disturbance
to the safe traffic movement so as to adversely affect free and safe flow of traffic, he shall not
grant any licence under section 131 and no such hoarding'shall be erected; on and from the date
of the commencement of the amendment Act by any person;

(ii) where any hoarding is erected in contravention of sub-clause (i), it shall be
confiscated and removed by the Commissioner without any notice.

Explanation.—For the purpose of this section, “hoarding” shall have the same meaning as
in the Explanation under sub-section (9) of section 131.”.

(By order of the Governor)

K. PARTHASARATHY, ;
4 Secretary to Government, '
F . Law Department.

PRINTED AND PUBLISHED BY THE DIRECTOR OF STATIONERY AND FRINTING, CHENNAI
ON BEHALF OF THE GOVERNMENT OF TAMIL NADU

(DTP) 1V-2 Ex. (629)—2
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i . Part IV—Section 2

Tamil Nadu Acts and Ordinances.

The following Act of the Tamil Nadu Legislative Assembly received the assent of the
, President on the 14th August 2001 and is hereby published for general information:-—

ACT No. 10 OF 2001.

An Act further to amend the Laws relating to Municipal Corporations and
Municipalities in the State of Tamil Nadu.

Br it enacled by the Legislative Assembly of the State oFTamll Nadu in the Fifiy-first Year
of the Republic of India as follows:—

PART-I.
PRELIMINARY.
1. (1) This Act may be called the Tamil Nadu Municipal Laws (Second Amendment) Shert tiic and
Act ’)000 cammence-
, 2 . ment,
{(2) It shall come into force on such date as the State Government may, by
notification, appoinl.
PART-II
AMENDMENTS TO TIE CHENNA] CITY MUNICIPAL CORPORATION ACT, 1919. -
Taruil Nadu 2. [In section 34-A of the Chennai City Municipal Corporation Act, 1919 (hereafter in An}cndmcnt
aclL IVt hie part referred (o as the 1919 Aet). after sub-secticn (4). the following sub-sections shall be ‘;4 f:c""“

1919
added, namely:

“(5) The trial of an election petition shall, so far as is practicable consistently with the
interest of justice in respect ol the trial, be continued from day to day until its conclusion,
unless the Principal Judge. City Civil Court. Chennai, finds the adjournment of the trial
beyond the following day to be necessary for reasoas Lo be recorded.

(DTPy 1V -2 Ex. (362 [39]
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§9-A.
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43-D.

Amecndment
of scction
51-A.

Amendment
of section
60-A.

(6) Every election petition shall be tried as expeditiously as possible and endeavour
shall be made to conclude the trial within six months from the date on which the election petition
is presenled to the Principal Judge. City Civil Court, Chennai for trial.”.

3. /.lo2rsection 59 of the 1919 Act. the following section shall be inserled. namely:--

“59-A. Vating machine at elections.—Nolwithstanding anything contained in this act
or the rules made thercunder, the giving and recording ol votes by veting machines may be
adopted in such ward or wards of the Corporation as the State Elzction Commission may,

_having regard to the circumstanczs of each case, specify.

Explanation.-—TFor the purpose of (his section,”voling machine” means any machinc
or apparatus whelher operaled clectronically or otherwise used for giving or recording of
votes and any reference to a ballot box or ballot paper in this Act or the rules made thereunder
shall, save as otherwise provided, be construed as including a reference to such voting
machine wherever such voting machine is used at any election.”.

PART-IIL
AMENDMENTS TO THE TAMIL NADU DISTRICT MUNICIPALITIES ACT, 1920.

4. After section 43-C of the Tamil Nadu District Municipalities Act, 1920 (hereafter in
this Part referred to as the 1920 Act), the following section shall be inserted, namely:—

“43-D. Voting machine at elections.—Notwithstanding anything contained in this act or
the rules made thereunder, the giving and recording of votes by voting machines may be
adopted in such ward or wards of a Municipality as the State Election Commission may,
having regard to the circumstances of each case, specify.

Explanation.—For tF ¢ purpose of this section,”“voting machine” means any machine
or apparatus whether operated electronically or otherwise used for giving or recording of
-votes and any reference to a ballot box or ballot paper in this Act or the rules made thereunder
shall, save as otherwise provided, be construed as including a reference to such voting
machine wherever such voting machine is used at any election,”.

5. In section 51-A ol the 1920 Act, after sub-section (4), the following sub-sections
shall be added, namely:—

“(5) The trial of an election petition shall, so far as is practicable consistently with the
interest of justice in respect of ihe trial, be continued from day to day until its conclusion,
unless the District Judge (inds the adjournment of the trial beyond the following day to be
necessary for reasons to be recorded.

(6) Every election petition shall ke tried as expeditiously as possible and endeavour
shall be made to conclude the trial within six months from the date on which the election petition
is presented to the District Judge for trial.”.

PART-IV.
AMENDMENTS TO THE MADURAI CITY MUNICIPAL CORPORATION ACT, 1971.

6. In section 60-A of the Madurai City Municipal Corporation Act, 1971 (hereafter in
this Part referred to as the 1971 Act), after sub-section (4), the fellowing sub-sections shall be
added, namely:—

“(5) The trial of an election petition shall, so far as is practicable consistently with the
interest of justice in respect of the trial. be continued from day to day until its conclusion,
unless the District Judge Ffinds the adjournment of the trial beyond the following day to be
necessary for reasons to be recocded. )

Tamil Nadu
Act V of
(920,

Tamil Nadu
Act 15 of
197
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(6) Every clection petition shall be tried as expeditiousty as possible and endeavour
shall be made to conclude the trial within six months from ihe date on which the election petition
is presented to the District Judge for trial.”.

7. Alter section 66 of the 1971 Act. the following section shall be wiserted, namely:—

“O6-A. Vating machine at elections.—Notwithstanding anything contained in this act
or the rules made thereunder, ihe giving and recording of votes by voting machines may be
adopted in such ward or wards of the Corporation as the State Election Commission may,
having repard to the circumstances of each case, specify.

Explaration.—For the purpose of this section.“voting machire” means any machine
or apparaws whether operated efecironically or otherwise used for aiving or recording of
votes and any reference to a ballot box or ballot paper in this Act or the rules made thereunder
shall, save as otherwise provided. be construed as including a reference 1o such voling
machine wherever such voling maching is used at any election.”.

PART-V,

AMENDMENTS TO T.HE COIMBATORE CITY MUNICIPAL
CORPORATION ACT, 1981,

8. Iu section 62-A of the Coimbatore City Municipal Corporation Act, 1981 (hereafler

in this Part referred to as the 1981 Act), alter sub-section (4}, the following sub-sections shall.

lre added. namelv;—.

“(3) The 'rial of an election petition shall, so far as is practicable consistently with the
interest of justice in respect of the wrial, be continued from day to day until its conclusion,
anless the District Judge finds the adjournment of the trial beyond the following day to be
necessary for rcasons Lo be recorded.

{(6) Gvery election petilion shall be tried as expeditious!y as possible and zndeavour
shall be made 1o conciude the trint within six months from the date on which the election petition
is presented to the District Judae (or trial.™.

9. Afier section 68 of the 198! Act, the following section shall be inserted, namely:—

“68-A. Voiing machine ar elections.—Natwithstonding anything contained in this act
or the rules made (hereunder, the giving and recording of votes by voting machines may be
adopted in such ward or wards of the Corporation as the Siate Election Commission may,
havins regard (o the circumstances of each case, specify,

Explanation.—For the purpose of this section,”voting machine™ means any machine
or apparatus whether operated elecironically or otherwise used for giving or recording of
votes and any reference to a ballot box or ballot paper in this Act or the rules made thereunder
shall, save as olherwise provided, be construed as including a reference to such voting
machine wherever such vating machine is used at any election.”.

PART-VI.
AMENDMENTS TO THE TAMIL NADU URBAN LOCAL BODIES ACT, 1998.
10. In section 9 of the Tamil Nadu Urban Local Bodies Act, 1998 (hereafter in this Part

referred to as the 1918 Act), in sub-section (1), for the expression commencing with the words
“any amendment, by way of inclusion™ and ending with the words “Tamil Nadu State Election

Commission”, the following cxpression shall be substituted, namely:—

“any amendment, transposition or deletion of any entry in the elecloral roll of the
Tamil Nadu Legislative Assembly made after the last date for making nominations for

election in any municipality.”.

Inscrtion of
new secltion
66-A.
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—
Insertion of 11. After section 0 of the 1998 Act, the following section shall be inserted, namely:—
fiew section
19-A.

“10-A. Voting machine at elections.-—Notlwithstanding anything contained in this act
or the rules made thereunder, the giving and recording of voies by voting machines may bhe
adopted in such ward or wards of 8 Municipality as the Tamil Nadu State Election Commission -
may, having regard 1o the circumstances of each case, specify, .

Explanation.—For the purpese of ihis section,* voting machine” means any machine
or apparatus whether operated electronically or otherwise used for giving or recording of
~ votes and any reference to a ballet box or baliot paper in this Acror the rules made thereunder
shall, save as otherwise provided, be construed as including a reference 10 such veting
machine wherever such voting machine is used at any election.”.

Amendment 12, In section 30 of the 1998 Act, after sub-section (4), the following sub-sections shall
;; seclion  be added, namely:—

“(5) The trial of ar election petition shall, so for as is practicable consistently with the
interest of justice in respect of Lhe trial, be continued fram day to day until its conclusion.
unless the Principal District Judge finds the adjournment of the irial beyor.d the following day
10 be necessary for reasons to be recorded.

{6) Every election petition shall be tried as expeditiously as possible and endeavour
shall bemade to conclude the trial within six months from the date on which the clection petition
is presented to the Principal District Judge for trial.”,

{By arder of the Governor)

M. BAULIAH,
Secretary te Governmenl,
Law Depa tment.

PRISTED AND PURLISHED BY THE DIRECTOR OF STATIONFRY AND PRINTING. CHENNAL
VN UETALE OF THE GOVERNMENT OF T8 Napl
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Tamil Nadu Act
9 of 1999.

The following Act of the Tamil Nadu Legislative Assembly received
the assent of the Governor on the 17th Jue 2022 and is hereby published
for general information:—

ACT No. 35 OF 2022.

An Act to revive and further to amend the Tamil Nadu Urban
Local Bodies Act, 1998.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu
in the Seventy-third Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Urban Local Bodies
(Amendment) Act, 2022.

(2) It shall come into force on such date as the State Government
may, by notification, appoint.

2. In section 2 of the Tamil Nadu Urban Local Bodies Act, 1998
(hereinafter referred to as the principal Act), —

(1) in clauses (6), (7), (11), (13) and (33) for the expression
“municipality”, wherever it occurs, the expression “municipal council” shall
be substituted;

(2) in clause (9), for sub-clause (a), the following sub-clause shall
be substituted, namely:—

“(a) any company as defined in the Companies Act, 2013,
(Central Act 18 of 2013) including any foreign company within the meaning
of clause (42) of section 2 of that Act;”;

(3) for clause (19), the following clause shall be substituted,
namely:—

“(19) “municipality” with its grammatical variation means the
municipal corporation or the municipal council or the town panchayat
constituted or deemed to have been constituted under this Act;”.

(4) after clause (28), the following clause shall be inserted,
namely:--

“(28-A) “prescribed” means prescribed in the rules made under
this Act;”.

3. In section 3 of the principal Act,—

(1) in sub-section (1),—

(a) for clause (a), the following clause shall be substituted,
namely:—

“(a) a “town panchayat”, a transitional area, that is to
say, an area in transition from a rural area to an urban area, where the
population is estimated at not less than ten thousand and the annual
income is not less than thirty lakhs of rupees; ”;

(b) in clause (b), for the expression “municipality”, the
expression “municipal council” shall be substituted;

(c) in clause (c), for the expression “five lakhs”, the
expression “three lakhs” shall be substituted;

Short title and
commence-
ment.

Amendment of
section 2.

Amendment of
section 3.
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(2) in sub-section (2), —

(a) in clause (b), for the expression “forty-five days”, the
expression “six weeks” shall be substituted;

(b) after clause (h), the following clauses shall be added,
namely: —

“(i) If any local area in which the Tamil Nadu Panchayats
Act, 1994 (Tamil Nadu Act 21 of 1994) is in force, is constituted as a town
panchayat under this Act, the President, Vice-President and members for
such local area, who are elected and holding office as such immediately
before the date of constitution of such local area as town panchayat, shall
be deemed to be the Chairperson, Deputy Chairperson and Councillors
of such town panchayat under this Act and such Chairperson, Deputy
Chairperson and members shall continue to hold office upto the date on
which their term of office would expire under the Tamil Nadu Panchayats
Act, 1994 (Tamil Nadu Act 21 of 1994) and shall exercise all powers
conferred on, and perform all duties assigned to, them under this Act;

() If any town panchayat is constituted as municipal
council or any municipal council is constituted as municipal corporation
under this Act, the Chairperson, Deputy Chairperson and Councillors of
such town panchayat or municipal council, who are elected and holding
office as such immediately before the date of constitution of such municipal
council or municipal corporation under this Act, shall be deemed to be
the Chairperson, Deputy Chairperson and Councillors of such municipal
council or Mayor, Deputy Mayor and Councillors of such municipal
corporation and shall continue to hold office as such upto the date on which
their term of office would expire under this Act and such Chairperson,
Deputy Chairperson and Councillors shall exercise all powers conferred
on, and perform all duties assigned to, them under this Act;

(k) If any local area in which the Tamil Nadu Panchayats
Act, 1994 (Tamil Nadu Act 21 of 1994) is in force, is included in a town
panchayat or municipal council or municipal corporation, as the case may
be, the President, Vice-President and members of such local area, who are
elected and holding office as such immediately before the date of inclusion
in the town panchayat or municipal council or municipal corporation, as
the case may be, shall continue to hold office as such upto the date on
which their term of office would expire under the Tamil Nadu Panchayats
Act, 1994 (Tamil Nadu Act 21 of 1994) and such President, Vice- President
and members shall exercise all such powers conferred on, and perform
all such duties assigned to, them under the Tamil Nadu Panchayats Act,
1994 (Tamil Nadu Act 21 of 1994) subject to such conditions as may be
prescribed;

() If any area in which this Act is in force, is included in
a town panchayat or municipal council or municipal corporation, as the
case may be, the Chairperson, Deputy Chairperson and Councillors of
such local area who are elected and holding office as such immediately
before the date of inclusion in the town panchayat or municipal council or
municipal corporation, as the case may be, shall continue to hold office as
such upto the date on which the term of office would expire under this Act
and such Chairperson, Deputy Chairperson and Councillors shall exercise
all such powers conferred on, and perform all such duties assigned to
them under this Act subject to such conditions as may be prescribed.”.

Amendment of 4. In section 4 of the principal Act, for sub-section (1), the following
section 4. sub-sections shall be substituted, namely:—
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“(1) The town panchayats and municipal councils constituted
under the Tamil Nadu District Municipalities Act, 1920 (Tamil Nadu Act
V of 1920) shall be deemed to have been constituted and incorporated
under this Act and are hereby declared to be the town panchayats and
municipal councils, as the case may be, by their respective names and in
their respective areas;

(1-A) The following municipal corporations shall be deemed to
have been constituted and incorporated under this Act and are hereby
declared to be the municipal corporations by their respective names and
in their respective areas, namely —

(i) the Municipal Corporation of Chennai constituted under
the Chennai City Municipal Corporation Act, 1919 (Tamil Nadu Act IV of
1919);

(i) the Municipal Corporation of Madurai constituted under
the Madurai City Municipal Corporation Act, 1971 (Tamil Nadu Act 15 of
1971);

(iii) the Municipal Corporation of Coimbatore constituted
under the Coimbatore City Municipal Corporation Act, 1981 (Tamil Nadu
Act 25 of 1981);

(iv) the Municipal Corporation of Tiruchirapalli constituted
under the Tiruchirapalli City Municipal Corporation Act, 1994 (Tamil Nadu
Act 27 of 1994);

(v) the Municipal Corporation of Tirunelveli constituted under
the Tirunelveli City Municipal Corporation Act, 1994 (Tamil Nadu Act 28 of
1994);

(vi) the Municipal Corporation of Salem constituted under
the Salem City Municipal Corporation Act, 1994 (Tamil Nadu Act 29 of
1994);

(vii) the Municipal Corporation of Tiruppur constituted under
the Tiruppur City Municipal Corporation Act, 2008 (Tamil Nadu Act 7 of
2008);

(viii) the Municipal Corporation of Erode constituted under
the Erode City Municipal Corporation Act, 2008 (Tamil Nadu Act 8 of 2008);

(ix) the Municipal Corporation of Vellore constituted under
the Vellore City Municipal Corporation Act, 2008 (Tamil Nadu Act 26 of
2008);

(x) the Municipal Corporation of Thoothukudi constituted
under the Thoothukudi City Municipal Corporation Act, 2008 (Tamil Nadu
Act 27 of 2008);

(xi) the Municipal Corporation of Thanjavur constituted under
the Thanjavur City Municipal Corporation Act, 2013 (Tamil Nadu Act 24 of
2013);

(xii) the Municipal Corporation of Dindigul constituted under
the Dindigul City Municipal Corporation Act, 2013 (Tamil Nadu Act 25 of
2013);
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(xiii) the Municipal Corporation of Hosur constituted under
the Hosur City Municipal Corporation Act, 2019 (Tamil Nadu Act 10 of
2019);

(xiv) the Municipal Corporation of Nagercoil constituted
under the Nagercoil City Municipal Corporation Act, 2019 (Tamil Nadu Act
11 of 2019);

(xv) the Municipal Corporation of Avadi constituted under the
Avadi City Municipal Corporation Act, 2019 (Tamil Nadu Act 24 of 2019);

(xvi) the Municipal Corporation of Cuddalore constituted
under the Cuddalore City Municipal Corporation Act, 2022 (Tamil Nadu
Act 1 of 2022);

(xvii) the Municipal Corporation of Kancheepuram
constituted under the Kancheepuram City Municipal Corporation Act,
2022 (Tamil Nadu Act 2 of 2022);

(xviii) the Municipal Corporation of Sivakasi constituted
under the Sivakasi City Municipal Corporation Act, 2022 (Tamil Nadu Act
3 of 2022);

(xix) the Municipal Corporation of Karur constituted under
the Karur City Municipal Corporation Act, 2022 (Tamil Nadu Act 4 of 2022);

(xx) the Municipal Corporation of Tambaram constituted
under the Tambaram City Municipal Corporation Act, 2022 (Tamil Nadu
Act 5 of 2022) and

(xxi) the Municipal Corporation of Kumbakonam constituted
under the Kumbakonam City Municipal Corporation Act, 2022 (Tamil Nadu

Act 6 of 2022).”.
Amendment of 5. In section 7 of the principal Act, in sub-section (1), for the
section 7. expression “exclusive of its Chairperson”, the expression “inclusive of its

Chairperson” shall be substituted.

Amendment of 6. In section 8 of the principal Act,—
section 8.

(1) (a) in sub-section (6), for the expression “once in five years”,
the expression “once in ten years based on the last preceding census of
which the relevant figures have been published.” shall be substituted;

(b) to sub-section (6), as so amended, the following proviso
shall be added, namely: —

“Provided that where any area is included within the limits of a town
panchayat, municipal council or municipal corporation, as the case may
be, the delimitation of wards for such area shall be completed before the
next ordinary election.”.

(2) after sub-section (6) as so amended, the following sub-section
shall be added, namely: —
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“(7) Notwithstanding anything contained in this section, the
Government may, for delimitation of wards of the municipality, act on the
recommendations of the Delimitation Commission constituted under the
Tamil Nadu Delimitation Commission Act, 2017 (Tamil Nadu Act 23 of
2017).”.

7. In section 11 of the principal Act, the provisos shall be omitted.

8. In section 12 of the principal Act, —

(1) for the expression “Councillor or Chairperson”, wherever it
occurs, including the marginal heading, the expression “Councillor” shall
be substituted;

(2) in sub-section (1), after clause (c), the following clause shall
be added, namely:-

“(d) if he is a member of the Legislative Assembly or a
member of either House of Parliament.”;

(3) in sub-section (2), for the expression “any contract’, the
expression “any subsisting contract” shall be substituted;

(4) in sub-section (6), in clause (c), in the first proviso, for item (iv)
excluding the proviso thereunder, the following item shall be substituted,
namely: —

“(iv) any company or association, whether incorporated or not,
which contracts with the municipality for supply of any goods or services:”;

9. After section 12 of the principal Act, as so amended, the following
sections shall be inserted, namely:—

“12-A. Grant of paid holiday to employees on the day of poll.—
(1) Every person employed in any business, trade, industrial undertaking
or any other establishment and entitled to vote at the municipal election
shall, on the day of poll, be granted a paid holiday.

(2) No deduction or abatement of the wages of any such person
shall be made on account of a holiday having been granted in accordance
with sub-section (1) and if such person is employed on the basis that he
would not ordinarily receive wages for such a day, he shall nonetheless be
paid for such day the wages he would have drawn had not a holiday been
granted to him, on that day.

(3) If an employer contravenes the provisions of sub-section
(1) or sub-section (2), then, such employer shall be punishable with fine
which may extend to five thousand rupees.

(4) This section shall not apply to any person whose absence
may cause danger or substantial loss in respect of the employment in
which he is engaged.”.

10. In section 16 of the principal Act, in sub-section (2), for the
expression “two hundred and fifty rupees”, the expression “two thousand
rupees” shall be substituted.

Amendment of
section 11.
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Amendment of 11. In section 19 of the principal Act, in sub-section (1), for the
section 19. expression “an assistant returning officer”, the expression “an assistant
returning officer or zonal officer” shall be substituted.
Amendment of 12. In section 20 of the principal Act, in sub-section (2), for the
section 20. expression “two hundred and fifty rupees”, the expression “two thousand
rupees” shall be substituted.
Amendment of 13. In section 23 of the principal Act, in sub-section (2), for the
section 23. expression “two hundred and fifty rupees”, the expression “two thousand
rupees” shall be substituted.
Amendment of 14. In section 25 of the principal Act, for the expression “ballot paper”,
section 25. occurring in three places including marginal heading, the expression
“pballot paper or voting machine” shall be substituted.
Insertion of new 15. After section 34 of the principal Act, the following section shall be
section 34-A.  inserted, namely: —

“34-A. Furnishing of information on property.— Every
Chairperson, Deputy Chairperson or Councillor shall, within ninety days
from the date on which he makes or subscribes an oath or affirmation for
taking his seat, furnish the following information, in such form and manner
as may be prescribed:—

(a) the movable and immovable properties of which he,
his spouse and his dependent children are jointly or severally owners or
beneficiaries;

(b) his liabilities to any public financial institution; and

(c) his liabilities to the Central Government or State
Government or to any municipality.”.

Amendment of 16. In section 35 of the principal Act, in sub-section (1), after the
section 35. expression “the Government”, the expression “or the Tamil Nadu State
Election Commission” shall be inserted.
Amendment of 17. In section 37 of the principal Act,—
section 37.

(1) in sub-sections (4) and (5), for the expression “not be less
than one third”, the expression “not be less than fifty per cent” shall be
substituted;

(2) after sub-section (6), the following sub-section shall be
inserted, namely:—

“(6-A) While determining the number of seats in every
municipality for the purpose of reservation, any fraction which is less than
half shall be disregarded and half and more than half shall be regarded as

one. .

Amendment of 18. In section 38 of the principal Act,—
section 38.
(1) in sub-section (1), in clause (b), for the expression “not be

less than one third”, the expression “not be less than fifty per cent” shall
be substituted;

(2) after sub-section (1), as so amended, the following sub-
section shall be inserted, namely:—
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“(1-A) While determining the number of offices of the Mayor for
the purpose of reservation, any fraction which is less than half shall be
disregarded and half and more than half shall be regarded as one.”.

19. In section 39 of the principal Act,—

(1) in sub-section (1), in clause (b), for the expression “not be
less than one third”, the expression “not be less than fifty per cent” shall
be substituted;

(2) in sub-section (2), for the expression “not be less than one
third”, the expression “not be less than fifty per cent” shall be substituted;

(3) after sub-section (2), as so amended, the following sub-
section shall be inserted, namely:—

“(2-A) While determining the number of offices of Chairperson of
the municipal councils for the purpose of reservation, any fraction which
is less than half shall be disregarded and half and more than half shall be
regarded as one.”.

(4) in sub-section (4), in clause (b), for the expression “not be
less than one third”, the expression “not be less than fifty per cent” shall
be substituted,;

(5) in sub-section (5), for the expression “not be less than one
third”, the expression “not be less than fifty per cent” shall be substituted;

(6) after sub-section (5), as so amended, the following sub-
section shall be inserted, namely:—

“(5-A) While determining the number of offices of the
Chairperson of the town panchayats for the purpose of reservation, any
fraction which is less than half shall be disregarded and half and more
than half shall be regarded as one.”.

20. In section 40 of the principal Act,—
(1) in sub-section (1),—

(a) for clause (iii), the following clause shall be substituted,
namely:—

“(iii) protection of water bodies vested with municipalities;”;

(b) in clause (iv), for the expression “and drainage schemes”,
the expression “drainage schemes and septage management” shall be
substituted;

(c) for clauses (v) and (vi), the following clauses shall be
substituted, namely:—

“(v) control of stray dogs;
(vi) control of vector including mosquito;”;

(d) in clause (viii), for the expression “dangerous trades”, the
expression “trades” shall be substituted;

(e) in clause (xiii), the expression “electric” shall be omitted;

(f) in clause (xix), the expression “liquid waste and used water
management” shall be added at the end;

Amendment of
section 39.
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(g) for clause (xviii), the following clause shall be substituted,
namely:—

“(xviii) maintenance of public markets, shops, shopping
complexes, bus stands, bus shelters, rest houses, public toilets and
community toilets;”;

(h) in clause (xxii), for the expression “hoardings”, the expression
“hoardings, digital banners, placards” shall be substituted;

(i) for clause (xxiv), the following clauses shall be substituted,
namely:—

“(xxiv) organisation of fairs and exhibitions and regulation of
private fairs and exhibitions;

(xxv) selection and approval of works under municipal fund
and allocation of contribution from municipal fund to specified schemes;
and

(xxvi) any other duty or function assigned to the municipalities
by the Government.”;

(2) in sub-section (2), in clause (vii), for the expression
“handicapped and mentally retarded”, the expression “street vendors and
persons with disabilities” shall be substituted;

(3) in sub-section (3), after clause (vii) including the Explanation
thereunder, the following clause shall be added, namely:—

“(viii) to require the Commissioner to produce any document
in his custody.”.

Insertion of new 21. After section 43 of the principal Act, the following section shall be
section 43-A. inserted, namely:—

“43-A. Chairperson, Deputy Chairperson and Councillor
when to abstain from taking part in discussion and voting.— (1) No
Councillor including Chairperson or Deputy Chairperson or any person
referred to in clauses (ii) and (iii) of sub-section (1) of section 37 shall
vote on, or take part in the discussion of any question coming up for
consideration at a meeting of the council or of any standing committee or
wards committee or any other committee, if the question is one in which,
apart from its general application to the public, he has any direct or indirect
pecuniary interest by himself or his partner.

(2) The Chairperson may prohibit any Councillor or such persons
from voting on or taking part in the discussion of any matter in which the
Councillor or such persons is believed to have any pecuniary interest, or
he may require the Councillor or such persons to absent himself during
the discussion.

(3) Such Councillor or such persons may challenge the decision
of the Chairperson, who shall thereupon place the question at the meeting
of the council and the decision of the council thereon shall be final.

(4) If the Chairperson is alleged to have any pecuniary interest in
any matter under discussion by any Councillor or by such persons present
at the meeting, he shall, on the motion of such allegation, if carried out,
absent himself from the meeting during the discussion.
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(5) The Councillor referred to in sub-section (2) shall not be
entitled to vote on the question referred to in sub-section (3) and the
Chairperson concerned shall not be entitled to vote on the motion referred in
sub-section (4).

Explanation.— In this section, ‘Chairperson’ includes a Deputy
Chairperson or Councillor presiding a meeting of the council.”.

22. In section 44 of the principal Act,—

(1) for sub-section (1), the following sub-section shall be
substituted, namely:—

“(1) The Council shall at its first meeting after each ordinary
election to the Council elect one of its Councillors to be the Chairperson.”;

(2) sub-section (2) shall be omitted;

(3) for sub-section (5), the following sub-section shall be
substituted, namely:—

“(5) The Chairperson shall be deemed to have vacated his
office on cessation of his office as a councillor.”.

23. In section 45 of the principal Act, in clause (d), for the expression
“other scheme”, the expression “other schemes financed from Municipal
Fund” shall be substituted;

24. After section 46 of the principal Act, the following sections shall
be inserted, namely:—

“46-A. Re-eligibility of Chairperson and Deputy Chairperson.—
An outgoing Chairperson or Deputy Chairperson is eligible for re-election.

46-B. Chairperson, Deputy Chairperson or Councillor to obtain
permission to undertake trip to foreign country. — No person holding
the office of Chairperson, Deputy Chairperson or Councillor shall undertake
any trip to any foreign country in his official capacity as such, except with
the permission of the Government.”.

25. After section 49 of the principal Act, the following sections shall be
inserted, namely:—

“49-A. Constitution of standing committees.— (1) There
shall be constituted by the Government, by notification, such numbers
of standing committees, not exceeding six, as may be specified in the
notification for the purpose of exercising such powers and discharging
such duties or performing such functions as the council may delegate to
them.

(2) The composition of standing committee, method of
appointment of Chairman and term of office of members and Chairman of
the standing committees shall be such as may be prescribed.

49-B. Delegation of powers to Commissioner by standing
committee.— (1) In any case in which it is provided by this Act that the
Commissioner may take action subject to the approval, sanction, consent
or concurrence of a standing committee, such standing committee may,
by resolution in writing, authorise him to take action in anticipation of its
approval, sanction, consent or concurrence, subject to such conditions, as
may be specified in such resolution.

Amendment of
section 44.
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(2) Whenever the Commissioner, in pursuance of such resolution
takes any action in anticipation of the approval, sanction, consent or
concurrence of a standing committee, he shall inform such standing
committee of the fact in its next meeting.”.

49-C. Constitution of Ward Sabha.— (1) There shall be
constituted by the council, a Ward Sabha for each ward within the
municipal area.

(2) Each Ward Sabha shall consist of the Councillor of the
municipality representing the ward and as many number of nominated
members as may be prescribed, from among the persons registered in the
electoral rolls of the ward and nominated by the council.

(3) The number of, qualification for, the nominated members and
the procedure of nomination shall be such as may be prescribed.

49-D. Term of office of Chairman of Ward Sabha.— (1) The
Councillor representing the ward in the municipality shall be the Chairman
of that Sabha.

(2) The Chairman shall vacate the office as soon as he ceases to
be a Councillor.

49-E. Functions and duties of Ward Sabha.— (1) The functions
and duties of the Ward Sabha, and the procedure to be adopted by such
Sabha for transaction of its business shall be such as may be prescribed.

(2) The duration of the Ward Sabha shall be co-extensive with
the duration of the council.

49-F. Constitution of Area Sabha.— (1) There shall be
constituted by the council, an Area Sabha for each area in a ward in the
municipal area.

(2) Each ward shall consist of such number of Area Sabhas not
exceeding ten, as may be prescribed.

(3) An Area Sabha shall comprise of the entire geographical
territory in which all the persons registered in the electoral rolls pertaining
to one or more polling booths in such territory are ordinarily resident.

(4) Each Area Sabha shall consist of the elected Councillor of the
ward and all the persons registered in the electoral rolls of the area.

49-G. Term of office of Chairman of Area Sabha.— (1)
The Councillor of the Ward shall be the Chairman and convener of the
Area Sabha.

(2) The duration of the Area Sabha shall be co-terminus with the
duration of the council.

49-H. Functions and duties of Area Sabha.— The
functions and duties of the Area Sabha, and the procedure to be adopted
for transaction of its business shall be such as may be prescribed.”.

Amendment of 26. In section 50 of the principal Act, in sub-section (1), in clause
section 50. (ii), for the expression “from the Chairperson”, the expression “from the
Chairperson or the Commissioner” shall be substituted.

Substitution of 27. For section 51 of the principal Act, the following section shall be
section 51. substituted, namely:—
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“51. Motion of no-confidence in Chairperson or Deputy
Chairperson.— (1) Subject to the provisions of this section, a motion
expressing want of confidence in the Chairperson or Deputy Chairperson
may be made in accordance with the procedure laid down herein.

(2) Written notice of intention to make the motion, in such form as
may be specified by the Government, signed by such number of Councillors
as shall constitute not less than three-fifth of the sanctioned strength of
the Council together with a copy of the motion which is proposed to be
made, shall be delivered in person to the Commissioner by any two of the
Councillors signing the notice.

(3) The Commissioner shall then convene a meeting for the
consideration of the motion, to be held at the Municipal Office, at a time
appointed by him which shall not be later than thirty days from the date on
which the notice under sub-section (2) is delivered to him. He shall give to
the Councillors, notice of not less than fifteen clear days of such meeting
and of the time appointed therefor.

(4) The Commissioner shall preside at the meeting convened
under this section, and no other person shall preside thereat. If within half
an hour after the time appointed for the meeting, the Commissioner is not
present to preside at the meeting, the meeting shall stand adjourned to a
time to be appointed and notified to the Councillors by the Commissioner
under sub-section (5).

(5) If the Commissioner is unable to preside at the meeting, he
may after recording his reasons in writing, adjourn the meeting to such
other time as he may appoint. The date so appointed shall not be later than
thirty days from the date appointed for the meeting under sub-section (3).
Notice of not less than seven clear days shall be given to the Councillors
of the time appointed for the adjourned meeting.

(6) Save as provided in sub-sections (4) and (5), a meeting
convened for the purpose of considering a motion under this section shall
not for any reason be adjourned.

(7) As soon as the meeting convened under this section has
commenced, the Commissioner shall read to the council, the motion for
the consideration of which it has been convened and declare it to be open
for debate.

(8) No debate on any motion under this section shall be adjourned.

(9) Such debate shall automatically terminate on the expiry of
two hours from the time appointed for the commencement of the meeting,
if it is not concluded earlier. Upon the conclusion of the debate or upon the
expiry of the said period of two hours, as the case may be, the motion shall
be put to vote of the council.

(10) The Commissioner shall not speak on the merits of the
motion, nor shall be entitled to vote thereon.

(11) A copy of the minutes of the meeting together with a copy
of the motion and the result of the voting thereon shall forthwith on the
termination of the meeting be forwarded by the Commissioner to the
Government.
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(12) If the motion is carried out with the support of not less than
four-fifths of the sanctioned strength of the council, the Government shall,
by notification, remove the Chairperson or the Deputy Chairperson, as the
case may be.

(13) If the motion is not carried out by such a majority as aforesaid,
or if the meeting cannot be held for want of a quorum, no notice of
any subsequent motion expressing want of confidence in the same
Chairperson or the Deputy Chairperson shall be received until after the
expiry of one year from the date of the meeting.

(14) No notice of a motion under this section shall be received,—

(i) within one year of the assumption of office by the
Chairperson or Deputy Chairperson; or

(i) during the last year of the term of office of the Chairperson
or the Deputy Chairperson.”.

Substitution of 28. For section 52 of the principal Act, the following section shall be
section 52. substituted, namely:—

“52. Government to remove Councillor or Deputy
Chairperson or Chairperson.— (1) The Government may, by notification,
remove any councillor, Deputy Chairperson or Chairperson, who in their
opinion, wilfully omits or refuses to carry out or disobeys the provisions
of this Act or any rules, bye-laws, regulations or lawful orders issued
thereunder or abuses the powers vested in him.

(2) The Government shall, when they propose to take action under
sub-section (1), give the councillor, Deputy Chairperson or Chairperson
concerned an opportunity for explanation, and the notification issued
under the said sub-section shall contain a statement of the reasons of the
Government for the action taken.

(3) Any person removed under sub-section (1) from the office
of councillor, Deputy Chairperson or Chairperson shall not be eligible for
election to the said office until the date on which notice of the next ordinary
elections to the municipal council is published in the prescribed manner,
or the expiry of one year from the date specified in such notification,
whichever is later.”.

Amendment of 29. In section 54, in sub-section (1), for the expression “District
section 54. Collector concerned or a senior officer of the Indian Administrative
Service”, the expression “the Commissioner or any other officer” shall be
substituted.
Amendment of 30. In section 55 of the principal Act, to sub-section (1), after the
section 55. proviso, the following proviso shall be added, namely:—

“Provided further that in relation to a municipal council or a town
panchayat, the power of the Government under this section shall be
exercised by the Director.”.

Insertion of new 31. After section 55 of the principal Act, the following section shall be
section 55-A.  inserted, namely:—
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“55-A. Adjudication of disputes between local authorities.— (1)
When a dispute exists between a council and one or more than one, other
local authority in regard to any matters arising under the provisions of
this or any other Act and the Government are of the opinion that the local
authorities concerned are unable to settle it amicably among themselves,
the Government may take cognizance of the dispute, and—

(a) decide it on its own volition; or

(b) refer it for inquiry and report to a joint committee constituted
under section 41 for the purpose.

(2) The report referred to in clause (b) of sub-section (1) shall be
submitted to the Government who shall decide the dispute in such manner
as they may deem fit.

(3) Any decision given, whether before or after this sub-section
comes into force, under clause (a) of sub-section (1) or under sub- section
(2) may, at the instance of the local authorities concerned, be modified
from time to time by the Government in such manner as they deem fit, and
any such decision with the modifications, if any, made therein under this
sub-section, may, at the instance of local authorities be cancelled at any
time by the Government. Any such decision or any modification therein
or cancellation thereof shall be binding on each of the local authorities
concerned and shall not be liable to be questioned in any Court of Law.

(4) The powers of the Government under this section shall, where
one of the local authorities concerned is a cantonment authority or the port
authority of a major port, only be exercisable with the concurrence of the
Central Government.”.

32. In section 57 of the principal Act, sub-section (5) shall be omitted.
33. In section 61 of the principal Act, in sub-section (1),—

(1) for the expression “The Director”, the expression “The
Director in respect of town panchayats and municipal councils and the
Government in respect of municipal corporations” shall be substituted;

(2) the proviso shall be omitted.

34. In section 62 of the principal Act, for sub-section (1), the following
sub-section shall be substituted, namely:—

“(1) (a) All monies received by way of taxes, fees and other
charges, devolution funds, grants including those arising out of the
recommendations of the Finance Commissions by a municipality shall
constitute a fund which shall be called the “Municipal Fund” and shall be
applied, and disposed of, in accordance with the provisions of this Act and
the rules made thereunder;

(b) All monies received by way of loans, advances, contributions
and grants received for schemes or special schemes by a municipality
which are earmarked towards any projects or works shall be maintained
separately.”.

35. In section 66 of the principal Act, in sub-section (1), the following
expression shall be added at the end, namely:—
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“subject to the revenue generation of the project, financial viability
and repayment capacity of the municipality.”.

Amendment of 36. Section 71 of the principal Act, shall be renumbered as sub-
section 71. section (1) of that section and after sub-section (1) as so renumbered, the
following sub-sections shall be added, namely:—

“(2) The Budget documents after approval shall be uploaded in
designated websites or portals with the digital signature of the executive
authority. The allotment made on the Budget shall lapse at the end of
the year and the surplus shall not be transferred to Deposits or keeping
outside the account or resort to other appropriation of any kind.

(3) Without the prior approval of the Director, the council of the
municipality shall not approve any expenditure exceeding the budget
allocations, or exceeding the revenue of the municipality.”.

Amendment of 37. In section 73 of the principal Act, after clause (ii), the following
section 73. clause shall be added, namely:—

“(iii) any property given in trust may be utilized with the approval
of the Government, for the objects other than the object for which it was
created, if the object of that trust has become impossible or impracticable.”.

Amendment of 38. In section 74 of the principal Act, in sub-section (1), for the
section 74. expression “the Land Acquisition Act, 1894 (Central Act | of 1894), the
expression “the Right to Fair Compensation and Transparency in Land
Acquisition, Rehabilitation and Resettlement Act, 2013 (Central Act 30 of

2013) or any other State law” shall be substituted.

Insertion of new 39. After section 75 of the principal Act, the following section shall be
section 75-A.  inserted, namely:—

“75-A. Establishment of commercial projects.— The council
may, with the approval of the Government, either on its own or through
public or private participation mode, undertake the planning, construction,
operation, maintenance or management of commercial infrastructure
projects, including district centres, community and neighbourhood
shopping centres, industrial estates, bus or truck terminals and tourist
lodges with commercial complexes or any other type of commercial or
community project.”.

Amendment of 40. In section 76 of the principal Act, for the expression “and such
section 76. monetary limit shall not exceed five crore of rupees” shall be omitted.
Amendment of 41. In section 78 of the principal Act, —
section 78.

(1) in sub-section (2), for the proviso, the following proviso shall
be substituted, namely:—

“Provided that where any municipal land or building is required
by the Central or State Government or any Central or State Public Sector
Undertaking for any public purpose, the council may permit the sale or
lease of such land or building.”;

(2) in sub-section (3),--

(a) for the expression “licence”, occurring in two places, the
expression “licence or lease” shall be substituted;

(b) for the expression “payment of fee”, the expression
“payment of fee or rent, as the case may be” shall be substituted.



TAMIL NADU GOVERNMENT GAZETTE EXTRAORDINARY 175

42. In section 80 of the principal Act, in sub-section (1), for item (e),
the following item shall be substituted, namely:—

“(e) Company tax.”.
43. In section 81 of the principal Act, —

(1) after sub-section (1), the following sub-section shall be
inserted, namely:—

“(1-A) The taxes shall be levied at such percentage of the
annual value of the building and land which is occupied by, or adjacent
and appurtenant to, the building or both as may be fixed by the council
based on the floor rates fixed by the Government;”;

(2) after sub-section (3), the following sub-section shall be added,
namely: —

“(4) The council shall not, reduce the rate at which the
property tax or any class of such tax is levied or abolish such tax except
with the previous sanction of the Government.”.

44. In section 82 of the principal Act,—

(1) in sub-section (1), for the expression “buildings and lands”,
the expression “lands, buildings, telecommunication towers and storage
structures built on, or attached to, land” shall be substituted;

(2) in sub-section (6), for the expression “rupees two hundred
and fifty”, the expression “two thousand rupees” shall be substituted.

45. For sections 83, 84 and 85 of the principal Act, the following
sections shall be substituted, namely:—

“83. Method of assessment and calculation of property
tax.— (1) Every building shall be assessed together with its site and
other adjacent premises occupied as an appurtenance thereto unless the
owner of the building is a different person from the owner of such site or
premises.

(2) The annual value of land and building shall be deemed to be
the gross annual rent at which they may reasonably be expected to be
let from month to month or from year to year less a deduction in the case
of building, of ten per cent of that portion of such annual rent which is
attributable to the building alone, apart from their sites and adjacent lands
occupied as an appurtenance thereto; and the said deduction shall be
in lieu of all allowances for repairs or on any other account whatever:

Provided that-

(a) in the case of any building of a class not ordinarily let, the
gross annual rent of which cannot, in the opinion of the Commissioner,
be estimated, the annual value of the premises shall be deemed to be six
per cent of the total of the estimated value of the land and the estimated
present cost of erecting the building after deduction for depreciation a
reasonable amount which shall in no case be less than ten per cent of
such cost ;

Amendment of
section 80.

Amendment of
section 81.

Amendment of
section 82.

Substitution of
sections 83,
84 and 85.



176 TAMIL NADU GOVERNMENT GAZETTE EXTRAORDINARY

(b) in the case of any building in any industrial estate wherein
essential amenities including water supply, drainage and lighting are not
provided by the municipality but provided by the Industries department of
the Government, the annual value of such building shall be deemed to be
four per cent of its capital value:

Provided that, if any question arises whether for the purposes of this
clause, essential amenities are provided by the Industries department or
other authority, it shall be decided by such authority as may be prescribed.

Explanation.- For the purpose of this clause, ‘industrial estate’ means
any area selected and developed by the Government or developed by any
other authority under the control of the Government, wherein any industry
or a class of industry are accommodated; and

(c) machinery and furniture shall be excluded from valuations
under this section.

(3) The Government shall have power to make rules regarding
the manner in which, the person or persons by whom and the intervals at
which, the value of the land, the present cost of erecting the building and
the amount to be deducted for depreciation, shall be estimated or revised,
in any case or class of cases to which clause (a) or clause (b) of the
proviso to sub-section (2) applies, and they may, by such rules, restrict or
modify the application of the provisions to such case or class of cases.

(4) The property tax calculated in pursuance of this section shall
be payable for every half-year and shall be paid by the owner or occupier
within the half-year period.

Explanation.— For the purpose of this sub-section, the expression
“half-year” shall be from the 1st day of April to the 30th day of September
and from the 1st day of October to the 31st day of March of a year.

(5) The Commissioner shall issue a property tax book containing
all the details of the building or land and the property tax payable in relation
to such building or land in such form as may be prescribed.

(6) (@) The council shall, in the case of lands which are not used
exclusively for agricultural purposes and are not occupied by, or adjacent
and appurtenant to, buildings, levy property tax on such lands at such rate
as it may fix, having regard to its location and subject to the minimum and
maximum rates per square feet as may be prescribed by the Government.

(b) Where there is any land with building situated within the
municipal limit, and if the extent of the land left vacant is twice the plinth
area of the building, the Commissioner shall determine the property tax on
the vacant land which exceeds twice the plinth area of the building at the
rate fixed by the council.

84. Incentive and penalty for payment of property tax.— (1) Five
per cent of the net property tax payable by an assessee, subject to a
maximum of five thousand rupees shall be granted as an incentive, who
has paid the property tax within thirty days from the date of commencement
of the half-year.

(2) After the completion of a half-year, if any property tax remains
unpaid, the assessee shall pay, in addition to the amount due, interest at
such rate not exceeding one per cent simple interest per month, as may
be prescribed.
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(3) Where the arrears amount are due to the municipality
consequent on the orders delivered by the Taxation Appeal Committee
or any court in the appeal preferred by the assessee, the assessee shall
pay the said amount with one per cent simple interest per month from the
due date of payment of the said amount, within thirty days from the date of
delivery of the order.”.

46. After section 86 of the principal Act, the following section shall be
inserted, namely:—

“86-A. Enhancement of property tax.— The council shall, by
resolution, enhance the property tax at such rate within the minimum
and maximum rates, as may be notified by the Government, from time to
time.”.

47. In section 87 of the principal Act,—

(1) for clause (c), the following clause shall be substituted,
namely:—

“(c) buildings used for educational purpose including hostels
and libraries, run by the Central or State Government or municipality or
institution aided by the Government as approved by the council:

Provided that the buildings used for educational purpose by the
Government aided institutions for conducting self-financing courses shall
be subject to levy of property tax.”.

(2) for clause (e), the following clause shall be substituted,
namely:--

“(e) charitable hospitals and dispensaries, subject to the
guidelines as may be prescribed by the Government in this behalf, but not
including residential quarters attached thereto;”.

48. After section 91 of the principal Act, the following section shall be
inserted, namely:—

“91-A. Levy and collection of company tax.— The council may
levy company tax at a rate not exceeding ten thousand rupees per half-
year, as the council may determine and collect such tax in such manner
as may be prescribed.”.

49. Sections 92, 93 and 94 of the principal Act shall be omitted.

50. In section 98 of the principal Act, in sub-section (1), for the
expression “six months”, the expression “two years” shall be substituted.

51. In section 100 of the principal Act,—

(1) in sub-section (1),—

(a) in clause (ii), for the expression “municipality”, the
expression “municipal council” shall be substituted;

(b) after clause (ii), the following clause shall be inserted,
namely:—
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“(iii) for every municipal corporation, consisting of the
Chairperson of the council who shall also be the Chairman of the Taxation
Appeals Committee and nine Councillors elected by the council with nine
officials as may be notified by the Government.”;

(c) in the proviso, for the expression “or the municipality”, the
expression “the municipal council or the municipal corporation” shall be
substituted;

(2) to sub-section (3), the following provisos shall be added, namely:—

“Provided that on and from the date of commencement of the
Tamil Nadu Urban Local Bodies (Amendment) Act, 2022, all matters and
proceedings pending before the Taxation Appeals Tribunal constituted
under the Chennai City Municipal Corporation Act, 1919 (Tamil Nadu IV
of 1919) on the said date, shall stand transferred to the Chennai City
Civil Court or the Principal District Judge having jurisdiction over the area
of the Chennai City Municipal Corporation and Chennai city civil court
or the Principal District Judge shall proceed to deal with such matter or
proceeding from the stage at which it is transferred or from any earlier
stage or de novo as the Chennai City Civil Court or the Principal District
Judge may deem fit:

Provided further that an interim or interlocutory order granted by the
Taxation Appeals Tribunal shall continue to be in operation unless the
Chennai City Civil Court or the Principal District Judge by an order varies
or modifies the same.”;

(3) in sub-section (4), for the expression “town panchayat or
municipality” occurring in two places, the expression “town panchayat,
municipal council or municipal corporation” shall be substituted.

Omission of 52. Section 101 of the principal Act shall be omitted.
section 101.

Amendment of 53. In section 102 of the principal Act, for sub-section (3), the following
section 102. sub-section and Explanation shall be substituted, namely:—

“(3) On receipt of such application, the Commissioner shall, if the
application is in order, grant licence:

Provided that the Commissioner may inspect the place in which the
trade or business is to be carried, if considered necessary:

Provided further that no application for grant of licence shall be
refused without giving a reasonable opportunity of being heard:

Provided also that if the application is not disposed of within a period
of sixty days from the date of its receipt, the licence applied therein shall
be deemed to have been grated on expiry of the said period.

Explanation.— For the purpose of this Chapter, the expression ‘trade
or business’ shall mean any category of shop, establishment, factory or
industry, as may be notified by the Government, from time to time.”.

Insertion of new 54. After section 102 of the principal Act as so amended, the following
section 102-A.  section shall be inserted, namely:—

“102-A. Power to carry out randomised inspection.— The
Commissioner may carry out a randomised inspection of any trade or
business for which licence has been granted under this Chapter in such
manner as may be prescribed.”.

Amendment of 55. In section 107 of the principal Act, in sub-section (2), for the
section 107. expression “destroyed”, the expression “removed” shall be substituted.
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56. After section 108 of the principal Act, the following section shall
be inserted, namely:—

“108-A.Grant of licence for spa and massage parlours.— (1) No
place shall be used as a spa and massage parlour within the municipal
limit without a licence granted by the Commissioner.

(2) Any person desirous to carry on spa and massage parlour shall
apply to the Commissioner for obtaining licence in such Form, in such
manner and on payment of such fee, as may be prescribed.

(3) On receipt of an application under sub-section (2), the
Commissioner may, by order, after holding such inquiry as he deems fit,
grant the licence or, for reasons to be recorded in writing, refuse to grant
the licence after giving a reasonable opportunity of being heard. Such
licence may be renewed for a period not exceeding the period for which
it was granted.”.

57. Section 114 of the principal Act shall be renumbered as sub-
section (1) of that section and after sub-section (1) as so renumbered, the
following sub-section shall be added, namely:—

“(2) In case the licencee continues to violate the conditions of licence,
or disobeys the order passed under sub-section (1), the Commissioner
may cause the premises of the business to be locked and sealed and also
initiate criminal action therefor.”.

58. After section 114 of the principal Act, the following section shall be
inserted, namely:--

“114-A. Consequences of failure to obtain licences, etc., or of
breach of the same.-- If under this Act, or any rule, bye-law or regulation
made thereunder, licence or permission is nhecessary for doing of any act
and if such act is done without such licence or permission or in a manner
inconsistent with the terms of any such licence or permission then, save
as otherwise provided for in this Act,--

(a) the Commissioner may, by notice, require the person so doing
such act to alter, remove or as far as practicable, restore to its original
state, the whole or any part of any property, movable or immovable, public
or private affected thereby within a time to be specified in the notice;

(b) the Commissioner or any officer duly authorized by him may also
enter into or on any building or land where such act is done and take all
such steps as may be necessary to prevent the continuance of such act;
and

(c) the person doing such act shall be liable on conviction before a
Judicial Magistrate to a fine not exceeding twenty-five thousand rupees for
every such offence.”.
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Insertion of new 59. After section 116 of the principal Act, the following section shall be
section 116-A.  inserted, namely:--

“116-A. Recovery of Taxes.— (1) If the amount due on account
of any tax is not paid within fifteen days from the date of the service of
notice and if the person from whom the tax is due has not shown cause
to the satisfaction of the Commissioner why it should not be paid, the
Commissioner may, by following such procedure as may be prescribed,
recover by distraint under his warrant and sale of the movable and
immovable property of the defaulter or if the defaulter is the occupier of
any building or land in respect of which a tax is due, by distress and sale of
any movable property which may be found in or on such building or land,
the amount due on account of the tax together with such further sums as
will satisfy the probable charges that will be incurred in connection with the
detention and sale of the property so distrained:

Provided that the movable property described in the proviso to sub-
section (1) of Section 60 of the Code of Civil Procedure, 1908 (Central Act
V of 1908), shall not be liable to distraint.

(2) If for any reason the distraint, or sufficient distraint, of the
defaulter’s property is impracticable, the Commissioner may prosecute
the defaulter before a Judicial Magistrate.

(3) Nothing herein contained shall preclude the Municipality from
suing in a civil court for the recovery of any tax, duty or other amount due
to it under this Act.”.

Amendment of 60. In section 117-B of the principal Act,—
section 117-B.

(1) for sub-section (2) including the Table thereunder, the
following sub-section shall be substituted, namely:—

“(2) Each branch or unit of a company, Hindu undivided family,
firm, corporation or other corporate body, society, club, body of persons or
associations which transacts business and every person who is engaged
actively or otherwise in any profession, trade, calling or employment within
the municipal area on the first day of the half-year for which return is filed,
shall pay half yearly tax at the rates specified in such manner as may be
prescribed:

Provided that such rate of tax per employee shall not exceed two
thousand five hundred rupees per annum.”;

(2) in sub-section (4),—

(a) for the expression “Where a company or person”, the
expression “Where a branch or unit of a company, Hindu undivided family,
firm, corporation or other corporate body, society, club, body of persons or
association of persons” shall be substituted;

(b) for the expression “such company or person”, the expression
“such a branch or unit of a company, Hindu undivided family, firm,
corporation or other corporate body, society, club, body of persons or
association of persons” shall be substituted;

(3) sub-section (6) shall be omitted.

Amendment of 61. In section 117-H of the principal Act, for clause (c) including the
section 117-H.  proviso thereunder, the following clause shall be substituted, namely: —
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“(c) persons with benchmark disability, as defined in clause
(r) of section 2 of the Rights of Persons with Disabilities Act, 2016
(Central Act 49 of 2016).”.

62. After Chapter VI-A of the principal Act, the following Chapter shall
be inserted, namely:—

“CHAPTER VI-B.
Regulation of hoardings, digital banners and placards.
117-K. Definitions.— In this Chapter,—

(a) “digital banner” means any screen of boards, at any place,
whether public or private used or intended to be used for exhibiting any
advertisement or any information in connection with marriage, religious
ceremony, birth or death anniversary or meeting or conference of any
political, religious or communal organization, promotion of business,
designed and printed using electronic printing technology;

(b) “hoarding” means any screen of boards or any other structure
other than digital banner and placard, at any place, whether public or
private used or intended to be used for exhibiting advertisement, including
the frame work or other support, erected, wholly or in part upon or over
any land, building, wall or structure, or vehicle visible to public wholly or
partly;

(c) “placard” means any screen of boards, the size of which is
not exceeding eight feet in height and four feet in breadth, at any place,
whether public or private, used or intended to be used for exhibiting any
advertisement or any information in connection with marriage, religious
ceremony, birth or death anniversary or meeting or conference of any
political, religious or communal organization, promotion of business,
designed and printed using electronic printing technology.

117-L. Regulation of erection of hoardings.— (1) No hoarding
shall be erected at any place by any person without obtaining a licence
from the Commissioner.

(2) Every application for licence under sub-section (1) shall be
made to the Commissioner in such Form, containing such particulars, with
such application fee, as may be prescribed.

(3) The Commissioner may, after local inspection and on payment
of such licence fee not exceeding twenty thousand rupees per square
metre per year as may be prescribed, grant a licence with such conditions
as may be prescribed.

(4) The Commissioner may refuse to grant licence for reasons to
be recorded in writing:

Provided that a licence shall not be refused unless the applicant has
been given an opportunity for making his representation.

(5) Every licence granted under sub-section (3) shall be valid for
a period of three years and may be renewed.

(6) The fee paid under sub-sections (2) and (3) shall be credited
to the account of the municipality concerned, in such manner as may be
prescribed.

Insertion of new
Chapter VI-B.
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117-M. Regulation of erection of digital banners and
placards.— (1) No digital banner or placard for exhibiting any
advertisement or information shall be erected by any person without
obtaining prior permission from the Commissioner.

(2) Every application for permission under sub-section (1), shall
be made in writing, to the Commissioner fifteen days prior to the date
of erection of digital banner or placard in such Form, containing such
particulars with such fee, not exceeding ten thousand rupees per placard
or digital banner as may be prescribed.

(3) The permission for erection of digital banner or placard may
be granted for such purpose and for such period, not exceeding six days
and subject to such conditions as may be specified by the Commissioner.

(4) The Commissioner may refuse to grant permission for reasons
to be recorded in writing.

(5) Every person who has erected the digital banner or placard
after obtaining the permission, shall, on expiry of such permission,
remove the same and dispose it, without causing any hazard to health or
environment, in such manner as may be prescribed.

117-N. Power to suspend or cancel licence.— (1) Without
prejudice to any other penalty to which the licencee may be liable under
this Chapter, the Commissioner may, at any time, by order in writing,
cancel or suspend any licence granted or renewed under section 117-L,
if—

(a) such licence has been obtained by fraud, misrepresentation
or suppression of material particulars; or

(b) the licencee has contravened any of the provisions of this
Chapter or the rules made thereunder or any of the condition, subject to
which the licence was granted.

(2) Before canceling a licence under sub-section (1), the
Commissioner shall give the licencee, an opportunity of making his
representation.

117-0. Removal of unauthorized hoarding, digital banner or
placard.— Any hoarding erected without licence or any digital banner or
placard erected without permission, shall be confiscated and removed
by the Commissioner without giving any notice and recover the cost of
removal from the person who has erected the unauthorized hoarding,
digital banner or placard, as an arrear of land revenue.

117-P. Removal of hoarding, digital banner or placard in
certain other cases.— (1) Where any hoarding or digital banner or placard
is retained after the expiry of the licence or the period of permission, as
the case may be, or erected contrary to the conditions of the licence or
the permission, as the case may be, the Commissioner may, by notice in
writing, require the licencee or the permit holder to remove such hoarding
or digital banner or placard within such time as may be prescribed.

(2) Where the hoarding or digital banner or placard is not removed
within the time specified in the notice, the Commissioner shall, without
further notice, remove the same and recover the cost of removal from the
person concerned as an arrear of land revenue.
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117-Q. Exemption.— Nothing contained in this Chapter shall apply
to any hoarding, digital banner or placard on which is exhibited any
advertisement which relates to,—

(a) the trade or business carried on within the land or building
upon or over which such hoarding, digital banner or placard is erected
or to any sale or letting of such land or building or any effects therein or
to any sale, entertainment or meeting to be held upon or in such land or
building;

(b) the name of the land or building, upon or over which the
hoarding, digital banner or placard is erected or to the name of the owner
or occupier of such land or building:

Provided that the exemption under this section shall be subject to
such size and nature of the hoarding, digital banner or placard, as may be
prescribed.

117-R. Appeal.— (1) An appeal shall lie to such authority as may
be notified by the Government, from an order of refusal to grant or renew a
licence or cancelling or refusing to give permission by the Commissioner
under this Chapter within thirty days from the date of receipt of the order.

(2) The appeal shall be in such Form and in such manner and
shall be accompanied with such fee, as may be prescribed.

(3) On receipt of such appeal, the appellate authority may,
after making such inquiry as may be necessary and giving a reasonable
opportunity to the appellant to be heard, pass such order as it deems fit.

117-S. Power to grant rights to advertise in properties vested
with the municipality. —Subject to the provisions of the Tamil Nadu Open
Places (Prevention of Disfigurement) Act, 1959 (Tamil Nadu Act 2 of 1959)
or any other law for the time being in force, the Commissioner may grant
rights to any person or a class of persons or any institution or organization
to display advertisement on properties belonging to, or vested with, the
municipality on payment of fee as may be prescribed:

Provided that in the case of a private partner in Public Private
Partnership projects, the fee shall be adjusted against the cost incurred
by the private partner.

117-T. Prohibition of erection of certain hoardings, digital
banners or placards.— Notwithstanding anything contained in this Act or
in any other law for the time being in force or in any judgment, decree or
order of any court, tribunal or other authority,—

(a) (i) where any hoarding (other than traffic sign and road sign)
visible to the traffic on the road is hazardous and disturbance to the safe
traffic movement, so as to adversely affect free and safe flow of traffic and
which is in existence, the Commissioner shall by notice in writing, require
the licencee or any person in possession, of such hoarding, to remove
such hoarding within such time as may be specified in the notice:

Provided that such time shall not be less than fifteen days from the
date of issue of such notice;

(ii) where the hoarding referred to in sub-clause (i) is not removed
within the time specified in the notice, the Commissioner shall, without
further notice, remove such hoarding and recover the cost of removal from
the person concerned as an arrear of land revenue;
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(b) (i) where the Commissioner is satisfied that the erection of
any hoarding or the erection of digital banner or placard (other than traffic
sign and road sign) visible to the traffic on the road is hazardous and
disturbance to the safe traffic movement so as to adversely affect free
and safe flow of traffic, he shall not grant any licence or permission under
section 117-L or 117-M, as the case may be;

(i) where any hoarding, or digital banner or placard is erected in
contravention of sub-clause (i), it shall be confiscated and removed by the
Commissioner without any notice and recover the cost of removal from the
person concerned as an arrear of land revenue.

117-U. Penalty.— Whoever contravenes any of the provisions
of this Chapter or any rule or order made thereunder or obstructs lawful
exercise of any power conferred by or under this Chapter shall be punished
with imprisonment for a term which may extend to three years or with fine
which may extend to twenty-five thousand rupees or with both:

Provided that whoever erects any digital banner or placard without
the permission of the Commissioner, shall be punished with imprisonment
for a term which may extend to one year or with fine which may extend to
five thousand rupees or with both.”.

Amendment of 63. In section 120 of the principal Act,—
section 120.

(1) in sub-section (5), after clause (iv), the following clause shall be
added, namely:—

“(v) if the promoter or owner of the land does not handover the
open space or the space reserved for roads along with the development
charges, prescribed.”;

(2) in sub-section (6) including the proviso thereto, for the
expression “the council’, occurring in two places, the expression “the
Commissioner” shall be substituted;

(3) after sub-section (7), the following sub-section shall be added,
namely:—

“(8) If any private street has been levelled, paved, metalled,
flagged, channelled, drained, conserved and lighted by the owners, such
street shall, on requisition of not less than three-fourth of the owners
thereof, be declared as public street.”.

Amendment of 64. In section 121 of the principal Act,—
section 121.

(1) in sub-section (2), the following expression shall be added at
the end, namely:—

“and recover the cost from the person on whom such notice is
served.”;

(2) after sub-section (2) as so amended, the following sub-section
shall be added, namely:—

“(3) Whoever makes a layout or a new private street without
the prior sanction of the Commissioner, shall on conviction be punishable
with imprisonment which may extend to one year and with fine which
may extend to one lakh rupees and in case of continuing contravention,
a further such sum which shall not exceed one thousand rupees per day
during which such contravention continues.”.
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65. In section 125 of the principal Act, in sub-section (3), for the Amendment of
expression “the Land Acquisition Act, 1894 (Central Act | of 1894)”, the  section 125.
expression “the Right to Fair Compensation and Transparency in Land
Acquisition, Rehabilitation and Resettlement Act, 2013 (Central Act 30 of
2013) or any other State Law” shall be substituted.

66. After section 127 of the principal Act, the following section shall Insertion of new
be inserted, namely:— section 127-A.

“127-A. Promotion of urban forestry, planting of trees, parks
and playgrounds.— The Municipality shall take necessary steps for the
promotion of urban forestry, planting of trees, creation of public parks,
gardens and indoor and outdoor playgrounds for children and youth.”.

67. In section 128 of the principal Act,— Amendment of
section 128.

(1) in sub-section (1), in clauses (a) and (b), for the expression
“land belonging to the municipality or the departments of the Central or
State Governments”, the expression “land belonging to or vested with the
municipality” shall be substituted;

(2) in sub-section (2),—

(a) for the expression “land belonging to the municipality or
the departments of the Central or State Governments”, the expression
“land belonging to or vested with the municipality” shall be substituted:;

(b) for the expression “twenty thousand rupees”, the
expression “fifty thousand rupees” shall be substituted.

68. In section 131 of the principal Act shall be omitted. Omission of
section 131.

69. In section 133 of the principal Act,— Amendment of
section 133.

(1) in the marginal heading and in sub-sections (2) and (4), for
the expression ‘reconstruct”, the expression “reconstruct or demolish”
shall be substituted;

(2) in sub-section (5), for the expression “construction or
reconstruction”, the expression “construction, reconstruction or demolition”
shall be substituted.

70. In section 134 of the principal Act, for the expression “ten thousand Amendment of
rupees”, the expression “one lakh rupees” shall be substituted. section 134.

71. In section 135 of the principal Act, in sub-section (6), for the Amendment of
expression “Commissioner may”, the expression “Commissioner may lock ~ section 135.
and seal the building or” shall be substituted.

72. For section 137 of the principal Act, the following section shall be Substitution of
substituted, namely:— section 137.
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“137. Clearing of fallen trees, structures, building material,
etc., in street.— If any obstruction is caused in any street by the fall
of trees, structures or fences or by stacking of building material, the
owner or occupier of the building concerned shall, within twelve hours
of the occurrence of such obstruction or within such further period as the
Commissioner may by notice allow, clear the street of such obstruction.
If the owner or the occupier of the building fails to comply with the notice,
the Commissioner shall clear the street of such obstruction and recover
the cost of removal from the owner or the occupier as an arrear of land
revenue. The Commissioner may also impose a fine not exceeding two
thousand rupees for having caused such obstruction in the street.

Insertion of new 73. After section 137 of the principal Act, the following sections shall
sections 137-A  pe inserted, namely:—
and 137-B.
“137-A. Permission to construct swimming pool.— (1)

No swimming pool shall be constructed in any place, without obtaining
permission from the Commissioner.

(2) Every application for permission to construct a swimming pool
shall be made to the Commissioner and shall be accompanied by such fee
not exceeding rupees twenty-five thousand and such particulars as may
be prescribed.

(3) On receipt of an application under sub-section (2), the
Commissioner may, after making such enquiry as he deems necessary,
either grant or refuse to grant the permission. Every permission granted
shall be in such form and subject to such terms and conditions, as may be
prescribed.

(4) Where the Commissioner refuses to grant permission under
sub-section (3), he shall give reasons in writing for such refusal.

(5) Every owner or occupier of a building or land in which
a swimming pool is located, shall maintain the swimming pool in such
manner and follow such safety norms, as may be prescribed.

(6) Any person authorized by the Government in this behalf
may, subject to the provisions of section 190, enter into any building or
land in which a swimming pool is located, in order to make an enquiry or
inspection and may take any measure or do anything which may, in his
opinion, be necessary for the purpose of maintenance of the swimming
pool or for the safety of the persons using the swimming pool:

Provided that the Government shall authorize, for the purpose of this
sub-section, any officer,—

(i) not below the rank of Joint Director in the Directorate of
School Education, in respect of swimming pools located in the premises
of schools;

(i) not below the rank of Joint Director of the Directorate of
Collegiate Education, in respect of swimming pools located in the premises
of colleges and Universities:

Provided further that the Government may authorise different
persons for different classes of buildings or land in which swimming pools
are located.”.
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137-B. Provision of Rain Water Harvesting Structure.— (1) In
every building owned or occupied by the Government or a statutory body
or a company or an institution owned or controlled by the Government,
rain water harvesting structure shall be provided by the Government or by
such statutory body or company or other institution, as the case may be,
in such manner as may be prescribed.

(2) Every owner or occupier of a building shall provide rain water
harvesting structure in the building in such manner as may be prescribed.

Explanation.-- Where a building is owned or occupied by more than
one person, every such person shall be liable under this sub-section.

(3) Where the rain water harvesting structure is not provided as
required under sub-section (2), the Commissioner or any person authorised
by him in this behalf may, after giving notice to the owner or occupier of
the building, cause rain water harvesting structure to be provided in such
building and recover the cost of such provision along with the incidental
expense thereof in the same manner as property tax.

(4) Notwithstanding any action taken under sub-section (3),
where the owner or occupier of the building fails to provide the rain water
harvesting structure in the building, the water supply connection provided
to such building shall be disconnected till rain water harvesting structure
is provided.”.

74. In section 141 of the principal Act, for the expression “the
Government”, the expression “the District Collector” shall be substituted.

75. In section 144 of the principal Act, for the expression “period of
one year”, the expression “period of five years” shall be substituted.

76. In section 145 of the principal Act, in sub-section (2), the following
shall be added at the end, namely: —

“and may also lock and seal the building, if deemed necessary.”.

77. After section 145 of the principal Act, the following sections shall
be inserted, namely:—

“145-A. Power to prohibit change of authorized use
of Building.— (1) No person shall, without prior permission of the
Commissioner or otherwise than in conformity with the conditions of such
permission,—

(a) use or permit to be used, for the purpose not originally
authorised; or

(b) change or allow the change of use of building, other than
that specified in the sanctioned plan.

(2) Without prejudice to any other action that may be taken
against any person, whether owner or occupier, for contravention of
sub-section (1), the Commissioner may levy on such person such fine,
not exceeding one hundred rupees per square metre per month for the
area under unauthorized use throughout the period during which such
contravention continued.

Amendment of
section 141.

Amendment of
section 144.

Amendment of
section 145.

Insertion of new
sections 145-A
to 145-C.
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145-B. Power to prevent use of premises for specified
purpose in particular area for environmental reasons.— The
municipality or the Government or the District Collector may give notice of
its or his intention, to declare that in any area specified therein no person
shall, for environmental reasons stated therein, use any premises for any
of the purposes specified in that notice.

145-C. Completion certificate.— Every owner of a building
within one month after completion of the construction of building shall apply
to the competent authority for issue of completion certificate. The authority
shall inspect the building and on being satisfied that the construction is
as per the sanctioned plan, shall issue completion certificate within one
month from the date of application.”.

Amendment of 78. In section 151 of the principal Act, for the expression “the
section 151. Collector”, the expression “the District Collector or any other officer” shall
be substituted.
Amendment of 79. In section 154 of the principal Act, to sub-section (2), the following
section 154. proviso shall be added, namely:—

“Provided that no work beyond the municipal limit shall be undertaken
without obtaining the prior approval of the Government.”.

Amendment of 80. In section 157 of the principal Act,—
section 157.

(1) for the expression “fees”, wherever it occurs, the expression
“charges” shall be substituted;

(2) after sub-section (2), the following sub-section shall be
inserted, namely:—

“(2-A) The council shall have the right to revise the charges
every year and in case of new water supply scheme, the charges shall
be collected or revised based on the expenditure incurred thereto in the
manner as may be prescribed.”.

Amendment of 81. In section 159 of the principal Act, after sub-section (2), the
section 159.  following sub-section shall be added, namely:—

“(3) Where there is a sewerage system maintained by the
municipality, the council shall fix the charges and security deposit for
every house service connection, in accordance with the bye-laws framed
for the purpose.”.

Amendment of 82. In section 161 of the principal Act, in sub-section (1), for the
section 161. expression “drainage” occurring in two places, the expression “drainage
or sewerage” shall be substituted.

Insertion of new 83. After section 161 of the principal Act, the following section shall
section 161-A.  pe inserted, namely:—

“161-A. Trespass on premises connected with water supply or
sewerage.— (1) No person shall without permission enter upon any land
belonging to, or vested with, the municipality along which a conduit or pipe
runs or upon any premises connected with the water supply or sewerage.

(2) Without permission of the council no private building, wall or other
structure shall be erected and no private street shall be constructed over
any municipal water mains or drainage or sewerage mains.
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(3) If any private building, wall or other structure is so erected or any
private street is so constructed, the council may cause the same to be
removed and recover the expenditure for such removal as an arrear of
land revenue.”.

84. After section 164 of the principal Act, the following sections shall
be inserted, namely:—

“164-A. Grant of permit to sink well.— (1) No person shall,
either himself or through any person on his behalf, engage in sinking any
well in any area of the municipality for any purpose without obtaining a
permit from the Commissioner:

Provided that this sub-section shall not apply for sinking of well for
domestic purpose:

Provided further that this sub-section shall not apply to the “Scheduled
area” as defined in clause (g) of section 2 of the Chennai Metropolitan
Area Groundwater (Regulation) Act, 1987 (Tamil Nadu Act 27 of 1987).

(2) Any person desiring to sink a well shall apply to the
Commissioner, for grant of permit for this purpose and shall not proceed
with any activity connected with such sinking of well, unless a permit has
been granted by the Commissioner.

(3) Every application for grant of permit shall be made in such
form and contain such particulars as may be prescribed, and shall be
accompanied by such fee not exceeding ten thousand rupees, as may be
prescribed.

(4) On receipt of an application under sub-section (2), the
Commissioner may grant, subject to such conditions and restrictions as
he may specify, a permit authorising to sink well or refuse to grant such
permit:

Provided that no permit shall be refused unless the applicant has
been given an opportunity of being heard.

(5) The decision regarding the grant or refusal to grant the permit
shall be intimated by the Commissioner to the applicant within such period
as may be prescribed.

(6) Any person aggrieved by the decision of the Commissioner
under sub-section (5) may, within such period and in such manner as
may be prescribed, appeal to such authority as may be specified by the
Government, by notification, in this behalf.

(7) The owner of every well in use or disuse shall follow such
safety measures, as may be prescribed.

164-B. Grant of certificate of registration to carry on
business of sinking well.— (1) Every person desiring to carry on the
business of sinking well in any area in the municipality shall apply to the
District Collector for grant of a certificate of registration:

Provided that this section shall not apply to the “Scheduled area” as
defined in clause (g) of section 2 of the Chennai Metropolitan Area Ground
Water (Regulation) Act,1987 (Tamil Nadu Act 27 of 1987).

Insertion of new
sections 164-A
and 164-B.
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(2) Every application for grant of a certificate of registration shall
be made in such form and contain such particulars as may be prescribed
and shall be accompanied by such fee not exceeding twenty thousand
rupees, as may be prescribed.

(3) On receipt of an application under sub-section (1), the District
Collector may grant, subject to such conditions and restrictions as may be
specified, a certificate of registration or refuse to grant the certificate of
registration:

Provided that no certificate of registration shall be refused unless the
applicant has been given an opportunity of being heard.

(4) The decision regarding the grant or refusal to grant the
certificate of registration shall be intimated by the District Collector to the
applicant within such period as may be prescribed.

(5) Any person aggrieved by the decision of the District Collector
under sub-section (4) may, within such period and in such manner as
may be prescribed, appeal to such authority as may be specified by the
Government, by notification, in this behalf.

(6) Every person carrying on the business of sinking well shall,
while sinking a well or on completion of sinking a well, follow such safety
measures, as may be prescribed.

Explanation.— For the purpose of sections 164, 164-A and 164-B,—

(a) “sink” with all its grammatical variations and cognate
expressions includes digging, drilling, boring or deepening;

(b) “well” means awell sunk for search or extraction of groundwater
andincludes an openwell, dug well, bore well, dug-cum-bore well, tube well,
filter point, collection well or infiltration gallery, but does not include a well
sunk by the Government or Central Government for carrying out scientific
investigation, exploration, development or management work for the
survey and assessment of groundwater resources;

(c) “person” includes a company or association of individuals,
whether incorporated or not.”.

Amendment of 85. In section 167 of the principal Act, the following expression shall
section 167. be added at the end, namely:—

“by following the standard operating procedure issued by the
Government, from time to time.”.

Amendment of 86. In section 170 of the principal Act, in sub-section (2), the following
section 170.  expression shall be added at the end, namely:—

“by serving a notice to the owner or occupier. In default, the
municipality shall carry out the work and recover the cost from the said
owner or occupier as an arrear of land revenue.”.

Amendment of 87. In section 171 of the principal Act, —
section 171.

(1) for the marginal heading, the following marginal heading shall
be substituted, namely:—

“Family welfare and small family norm.”.

(2) the expression “population control project” shall be omitted.
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88. In section 172 of the principal Act, for the expression “the Council”,
the expression “the Commissioner” shall be substituted.

89. In section 173 of the principal Act shall be renumbered as sub-
section (1) of that section and in sub-section (1) as so renumbered,—

(1) in clause (b), for the expression “the Commissioner or a
Magistrate”, the expression “the Judicial Magistrate” shall be substituted;

(2) after clause (c), the following clause shall be added, namely:—

“(d) retain a corpse on any premises without cremating,
burying or otherwise lawfully disposing off, for more than such period and
in such manner, as may be prescribed;”;

(3) after sub-section (1), as so amended, the following sub-
sections shall be added, namely:—

“(2) If any place whether public or private, used as a crematorium
or burial ground is found to endanger public health or if any other place
is found to be overcrowded with burials or for any other reason to be
recorded, the Commissioner may, with the approval of the council, close
such crematorium or burial ground, by a notification in the District Gazette.

(3) Where sufficient modern crematoria are available in a
municipality, the council may, by natification, ban open cremation within
such municipal limit.”.

90. In section 175 of the principal Act,—

(1) for sub-sections (1), (2) and (3), the following sub-sections
shall be substituted, namely:—

“(1) It shall be the duty of the council to keep any public place
clean, by adopting a system of collection of segregated waste at source,
transportation, processing and disposal of solid waste scientifically in
a place specifically allotted for this purpose as may be notified by the
municipality, either within or outside the municipal limit.

(2) All solid waste, rubbish and other materials collected by the
municipality shall be the property of the municipality. The public shall
segregate the solid waste at source and store in different containers
and dispose the same as prescribed in the rules. The municipality shall
provide appropriate facilities for the collection, storage, recycle, process
and dispose of segregated solid waste received from various sources.

(3) Where no proper drainage system is provided in the
municipal limit or in any part thereof, the municipality may make necessary
arrangements to collect, transport and to treat the collected drainage
water scientifically and dispose of the same in such manner as may be
prescribed.”;

(2) in sub-section (4), the proviso shall be omitted;
(3) in sub-section (5),—

(a) in clause (b), for the expression “compost manure”, the
expression “compost manure or bio-gas or electricity or any other product”
shall be substituted;

Amendment of
section 172.

Amendment of
section 173.

Amendment of
section 175.
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(b) for clause (d), the following clause shall be substituted,
namely:—

“(d) incineration, deep burial, autoclave, multiclave, for
disposal of biomedical waste generated from the hospitals, nursing
homes, health care centres, diagnostic centres, medical laboratories and
non-industrial hazardous waste that may be notified by the Government,
from time to time.”;

(4) after sub-section (5) as so amended, the following sub-
sections shall be added, namely:—

“(6) It shall be the duty of the owners and the occupiers of all land
and buildings in the municipality to keep their premises neat and clean.

(7) The bio-medical waste from hospitals, nursing homes, health
care centres, clinics and diagnostic laboratories shall not be mixed with
municipal solid waste.

(8) The municipality shall establish a separate system for plastic
waste management including scientific processing and disposal as may
be prescribed.

(9) The municipality shall require the manufacturers or sellers
of electrical and electronic materials to establish collection centre or a
collection point or both, either individually or jointly, to collect, dispose or
recycle the e-waste as may be prescribed.

(10) The municipality shall collect the construction and demolition
waste arising out of a new construction, modification and alteration of
buildings separately and store in a specified area or process it as per
the rules as may be prescribed. The council shall levy fees or charges
from every construction and demolition waste generator for collection,
transportation, processing and disposal as may be prescribed.

(11) Any premises having insanitary latrines shall be demolished
by the municipality and recover the expenditure for such demolition as an
arrear of land revenue.

(12) No person shall spit in streets, public buildings or in any
other public place.”.

Amendment of 91. In section 176 of the principal Act,—
section 176.

(1) for sub-section (1), the following sub-section shall be substituted,
namely:—

“(1) The council may implement modern methods for
collection, storage, transportation, scientific processing and disposal of
solid waste as may be prescribed.”;

(2) after sub-section (2), the following sub-section shall be added,
namely:—

“(3) The bulk waste generators shall establish their own
processing facility for disposal of solid waste generated from their
premises. In default, the council may arrange for handling such waste
generated by the bulk waste generators by collecting such fee as may be
prescribed.”.
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92. In section 177 of the principal Act,—

(1) in sub-section (2), for items (vi) and (vii), the following items
shall be substituted, namely:—

“(vi) as a public resort, or lodging house, or
(vii) as a marriage hall or shopping mall, or

(viii) as a religious place, .

(2) after sub-section (3) including the proviso thereto, the
following sub-sections shall be added, namely:—

“(4) No person or owner or occupier of any land or building shall
litter or deposit solid waste or allow any filth to flow at any public place
or open land or otherwise dispose off the carcass other than the place
specified therefor.

(5) The municipality shall arrange for disposal of solid waste
generated from the religious places where a temple, mosque, church,
mutt, or any other place of religious importance, or institution or any place
used for religious purpose or fairs, festivals, mass events, exhibitions held
within the municipal limit based on the request in writing from the person
having control over such places with such charges as may be determined
by the council.

(6) The council shall levy user charges from all the waste
generators within the limit of municipality for disposal of solid waste.

(7) No person shall commit a nuisance by relieving himself or
defecate or urinate in any street or public place.

(8) The Commissioner shall levy spot fine as determined by
the council, from time to time, on the defaulters. Such spot fines may
be collected by officers, not below the rank of Sanitary Inspector duly
authorized by the municipality in this behalf.”.

93. After Chapter X, the following Chapter shall be inserted, namely:—
“CHAPTER X-A.
FAECAL SLUDGE AND SEPTAGE.

179-A. Definitions.— For the purpose of this Chapter,—

(a) “disposal facility” means the arrangement made for the
scientific treatment and disposal of faecal sludge and septage, as may be
prescribed;

(b) “licencing authority”, in relation to,—

(i) a town panchayat, means the Executive Officer of the
town panchayat;

(i) a municipal council or municipal corporation, means
Commissioner of the municipal council or municipal corporation;

Amendment of
section 177.

Insertion of new
Chapter X-A.
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(c) “faecal sludge” means raw or partially digested, in a slurry or semi
solid form, of combinations of excreta and black water, with or without grey
water,

(d) “licencee” means any person who holds a licence granted under
this Chapter;

(e) “septage” means the liquid and solid material, that has
accumulated or is contained, in a septic tank or cesspool;

(f) “specified vehicle” means a vacuum truck or such other vehicle
equipped with motorised pumps and storage tank of such specification, as
may be approved, from time to time, under the Motor Vehicles Act, 1988
(Central Act 59 of 1988), for collecting and transporting faecal sludge and
septage;

(g) “worker” means any person engaged by a licencee for
collection, transportation and disposal of faecal sludge and septage.

179-B. Licence for collection, transportation of faecal sludge and
septage.— (1) No person shall collect, transport or dispose faecal sludge
or septage from any building, whether used for residential or commercial
or institutional purposes, within the municipal limits without a valid licence:

Provided that no such licence is necessary for the collection,
transportation and disposal of faecal sludge or septage by any local
authority or statutory board of the Government.

(2) Any person who intends to collect, transport or dispose faecal
sludge or septage shall apply to the licencing authority for grant of licence
in such form, containing such particulars, documents and with such fee
not exceeding two thousand rupees, as may be prescribed.

(3) Within thirty days from the date of receipt of an application
under sub-section (2), the licencing authority may either grant the licence
subject to such terms and conditions, as may be prescribed or refuse to
grant licence, by recording the reason therefor.

(4) The licence granted under sub-section (3) shall be valid for a
period of two years from the date of issue.

(5) Application for renewal of licence shall be made to the
licencing authority, thirty days before the date of its expiry, in such Form
together with such fee not exceeding two thousand rupees, as may be
prescribed.

(6) The time limit and procedure contained in sub-section (3)
shall equally apply for renewal of licence.

179-C. Removal of faecal sludge and septage by owner or
occupier.— The owner or occupier, as the case may be, of a building or
part thereof located within the municipal limits shall,—

(a) ensure construction of the septic tank or such on-site
sanitation system conforming to the requirements of the National Building
Code, 2016;
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(b) conduct regular desludging as per the design and operations
requirement of the septic tank or the on-site sanitation system as per the
National Building Code, 2016;

(c) ensure that no person other than a licencee is engaged
or caused to be engaged for the collection, transportation or disposal
of faecal sludge and septage from his building;

(d) ensure that no person is engaged or employed, either directly
or indirectly for hazardous cleaning of a septic tank or on-site sanitation
system, as prohibited in the Prohibition of Employment as Manual
Scavengers and their Rehabilitation Act, 2013 (Central Act 25 of 2013).

179-D. Duties of a licencee.— Every licencee shall,—

(a) follow the terms and conditions in regard to the time, route
and decantation place, as may be specified in the licence;

(b) pay decantation fee not exceeding five hundred rupees
per trip as may be prescribed, for usage of the disposal facility or the
decantation place;

(c) maintain a log book in the prescribed format for recording of
each trip undertaken for collection, transportation and disposal of faecal
sludge and septage and submit it to the licencing authority before the 10th
day of every quarter in a year;

(d) ensure that the specified vehicle is equipped with a Global
Positioning System as may be prescribed and also ensure that the Global
Positioning System instrument is functional and transmitting the data
without any interruption.

179-E. Monitoring of desludging operations and prohibition of
unsafe disposal.— (1) The licencing authority shall notify in the District
Gazette and upload in the website or portal,-

(a) the places for decanting the faecal sludge or septage;
(b) the list of licencees and update them periodically; and

(c) a mechanism for filing complaints or reporting violations
against the licencees.

(2) In the event of receipt of information of spillage of septage, the
licencing authority shall immediately direct the licencee or the person
in-charge of the specified vehicle to take action to contain the septage,
minimise the environmental impact and remove all septage immediately
from the site of spillage.

(3) The licencing authority shall appoint such officers not lower in rank
than that of Sanitary Inspector, to monitor the activities of the licencees
within the municipal limits by means such as inspection or Global
Positioning System fitted in the specified vehicles, to prevent disposal
of faecal sludge and septage in places other than those identified for
decanting.
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179-F. Penalties.— If any person contravenes or fails to comply
with, any of the provisions of this Chapter or the rules made under this
Act or of the terms and conditions subject to which the licence has
been granted, shall be punishable for the first offence with fine, which
may extend to twenty five thousand rupees and for the second or any
subsequent offence, which may extend to fifty thousand rupees.

179-G. Power to suspend or cancel licence.— (1) The licencing
authority may suspend the licence, if the licencee commits breach of any
of the terms and conditions of licence or any of the provisions of this
Chapter.

(2) The licencing authority may cancel the licence, if the licencee
is imposed with penalty for the second offence under this Chapter:

Provided that before passing an order of cancellation of licence, an
opportunity of making a representation within a period of fifteen days shall
be given to the licencee.

179-H. Power to seize and confiscate vehicles, articles,
etc.— (1) Notwithstanding anything contained in this Act or in any other
law for the time being in force, where an offence under this Chapter is
believed to have been or is being committed, any officer, not lower in
rank than that of a Tahsildar in Revenue department in the case of a town
panchayat, the Commissioner in the case of a municipal council and any
officer not lower in rank than that of an Assistant Commissioner in the
case of a municipal corporation, may seize any vehicle or other articles
including motor, pump, tube, tool or equipment used for the commission
of such offence and shall without unreasonable delay, produce the same
before the officer, authorised in this behalf by the Government.

(2) Where any such vehicle or other article is produced before
the authorised officer and if he is satisfied that an offence under this
Chapter has been committed, the authorised officer may, whether or not
prosecution is instituted for such offence, he may, without prejudice to
any other penalty to which the offender is liable under this Chapter, order
confiscation of the vehicle or the articles so seized:

Provided that before passing an order of confiscation, the owner or
the person from whom such vehicle or article is seized, shall be given—

(a) notice in writing informing him of the grounds on which it is
proposed to confiscate;

(b) an opportunity of making a representation in writing and an
opportunity of being heard in the matter.
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(3) Where the authorised officer, after passing an order of
confiscation under sub-section (2), is of the opinion that it is expedient in
the public interest so to do, he may order the confiscated vehicle or the
articles, to be sold by public auction.

(4) Where any confiscated property is sold under sub-section (3),
and where the order of confiscation made under this section is set aside or
annulled by an order under section 179-I, the proceeds of such sale, after
deduction of the expenses of, or incidental to, such auction, shall be paid
to the owner thereof or to the person from whom it was seized, as may be
specified in such order.

179-1. Appeal.— (1) Any person aggrieved by an order made
under this Chapter may appeal within such period and in such manner,
and to such authority as may be prescribed.

(2) In deciding the appeal, the authority specified under sub-
section (1) shall follow such procedure, as may be prescribed, and the
decision of such authority on such appeal shall be final and shall not be
called in question in any Court of law.”.

94. In section 180 of the principal Act,—

(1) for the expression “ten thousand rupees”, the expression
“twenty-five thousand rupees” shall be substituted;

(2) in the proviso, for the expression “five hundred rupees”, the
expression “one thousand rupees” shall be substituted.

95. After section 180 of the principal Act, the following section shall
be inserted, namely: —

“180-A. Penalty for sinking well without permit or registration.—
Whoever contravenes any of the provisions of section 164-A or 164-B
or the rules made thereunder shall, on conviction, be punishable with
imprisonment for a term which shall not be less than three years but
which may extend to seven years and with fine which may extend to fifty
thousand rupees.”.

96. For section 182 of the principal Act, the following section shall be
substituted, namely:—

“182. Imprisonment in default of payment and application of
costs, etc.— (1) In case any fine or costs imposed or assessed by a Judicial
Magistrate under this Act or under any rule or bye-law made thereunder,
has not been paid, the Judicial Magistrate may order the offender to be
imprisoned in default of payment subject to all the restrictions, limitations
and conditions imposed in sections 64 to 70 (both inclusive) of the Indian
Penal Code (Central Act XLV of 1860).

(2) Any fine, costs, tax or other sum imposed or assessed by a
Magistrate under this Act or under any rule or bye-law made thereunder,
shall be recoverable by such Magistrate under the Code of Criminal
Procedure, 1973 (Central Act 2 of 1974), as if it were a fine and the same
shall, except in the case of fine, on recovery be paid to the municipality to
be applied for the purposes of this Act.”.

Amendment of
section 180.

Insertion of new
section 180-A.

Substitution of
section 182.
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Insertion of 97. After section 186 of the principal Act, the following section shall
section 186-A.  be inserted, namely: —

“186-A. Compounding of offences.— (1) Any offence
punishable under this Act or rules or bye-laws made thereunder either
before or after institution of prosecution, may be compounded by the
Commissioner, on payment by that person, for credit to the municipality of
such sum as the Commissioner may specify:

Provided that the fine amount shall not exceed the amount of fine
specified under this Act or rules or bye-laws made thereunder.

(2) Where an offence is compounded under sub-section (1),
no proceeding or further proceeding, as the case may be, shall be taken
against the offender in respect of such offence so compounded, and the
offender, if in custody, shall be released forthwith.

Amendment of 98. In section 189 of the principal Act,—
section 189.
(1) in clause (b), the word “or” at the end shall be omitted;

(2) after clause (c), the following clauses shall be added,
namely:—

“(d) execution of city sanitation or treatment plant or
composting centres; or

(e) eviction of encroachments in municipality lands.”.
Amendment of 99. In section 194 of the principal Act,—
section 194.
(1) in sub-section (1), in clause (c), for the expression “registered
post”, the expression “registered post or publishing in the newspaper or
website” shall be substituted,;

(2) in sub-section (3), for the expression “registered post”, the
expression “registered post or publishing in the newspaper or website”
shall be substituted.

Substitution of 100. For section 197 of the principal Act, the following section shall
section 197 po substituted, namely:—

“197. Power to remove difficulties.— If any difficulty arises in
giving effect to the provisions of this Act as amended by the Tamil Nadu
Urban Local Bodies (Amendment) Act, 2022, the Government may, by
order published in the Tamil Nadu Government Gazette, make such
provisions, not inconsistent with the provisions of this Act as amended by
the Tamil Nadu Urban Local Bodies (Amendment) Act, 2022 as appear to
them to be necessary or expedient for removing the difficulty:

Provided that no such order shall be made after the period of two
years from the date of commencement of the Tamil Nadu Urban Local
Bodies (Amendment) Act, 2022.”.
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101. In section 200 of the principal Act,-- Amendment of

(1) in sub-section (1), after item (j), the following items shall be section 200.
added, namely:—

“(k) the Tiruppur City Municipal Corporation Act, 2008
(Tamil Nadu Act 7 of 2008);

() the Erode City Municipal Corporation Act, 2008 (Tamil Nadu
Act 8 of 2008);

(m) the Vellore City Municipal Corporation Act, 2008 (Tamil Nadu
Act 26 of 2008);

(n) the Thoothukudi City Municipal Corporation Act, 2008
(Tamil Nadu Act 27 of 2008);

(o) the Thanjavur City Municipal Corporation Act, 2013
(Tamil Nadu Act 24 of 2013);

(p) the Dindigul City Municipal Corporation Act, 2013 (Tamil Nadu
Act 25 of 2013);

(q) the Hosur City Municipal Corporation Act, 2019 (Tamil Nadu
Act 10 of 2019);

(r) the Nagercoil City Municipal Corporation Act, 2019
(Tamil Nadu Act 11 of 2019);

(s) the Avadi City Municipal Corporation Act, 2019 (Tamil Nadu
Act 24 of 2019);

(t) the Cuddalore City Municipal Corporation Act, 2022
(Tamil Nadu Act 1 of 2022);

(u) the Kancheepuram City Municipal Corporation Act, 2022
(Tamil Nadu Act 2 of 2022);

(v) the Sivakasi City Municipal Corporation Act, 2022 (Tamil Nadu
Act 3 of 2022);

(w) the Karur City Municipal Corporation Act, 2022 (Tamil Nadu
Act 4 of 2022);

(x) the Tambaram City Municipal Corporation Act, 2022 (Tamil
Nadu Act 5 of 2022);

(y) the Kumbakonam City Municipal Corporation Act, 2022 (Tamil
Nadu Act 6 of 2022); and

(z) the Tamil Nadu Urban Local Bodies (Suspension of Operation)
Act, 2000 (Tamil Nadu Act 33 of 2000).”.

(2) in sub-section (3), for the expression “commencement of this
Act” occurring in five places, the expression “commencement of the Tamil
Nadu Urban Local Bodies (Amendment) Act, 2022” shall be substituted.

102. The whole of the principal Act, to the extent to which the Revival of
operation of the said Act was suspended by the Tamil Nadu Urban Local operation of
Bodies (Suspension of Operation) Act, 2000 (Tamil Nadu Act 33 of 2000)  the principal
shall stand revived with effect on and from the date of commencement of At
the Tamil Nadu Urban Local Bodies (Amendment) Act, 2022.

(By Order of the Governor)

C. GOPI RAVIKUMAR,
Secretary to Government (Legislation),
Law Department.
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Tamil Nadu Act 9
of 1999.

The following Act of the Tamil Nadu Legislative Assembly
received the assent of the Governor on the 5th May 2023 and
is hereby published for general information:—

ACT No. 19 OF 2023

An Act further to amend the Tamil Nadu Urban Local Bodies
Act, 1998.

BE it enacted by the Legislative Assembly of the State of
Tamil Nadu in the Seventy-fourth Year of the Republic of India as
follows:-

1. (1) This Act may be called the Tamil Nadu Urban Local Bodies
(Amendment) Act, 2023.

(2) It shall be deemed to have come into force on the 13th day
of April 2023.

2. For section 91 of the Tamil Nadu Urban Local Bodies Act, 1998
(hereinafter referred to as the principal Act), the following section shall
be substituted, namely: —

“91. Levy and collection of education tax.— The council
may levy education tax within its area at such rate not exceeding five
per cent of the annual value of all lands, buildings, telecommunication
towers and storage structures built on or attached to land, as the
council may determine, and collect such tax.”.

Short title and
commence-
ment.

Substitution of
section 91.
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Validation. 3. Notwithstanding anything contained in the principal Act, the
education tax levied, collected or paid under the principal Act during
the period commencing on and from the 13th day of April 2023 and
ending with the date of publication of this Act in the Tamil Nadu
Government Gazette, shall, for all purposes be deemed to be, and to
have always been validly levied, collected or paid in accordance with
law as if section 91 of the principal Act, as substituted by section 2
of this Act had been in force at all material times when such tax was
levied, collected or paid and accordingly all acts, proceedings or
things done or taken by any authority or officer in connection with the
collection or payment of such tax shall for all purposes be deemed
to be and to have always been validly done or taken in accordance
with law.

(By Order of the Governor)

C. GOPI RAVIKUMAR,
Secretary to Government (Legislation),
Law Department.

PRINTED AND PUBLISHED BY THE DIRECTOR OF STATIONERY AND PRINTING, CHENNAI
ON BEHALF OF THE GOVERNMENT OF TAMIL NADU
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Tamil Nadu Act 9
of 1999.

The following Act of the Tamil Nadu Legislative Assembly
received the assent of the Governor on the 5th July 2024 and
is hereby published for general information:—

ACT No. 24 OF 2024.

An Act further to amend the Tamil Nadu Urban Local Bodies
Act, 1998.

BE it enacted by the Legislative Assembly of the State of
Tamil Nadu in the Seventy-fifth Year of the Republic of India as
follows:—

1. (1) This Act may be called the Tamil Nadu Urban Local
Bodies (Amendment) Act, 2024.

(2) It shall be deemed to have come into force on the
15th day of March 2024.

2. In section 3 of the Tamil Nadu Urban Local Bodies Act,
1998,—

(1) in sub-section (1), in clause (c), for the expressions
“three lakhs” and “thirty crores of rupees”, the expressions “two lakhs”
and “twenty crores of rupees” shall, respectively, be substituted;

(2) after sub-section (1), the following sub-section shall be
inserted, namely:—

“(1-A) Notwithstanding anything contained in sub-
section (1), the Governor may, by notification, having regard to the
percentage of employment in non-agricultural activities, the economic,
historic or touristic importance or such other factors as he deems fit,
declare his intention to constitute any local area as a town panchayat,
a municipal council or a municipal corporation, as the case may be.”.

(3) in sub-section (2), in clause (b), after the expression
“under sub-section (1)”, the expression “or under sub-section (1-A)”
shall be inserted.

(By Order of the Governor)

Short title and
commencement.

Amendment of
section 3.

S. GEORGE ALEXANDER,

Secretary to Government,
Law Department.
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Tamil Nadu Act 9 of
1999.

The following Act of the Tamil Nadu Legislative Assembly
received the assent of the Governor on the 5th July 2024 and

is hereby published for general information:—
ACT No. 25 OF 2024.

An Act further to amend the Tamil Nadu Urban
Local Bodies Act, 1998.

BE it enacted by the Legislative Assembly of the State of
Tamil Nadu in the Seventy-fifth Year of the Republic of India as
follows:—

1. (1) This Act may be called the Tamil Nadu Urban Local
Bodies (Second Amendment) Act, 2024.

(2) (a) Sub-section (1) of section 36 shall be deemed to
have come into force on the 13th day of April 2023.

(b) All other sections shall come into force on such
date as the State Government may, by notification, appoint.

2. In section 2 of the Tamil Nadu Urban Local Bodies Act, 1998
(hereinafter referred to as the principal Act),—

(1) in clause (10), for the expression “municipality”, the
expression “municipal council” shall be substituted;

(2) in clause (45), for the expression “municipality”, the
expression “municipal council” shall be substituted;

(3) in clause (46), for the expression “municipality”, the
expression “municipal council” shall be substituted;

(4) in clause (48), for the expression “municipality”, the
expression “municipal council” shall be substituted.

3. In section 3 of the principal Act, in sub-section (2), clause (h)
shall be omitted.

4. After section 3 of the principal Act, the following section shall
be inserted, namely:—

“3-A.Transitional provisions on the constitution
or extension of the area of the municipality.— (1) When the
municipality is constituted or extended, all property, all rights of
whatever kind, used, enjoyed or possessed by, and all interests
of whatever kind owned by, or vested in, or held in trust by or for
the municipality or the panchayat constituted under the Tamil Nadu
Panchayats Act, 1994 (Tamil Nadu Act 21 of 1994), of which local
area is included as well as all liabilities legally subsisting against
such municipality or panchayat, as the case may be, on and from
the date of the notification, by which such constitution or extension
of the municipality is declared, shall, subject to such directions as
the Government may, by general or special order, give in this behalf,
vest with the municipality constituted or to which such areas have
been included.

Short title and
commencement.

Amendment of
section 2.

Amendment of
section 3.

Insertion of
section 3-A.
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(2) All arrears of taxes or other payments by way of composition
for a tax, or due for expenses or compensation or otherwise, except
such arrears or payments in respect of water supply and sewerage
services, in respect of the Chennai Metropolitan Area, due to such
municipality or panchayat, as the case may be, on the date of
such notification, shall be recovered as if they had accrued to the
municipality constituted or to which such areas have been included
and shall be recovered as if such arrears or payments had become
due under the provisions of this Act.

(3) All taxes, fees and duties, which immediately before the
date of such notification, were being levied by such municipality
or panchayat, as the case may be, shall be deemed to have been
levied by the municipality constituted or to which such local areas
have been included, under the provisions of this Act and shall
continue to be in force accordingly until such taxes, fees and duties
are revised, cancelled or superseded by, anything done or any
action taken under this Act.

(4) All proceedings taken by, or against, such panchayat or
authority or any person under the Tamil Nadu Panchayats Act, 1994
(Tamil Nadu Act 21 of 1994), shall be continued by, or against, the
municipality or authority or person as if such proceedings had been
commenced under the provisions of this Act.

(5) Any action taken under the Tamil Nadu Panchayats Act,
1994 (Tamil Nadu Act 21 of 1994) by any authority before the date
of such notification, shall be deemed to have been taken by the
authority competent to take such action under this Act, as if this Act
had then been in force.

(6) Notwithstanding anything contained in this Act, every officer
or employee who, immediately before the date of such notification,
was in the service of such municipality or panchayat, as the case
may be, shall, on and from the date of such notification, be deemed
to be an officer or employee of the municipality constituted or to
which such local areas have been included:

Provided that—

(a) the terms and conditions applicable to such officer
or employee consequent on his absorption in the service of the
municipality constituted or to which such local areas have been
included shall not be less favourable than those applicable to such
officer or employee immediately before the date of such notification,
as regards pay and allowances, leave, pension, gratuity, provident
fund and age of superannuation; and

(b) the service rendered by such officer or employee under
such panchayat, upto the date of such natification, shall be deemed
to be the service under the municipality constituted or to which such
local areas have been included and he shall be entitled to count that
service for the purpose of increments, leave, pension, provident
fund and gratuity:
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Provided further that such officer or employee serving in
such panchayat, shall be given an option to be exercised within
such time and in such manner as may be prescribed either to be
absorbed in the service of the municipality to which such local areas
have been included or to be transferred to the service referred to
in sections 104 and 105 of the Tamil Nadu Panchayats Act, 1994
(Tamil Nadu Act 21 of 1994) or to be retrenched from the service of
such panchayat, and on such retrenchment, he shall be eligible for
such benefits as may be prescribed.

5. In section 32 of the principal Act, after sub-section (1), the Amendment of
following sub-section shall be inserted, namely:— section 32.

“(1-A) In the case of a person who ceased to be a Chairperson
or councillor under sub-section (1), the matter shall be reported by
the Commissioner to the council and the Tamil Nadu State Election
Commission.”.

6. In section 44 of the principal Act, in sub-section (6), the Amendment of
expression “or Taxation Appeals Tribunal, as the case may be” shall  section 44.
be omitted.

7. In section 78 of the principal Act, for sub-sections (2), (3) and Amendment of
(4), the following sub-sections shall be substituted, namely:— section 78.

“(2) (a) No sale, gift or exchange of any land or any other
immovable property belonging to the municipality shall be made by
the council:

Provided that where any municipal land or any otherimmovable
property is required by the Central or State Government or any
Central or State Public Sector Undertaking for any public purpose,
the council may permit the sale, gift or exchange of such land or
building.

(b) No such sale, gift or exchange of land or any other
immovable property belonging to the municipality shall be made
without the sanction of the Government.

(c) Such sale, gift or exchange of immovable property under
this sub-section shall be made at such rate as may be specified by
the Government.

(3) The council may grant licence, lease or rent out the land
or buildings belonging to it for use and occupation for a period not
exceeding,—

(i) three years to the general public for non-commercial purpose;

(i) nine years to the Central or State Government Departments,
Public Sector Undertakings or statutory bodies owned or controlled
by the Central or State Government;

(i) twelve years, in the case of commercial shopping
complexes:

Provided that no such licence, lease or rent out shall be granted
for a period exceeding three years at a time;



110 TAMIL NADU GOVERNMENT GAZETTE EXTRAORDINARY

(iv) twenty years, in the case of agricultural land for agricultural
purpose:

Provided that the Government may, in special and extraordinary
circumstances, allow the council to sanction long lease beyond
the period prescribed in this sub-section for the following bonafide
public purposes, namely:—

(i) Educational purpose;

(ii) Medical purpose;

(iii) Charitable purpose;

(iv) Social welfare activities;
(v) Minority welfare activities.

(4) After the completion of the period prescribed in sub-section
(3), no extension or renewal of lease, licence or rent out shall be
permitted and any application for the same shall be considered
afresh in accordance with the provisions of this Act.

(5) (a) Licence fee, lease rent or rent shall be paid,—

(i) for the first year, at the time of handing over of land or
building; and

(ii) for every subsequent year, before the 28" day of February
of the previous year:

Provided that for renting of shops in shopping complexes or
public markets, the collection of rent shall be made every month;

(b) A penal interest at the rate of twelve per cent simple interest
shall be levied for licence fee, lease rent or rent that is not paid
within the prescribed date when it is due.

(c) The licence fee, lease rent or rent shall be enhanced every
year by five per cent during the duration of the licence or lease.

Amendment of 8. In section 82 of the principal Act, after sub-section (2), the
section 82. following sub-section shall be inserted, namely:—

“(2-A) Any such return filed under clauses (b) and (c) of
sub-section (2) shall be accompanied by such fee as may be
prescribed for such reassessment of property tax.”.

Amendment of 9. In section 83 of the principal Act, in sub-section (2), in the
section 83. proviso, for clause (a), the following clause shall be substituted,
namely:—

“(a) in the case of any building of a class not ordinarily let,
the gross annual value shall be calculated as per the basic zonal
value or basic street rate, as may be prescribed and in case, in
the opinion of the Commissioner, the gross annual value cannot
be estimated based on such basic zonal value or basic street rate,
as the case may be, the annual value of the premises shall be
deemed to be six per cent of the total estimated value of the land
and estimated present cost of construction of the building, after
deducting a reasonable amount towards depreciation which shall in
no case be less than ten per cent of such cost.”.



TAMIL NADU GOVERNMENT GAZETTE EXTRAORDINARY

111

Substitution of
section 117-G.

10. In section 84 of the principal Act,—

(1) in sub-section (1), for the expression “thirty days”, the
expression “one month” shall be substituted;

(2) after sub-section (3), the following sub-section shall be
inserted, namely:—

“(4) Nothing contained in this section shall apply to the
properties owned by the Central or State Governments, public
sector undertakings or statutory bodies owned or controlled by the
Central and State Governments.”.

11. For section 97 of the principal Act, the following section
shall be substituted, namely:—

“97. Power to assess escaped assessment.—
Notwithstanding anything to the contrary contained in this Act or
the rules made thereunder, if for any reason any person liable
to pay any of the taxes or fees leviable under this Chapter has
escaped assessment in any half-year or year or has been assessed
in any half-year or year at a rate lower than the rate at which he
is assessable, or in the case of property tax has not been duly
assessed in any half-year or year consequent on the building or land
concerned having escaped proper assessment, the Commissioner
may, at any time, serve on such person a notice assessing him to
the tax or fee due and demanding payment thereof within fifteen
days from the date of such service of notice and the provisions
of this Act and the rules made thereunder shall, so far as may be,
apply as if the assessment was made in the half-year or year to
which tax or fee relates:

Provided that no arrears of tax or fee shall be collected for
more than last six years.”.

12. In section 116 of the principal Act,—
(i) the expression “tax” shall be omitted;

(ii) for the expression “an arrear of land revenue”, the expression
“an arrear of a tax under section 116-A” shall be substituted.

13. In section 117-B of the principal Act,—

(1) in sub-section (2), in the proviso, for the expression
“‘employee”, the expression “person” shall be substituted;

(2) in sub-section (4), for the expression “Cantonments Act,
1924 (Central Act Il of 1924)”, the expression “Cantonments Act,
2006 (Central Act 41 of 2006)” shall be substituted.

14. For section 117-G of the principal Act, the following section
shall be substituted, namely:—

“117-G. Appeal.— (1) Any person or employer aggrieved by
any order or decision of the Commissioner in relation to the payment
of tax (including penalty, fee and interest) may, within such time as
may be prescribed, appeal to the Taxation Appeals Committee.

Amendment of
section 84.

Substitution of
section 97.

Amendment of
section 116.

Amendment of
section 117-B.
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(2) The decision of the Taxation Appeals Committee shall be
final and shall not be questioned in any court of law:

Provided that no such decision shall be made except after
giving the person affected a reasonable opportunity of being heard.”.

Amendment of 15. In section 117-L of the principal Act, for sub-sections (1)
section 117-L. and (2), the following sub-sections shall be substituted, namely:—

“(1) Every person who intends to erect hoarding at any
place shall register his name with the municipality in such Form with
such fee, as may be prescribed.

(2) Any registered person under sub-section (1) may apply
to the Commissioner for a licence for erection of any hoarding.

(2-A) Every application for licence under sub-section
(2) shall be made to the Commissioner in such form, containing
such particulars, with such application fee, as may be prescribed.”.

Amendment of 16. In section 117-M of the principal Act, to sub-section (2), the
section 117-M. following proviso shall be added, namely:—

“Provided that in case of political event, such application shall
be made at least three days prior to the date of erection of digital
banner or placard.”.

Amendment of 17. In section 117-O of the principal Act, for the expression
section 117-0. “as an arrear of land revenue”, the expression “as an arrear of tax
under section 116-A” shall be substituted.
Amendment of 18. In section 117-P of the principal Act, in sub-section (2), for
section 117-P. the expression “as an arrear of land revenue”, the expression “as
an arrear of tax under section 116-A” shall be substituted.
Substitution of 19. For section 117-S of the principal Act, the following section
section 117-S. shall be substituted, namely:—

“117-S. Power to grant rights to advertise and to build
or maintain public asset in properties vested with the
municipality.— (1) Subject to the provisions of the Tamil Nadu
Open Places (Prevention of Disfigurement) Act, 1959 (Tamil Nadu
Act 2 of 1959) or any other law for the time being in force, the
Commissioner may grant right to any person or a class of persons
or any institution or organisation,—

(a) to display advertisement on contract; or

(b) to build or maintain a public asset by public private
partnership basis, by inviting tenders under the provisions of the
Tamil Nadu Transparency in Tenders Act, 1998 (Tamil Nadu Act 43
of 1998).

(2) Any amount paid to the municipality under sub-section (1)
shall be in addition to, and distinct from, the licence fee to be paid
under section 117-L or section 117-M, as the case may be.
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(3) Notwithstanding anything contained in this section, the
council may allow any person or a class of persons or any institution
or organisation that maintains a public asset belonging to, or
vested with, the municipality at its own cost, to display their own
advertisement.”.

20. In section 117-T of the principal Act, for the expression “as Amendment of
an arrear of land revenue” occurring in two places, the expression  section 117-T.
“as an arrear of tax under section 116-A” shall be substituted.

21. In section 118 of the principal Act, in sub-section (5), the Amendment of
expression “after obtaining orders from the Director” shall be added  section 118.
at the end.

22. In section 119 of the principal Act, in the marginal heading, Amendment of
for the expression “erection of”, the expression “construction of’  section 119.
shall be substituted.

23. In section 120 of the principal Act,— Amendment of

section 120.
(1)insub-section (2), forthe expression “the Commissioner”,

the expression “the Member Secretary of the Chennai Metropolitan
Development Authority in the case of the Chennai Metropolitan
Planning Area and the Director of Town and Country Planning in
the case of other areas”, shall be substituted,;

(2)in sub-section (6), for the expression “the Commissioner”
occurring in two places, the expression “the Member Secretary of
the Chennai Metropolitan Development Authority in the case of the
Chennai Metropolitan Planning Area and the Director of Town and
Country Planning in the case of other areas”, shall be substituted.

24. In section 122 of the principal Act, for the expression “the Amendment of
Tamil Nadu Slum Clearance Board”, the expression “the Tamil Nadu  section 122.
Urban Habitat Development Board”, shall be substituted.

25. In section 128 of the principal Act,— Amendment of

section 128.
(1) in sub-section (1),—

(a) in clause (a), for the expression “street or public place or the
land”, the expression “street, public place, water body, tank, other
water resources or any land” shall be substituted;

(b) in clause (b),—

(i) for the expression “street or public place or the land”, the
expression “street, public place, water body, tank, other water
resources or any land” shall be substituted;

(ii) for the expression “seven days”, the expression “fifteen
days” shall be substituted;

(2) in sub-section (2), for the expression “any public street or
any land”, the expression “any public street, water body, tank, other
water resources or any land” shall be substituted.
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Amendment of 26. In section 133 of the principal Act, for sub-sections (8),
section 133. (9), (10) and (11), the following sub-sections shall be substituted,
namely:—

“(8) Where no permission has been granted and where the
application has not been returned for rectifying the defects for
furnishing any other particulars, the applicant may file a copy of
the building application together with the details to the Member
Secretary of the Chennai Metropolitan Development Authority in
the case of the Chennai Metropolitan Planning Area or the Director
of Town and Country Planning in other areas, as the case may be,
within one month from the date of expiry of the time limit for grant of
permission referred to in sub-section (6).

(9) On receipt of an application, the Member Secretary of the
Chennai Metropolitan Development Authority or the Director of Town
and Country Planning, as the case may be, shall, after verifying
the correctness of the particulars furnished in the application
and satisfying himself that the proposed building construction is
in accordance with the provisions of this Act and the rules made
thereunder, grant permission or refuse to grant permission for
reasons to be recorded in writing within thirty days from the date of
receipt of the application.

(10) Any person objecting to an order passed by the
Commissioner under sub-section (6) or the Member Secretary of
the Chennai Metropolitan Development Authority or the Director of
Town and Country Planning, as the case may be, under sub-section
(9) may, within a period of forty-five days from the date of receipt of
the order prefer an appeal to the Government in such form and shall
be accompanied by such fee as may be prescribed:

Provided that the Government may, admit an appeal preferred
after the expiration of such period, if they are satisfied that the
petitioner had sufficient cause for not preferring the appeal in time.

Explanation.— For the purpose of this sub-section and
sub-section (11), “Government” means the Government in Housing
and Urban Development Department.

(11) The Government may, after considering the grounds of
appeal, either confirm or set aside, cancel or in any way modify the
order of the Commissioner or Member Secretary of the Chennai
Metropolitan Development Authority or the Director of Town and
Country Planning, as the case may be:

Provided that no order prejudicial to the appellant shall be
passed without giving him an opportunity of being heard.”.

Amendment of 27. In section 135 of the principal Act, after sub-section (6), the
section 135. following sub-section shall be added, namely:—

“(7) If in any case where no action has been taken in pursuance
of any notice issued by the Commissioner under sub-section (1)
directing the person to regulate the construction, re-construction or
modification of any building in accordance with the rules and within
the time limit referred to in the said sub-section, the Commissioner
may lock and seal the building or remove or demolish unauthorised
construction. The cost of expenditure incurred by the municipality
towards such removal or demolition shall be recovered from the
person concerned as an arrear of tax under section 116-A.”.
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28. In section 137 of the principal Act, for the expression “as an Amendment of
arrear of land revenue”, the expression “as an arrear of tax under  section 137.
section 116-A” shall be substituted.

29. In section 145 of the principal Act, in sub-section (2) for the Amendment of
expression “as an arrear of land revenue”, the expression “as an section 145.
arrear of tax under section 116-A” shall be substituted.

30. In section 155 of the principal Act, in sub-section (3), in Amendment of
the proviso, for the expression “shall not continue any other system  section 155.
of disposal already in existence in that building”, the expression
“shall not continue or resort to any other means of sewage disposal
such as septic tank, cess-pool or sewage disposal vehicles” shall
be substituted.

31. In section 161-A of the principal Act, in sub-section (3), for Amendment of
the expression “as an arrear of land revenue”, the expression “as  section 161-A.
an arrear of tax under section 116-A” shall be substituted.

32. In section 170 of the principal Act, in sub-section (2), for the Amendment of
expression “as an arrear of land revenue”, the expression “as an section 170.
arrear of tax under section 116-A” shall be substituted.

33. Insection 173 of the principal Act, in sub-section (1), inclause Amendment of
(b), for the expression “the Judicial Magistrate”, the expression “the  section 173.
Commissioner or Judicial Magistrate” shall be substituted.

34. In section 175 of the principal Act, in sub-section (11), for Amendment of
the expression “as an arrear of land revenue”, the expression “as  section 175.
an arrear of tax under section 116-A” shall be substituted.

35. In section 194 of the principal Act, in sub-section (1), for Amendment of
clause (a), the following clauses shall be substituted, namely:— section 194.

“(a) by sending the said document to such person by
electronic means as may be prescribed; or

(aa) by giving or tendering the said document to such
person; or”

36. In section 198 of the principal Act,— Amendment of

section 198.
(1) in sub-section (1), for the expression “may make rules”,

the expression “may make rules prospectively or retrospectively”
shall be substituted;

(2) in sub-section (3),—

(a) for the expression “Special Grade Municipalities”, the
expression “Special Grade Municipal Councils” shall be substituted;

(b) for the expression “Selection Grade and First Grade
Municipalities”, the expression “Selection Grade and First Grade
Municipal Councils” shall be substituted;

(c) for the expression “Second Grade Municipalities”, the
expression “Second Grade Municipal Councils” shall be substituted.
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Insertion of section 37. After section 199 of the principal Act, the following section
199-A. shall be inserted, namely: —

“199-A. Application of the Tamil Nadu Act Il of 1888.— The
provisions of the Tamil Nadu Places of Public Resort Act, 1888
(Tamil Nadu Act Il of 1888) shall apply to the municipalities.”.

Amendment of 38. In section 200 of the principal Act,—

section 200.
(1) in sub-section (1), clause (h) shall be omitted.

(2) in sub-section (3), in clause (e), for the expression
“municipalities” occurring in two places, the expression “municipal
councils” shall be substituted.

(By order of the Governor)

S. GEORGE ALEXANDER,
Secretary to Government,
Law Department.
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Short title and

commencement.

Amendment of
section 2.

Amendment of
section 37.

The following Act of the Tamil Nadu Legislative Assembly
received the assent of the Governor on the 2nd June 2025 and
is hereby published for general information:—

ACT No. 30 OF 2025.

An Act further to amend the Tamil Nadu Urban Local Bodies
Act, 1998.

BE it enacted by the Legislative Assembly of the
State of Tamil Nadu in the Seventy-sixth Year of the Republic of
India as follows:—

1. (1) This Act may be called the Tamil Nadu Urban Local
Bodies (Amendment) Act, 2025.

(2) It shall come into force on such date as the State
Government may, by notification, appoint.

2. In section 2 of the Tamil Nadu Urban Local Bodies Act, 1998
(hereinafter referred to as the principal Act), after clause (27), the
following clause shall be inserted, namely:—

“(27-A) “person with disability” shall have the same meaning as
in the Rights of Persons with Disabilities Act, 2016;”.

3. In section 37 of the principal Act,—
(1) in sub-section (1),—

(a) after clause (i), the following clause shall be
inserted, namely:—

“(i-a) one person with disability to be nominated as a
member, by the Government in respect of municipal corporation and
by the Director in respect of municipal council and town panchayat,
in such manner as may be prescribed:

Provided that two persons with disability shall be
nominated as members where the strength of the council exceeds
one hundred.”;

(b) in the first proviso, for the expression “clauses (ii)”,
the expression “clauses (i-a), (ii)” shall be substituted;

(2) after sub-section (1-A), the following sub-section shall
be inserted, namely:—

“(1-B) The qualifications for nomination as a member
under clause (i-a) of sub-section (1) shall be such as may be
prescribed.”;

(3) after sub-section (2), the following sub-section shall be
inserted, namely:—

“(2-A) The term of office of the member nominated
under clause (i-a) of sub-section (1) shall be co-terminus with the
duration of the council.”.

Tamil Nadu Act 9
of 1999.

Central Act 49
of 2016.



TAMIL NADU GOVERNMENT GAZETTE EXTRAORDINARY 115

4. Section 43-A of the principal Act shall be re-numbered Amendment of
as section 43-B and in section 43-B as so re-numbered, in  section 43-A.
sub-section (1), for the expression “clauses (ii)’, the expression
“clauses (i-a), (ii)” shall be substituted.

5. Before section 43-B of the principal Act as so re-numbered, Insertion of new
the following section shall be inserted, namely:— section 43-A.

“43-A. Powers and duties of nominated member.— A
member nominated under clause (i-a) of sub-section (1) of section
37 shall have such powers and duties as may be prescribed.”.

6. In section 48 of the principal Act,— Amendment of

section 48.
(1) in the marginal heading, for the expression “Deputy

Chairperson and councillor”, the expression “Deputy Chairperson,
councillor and nominated member” shall be substituted;

(2) in sub-section (1), for the expression “Deputy
Chairperson and the councillors”, the expression “Deputy
Chairperson, councillors and the member nominated under
clause (i-a) of sub-section (1) of section 37” shall be substituted;

(3) in sub-section (3), for the expression “Deputy
Chairperson or councillors”, the expression “Deputy Chairperson,
councillors or the member nominated under clause (i-a) of
sub-section (1) of section 37” shall be substituted.

7. In section 50 of the principal Act, in sub-section (5), for the Amendment of
expression “clauses (ii)”, the expression “clauses (i-a), (ii)” shall be  section 50.
substituted.

8. In section 198 of the principal Act, in sub-section (2),— Amendment of

section 198.
(1) in clause (xviii), the word “and” at the end shall be

omitted;

(2) for clause (xix), the following clauses shall be
substituted, namely:—

“(xix) as to the manner of nomination under clause (i-a) of
sub-section (1) of section 37;

(xx) as to the qualifications for nomination as a member
under sub-section (1-B) of section 37;

(xxi) as to the powers and duties of the nominated member
under section 43-A; and

(xxii) any other matter which is required to be or may be
prescribed under this Act.”.

(By Order of the Governor)
S. GEORGE ALEXANDER,

Secretary to Government,
Law Department.
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Short title and
commencement

Amendment of
section 4.

Amendment of
section 70.

Amendment of
section 84.

Amendment of
section 100.

The following Act of the Tamil Nadu Legislative Assembly
received the assent of the Governor on the 4th June 2025 and
is hereby published for general information:—

ACT No. 32 OF 2025.

An Act further to amend the Tamil Nadu Urban Local Bodies
Act, 1998.

BE it enacted by the Legislative Assembly of the State of
Tamil Nadu in the Seventy-sixth Year of the Republic of India as
follows:—

1. (1) This Act may be called the Tamil Nadu Urban Local
Bodies (Second Amendment) Act, 2025.

(2) (a) Sections 2, 3, 5,7, 10 and 18 shall be deemed to
have come into force on the 13th day of April 2023.

(b) Sections 4,6 and sections 19 to 23 shall come into
force at once.

(c) All remaining sections shall come into force on
such date as the State Government may, by notification, appoint.

2. In section 4 of the Tamil Nadu Urban Local Bodies Act, 1998
(hereinafter referred to as the principal Act), in sub-section (1-A), in
clause (i), for the expression “the Municipal Corporation of Chennai”,
the expression “the Municipal Corporation of Greater Chennai”
shall be substituted.

3. In section 70 of the principal Act,—

(1) to sub-section (1), the following proviso shall be added,
namely:—

“Provided that if there is reasonable cause for not placing the
budget estimate within the specified period, the Government may
authorise the Commissioner to place the budget estimate before the
council on or before the 20th day of February of that year.”;

(2) to sub-section (3), the following proviso shall be added,
namely:—

“Provided that if there is reasonable cause for not approving
the budget estimate within the specified period, the Government may
authorise the council to approve the budget estimate on or before the
end of March of that year.”.

4. In section 84 of the principal Act, in sub-section (2), for
the expressions “a half-year” and “one per cent”, the expressions
“a financial year” and “half per cent” shall, respectively, be substituted.

5. In section 100 of the principal Act, in the first proviso to
sub-section (3), for the expression “Chennai City Municipal
Corporation”, the expression “Greater Chennai Municipal Corporation”
shall be substituted.

Tamil Nadu Act 9
of 1999.
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6. In section 102 of the principal Act, in sub-section (1), the Amendment of
expression “not exceeding three years” shall be omitted. section 102.

7. After section 109 of the principal Act, the following section Insertion of new
shall be inserted, namely:— section 109-A.

“109-A. Registration and licensing of boating activities.—
No boating activity for entertainment shall be carried on in any water
body vested with any municipality without registering the boats
and obtaining licence in such manner as may be specified in the
bye-laws.”.

8. In section 114-A of the principal Act, in clause (c), for the Amendment of
expressions “on conviction before a Judicial Magistrate to a fine” and  section 114-A.
“such offence”, the expressions “for penalty” and “such act” shall,
respectively, be substituted.

9. In section 117-Q of the principal Act,— Amendment of

) ) section 117-Q.
(1) section 117-Q shall be re-numbered as sub-section (1)

of that section and in the proviso to sub-section (1) as so
re-numbered, for the expression “this section”, the expression
“this sub-section” shall be substituted;

(2) after sub-section (1) as so re-numbered, the following
sub-section shall be added, namely:—

“(2) Nothing contained in this Chapter or any rule or order
made thereunder shall apply to any hoarding, digital banner or placard
erected by the State Government, Central Government, municipality
or statutory body or undertaking under the control of State or Central
Government:

Provided that the exemption under this sub-section shall be
subject to such size and nature of the hoarding, digital banner or
placard, as may be prescribed.”.

10. After section 126 of the principal Act, the following sections Insertion of new
shall be inserted, namely:— sections 126-A

and 126-B.
“126-A.Variation or revocation of list of parks, play-fields

and open spaces.— (1) The Government may, at any time, either
suo-motu or at the instance of the municipality concerned or of any
person interested, vary or revoke the list of parks, play-fields and
open spaces published under section 126.

(2) Before making any such variation or revocation, the
Government shall publish in the prescribed manner a draft of such
variation or revocation together with a notice specifying a date on
or after which such draft will be taken into consideration and shall
consider any objection or suggestion which may be received in
respect of such draft from the municipality or any person interested
before the date so specified.

126-B. Prohibition of the use of parks, play-fields and
open spaces in certain cases.— No park, play-field or open space
specified in the list published under section 126 shall, except with the
previous sanction of the Government, be used for any purpose other
than the purpose or purposes for which it was used on the date of the
coming into force of this Act.”.
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Amendment of 11. In section 178 of the principal Act, in sub-section (3), for the

section 178. expression “liable to be punished with the penalty ”, the expression
“liable for the penalty” shall be substituted.

Amendment of 12. In section 179-F of the principal Act, for the expressions

section 179-F. “punishable for the first offence with fine” and “subsequent offence”,

the expressions “liable for the first contravention with penalty” and
“subsequent contravention” shall, respectively, be substituted.

Amendment of 13. In section 179-G of the principal Act, in sub-section (2), for the
section 179-G.  expression “second offence”, the expression “second contravention”
shall be substituted.

Amendment of 14. In section 179-H of the principal Act,—

section 179-H. . ) .
(1) in sub-section (1), for the expressions “an offence”

and “such offence”, the expressions “a contravention” and “such
contravention” shall, respectively, be substituted;

(2) in sub-section (2), for the expressions “an offence”
and “prosecution is instituted for such offence”, the expressions
“a contravention” and “adjudication is initiated for such contravention”
shall, respectively, be substituted.

Substitution of 15. For section 180 of the principal Act, the following section
section 180. shall be substituted, namely:—

“180. Penalties.— Save as otherwise provided in this Act,
any person who contravenes any of the provisions of this Act or
the rules, bye-laws or regulations made or any order or direction
issued thereunder, shall be liable for penalty which may extend to
twenty-five thousand rupees and in the case of continuing
contravention with an additional penalty which may extend to one
thousand rupees for every day during which such contravention
continues after imposition of the penalty for the first contravention or
compounding of the first contravention:

Provided that in the absence of special and adequate reason to
the contrary to be recorded in writing, the penalty under this section
shall not be less than five hundred rupees.

Insertion of new 16. After section 180-A of the principal Act, the following sections
sections 180-B,  shall be inserted, namely:—
180-C,180-D
and 180-E. “180-B. Adjudication.— (1) The Director may, for the purpose of

determining the penalties under sections 114-A, 134, 178, 179-F and
180, appoint an officer to be the adjudicating officer to hold an inquiry
for the contraventions therein and impose penalty, in such manner as
may be prescribed:

Provided that the Director may appoint as many adjudicating
officers as may be required.
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(2) The adjudicating officer may summon and enforce the
attendance of any person acquainted with the facts and circumstances
of the case to give evidence or to produce any document, which in
the opinion of the adjudicating officer, may be useful for, or relevant
to, the subject matter of the inquiry and if, on such inquiry, he is
satisfied that the person concerned has failed to comply with any of
the provisions referred to in sections 114-A, 134, 178, 179-F and 180,
he may impose such penalty as he deems fit:

Provided that no such penalty shall be imposed without giving
the person concerned a reasonable opportunity of being heard.

180-C. Appeal.— (1) Any person who is aggrieved by an
order passed by the adjudicating officer under section 180-B may
prefer an appeal to the appellate authority as may be notified by the
Government, within sixty days from the date of receipt of order, in
such manner as may be prescribed:

Provided that an appeal may be admitted after the expiry of
the period of sixty days if the appellate authority is satisfied that the
appellant had sufficient cause for not preferring the appeal within that
period.

(2) The appellate authority may, after giving the parties to
the appeal an opportunity of being heard, pass such order as he may
think fit.

(3) The appellate authority shall dispose of the appeal within
sixty days from the date of filing of appeal.

180-D. Compounding of contraventions.— (1) Any
contravention under sections 114-A, 134, 178, 179-F and 180 may,
either before or after the initiation of adjudication proceeding but
before the imposition of penalty, be compounded by such officer as
may be authorised in this behalf by the Director, on payment of such
amount as that officer so authorised, may specify:

Provided that such amount shall not, in any case, exceed the
maximum penalty which may be imposed under this Act for that
contravention so compounded.

(2) Where any contravention has been compounded under
sub-section (1), no other proceeding shall be initiated or continued
under this Act in respect of the contravention so compounded.

180-E. Recovery.— If the penalty imposed under section 180-B
or under section 180-C, as the case may be, is not deposited in such
manner as may be prescribed, the amount due shall be recovered as
an arrear of tax under section 116-A.”.

17. After section 188 of the principal Act, the following section Insertion of new
shall be inserted, namely:— section 188-A.
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“188-A. Contravention by companies.— (1) Where a
contravention of any of the provisions of this Act or any rule,
bye-law or regulation made or any order or direction issued thereunder
has been committed by a company, the person who, at the time the
contravention was committed, was in charge of, and was responsible
to, the company for the conduct of the business of the company, as
well as the company, shall be deemed to have contravened and shall
be liable for a penalty specified under this Act:

Provided that nothing contained in this sub-section shall render
any such person liable to any penalty provided in this Act, if he proves
that the contravention was committed without his knowledge or that
he had exercised all due diligence to prevent such contravention.

(2) Notwithstanding anything contained in sub-section (1),
where any contravention under this Act has been committed by a
company and it is proved that the contravention has been committed
with the consent or connivance of or is attributable to any neglect
on the part of, any director, manager, secretary or other officer of
the company, such director, manager, secretary or other officer shall
also be deemed to have contravened and shall be liable for a penalty
specified under this Act.

Explanation.— For the purpose of this section,—

(a) a company means any body corporate and includes a trust, a
firm, a society or other association of individuals, and

(b) “director” in relation to—
(i) a firm means a partner in the firm;

(i) a society, a trust or other association of individuals,
means the person who is entrusted under the rules of the society,
trust or other association, with the management of the affairs of the
society, trust or other association, as the case may be.”.

Amendment of 18. In section 198 of the principal Act, in sub-section (3), for
section 198. items A and B, the following items shall be substituted, namely:—

“A Group - Municipal Corporation of Greater Chennai;

B Group - Municipal Corporation other than Municipal
Corporation of Greater Chennai and Special
Grade Municipal Councils;”.

Insertion of new 19. After section 199-A of the principal Act, the following section
section 199-B. shall be inserted, namely:—

“199-B. Power to give directions.— The Government may,
from time to time, issue such directions to any municipality or any
municipal authority under this Act, as they may deem fit, for giving
effect to the provisions of this Act and it shall be the duty of such
municipality or municipal authority to comply with such directions.”.



TAMIL NADU GOVERNMENT GAZETTE EXTRAORDINARY 125

20. Reference to “Chennai City Municipal Corporation”, “Municipal Construction
Corporation of Chennai” or “Chennai Municipal Corporation” in any  of reference
Act or in any rule, notification, proceeding, order, regulation, bye-laws  to Municipal
or other instruments made or issued under such Act or under the  Corporation of
principal Act shall be construed as reference to “Municipal Corporation ~ Chennai.
of Greater Chennai”.

21. Where immediately before the date of commencement of the Legal proceedings.
principal Act, any legal proceedings are pending in which “Chennai
City Municipal Corporation”, “Municipal Corporation of Chennai” or
“Chennai Municipal Corporation” is a party, “Municipal Corporation
of Greater Chennai” shall be deemed to be substituted as a party in

those proceedings.

22. Notwithstanding anything contained in any judgment, decree Validation of
or order of any court or authority, the Government Order issued  Government
in G.0.(Ms)No.152, Municipal Administration and Water Supply  Order.
Department, dated the 26th October 2015 shall not be deemed to be
invalid, and shall not be deemed ever to have been invalid, merely on
the ground that the said Government Order is not in accordance with
the Chennai City Municipal Corporation Act, 1919 (Tamil Nadu Act IV
of 1919) or the principal Act and all acts, proceedings or things done
or actions taken under the above said Government Order till the date
of publication of this Act in the Tamil Nadu Government Gazette shall,
for all purposes, be deemed to be, and to have always been, validly
done or taken in accordance with law.

23. Notwithstanding anything contained in the principal Act orany Validation
other law or order or notification for the time being in force or in any  of certain
judgment, decree or order of any court or other authority, all acts done  proceedings.
or proceedings taken by the council or any authority for not placing
or approving the budget within the specified time or registration and
licensing of boating activities or usage of parks, play-fields or open
spaces other than the purpose for which they are earmarked, with the
sanction of the Government, during the period commencing on the
13th day of April 2023 and ending with the date of publication of this
Act in the Tamil Nadu Government Gazette, shall, for all purposes,
be deemed to be, and to have always been, validly done or taken in
accordance with law, as if the principal Act, as amended by this Act,
had been in force at all material times when such acts or proceedings
were done or taken.

(By order of the Governor)

S. GEORGE ALEXANDER,
Secretary to Government,
Law Department.
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